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LOK BABHA

Mondey, July 20, 1974/SRAVANA 1,
1886 (BAKA)

The Lok Sabha met at Eleven of the
Clock

[Mr. SrEaxER in the Chair]
ORAL ANSWERS TO QUESTIONS
Raids in Dethj to deboard Feodgraing

*102. SBHRI R, 8. PANDEY: will
the Minister of AGRICULTURE be
pleased to state:

(a) whether some raids were orga-
msed 1n Delhi to dehoard foodgramns
from {iraders recently,

(b) if so, the quantity of wheat
dehcrded, and

{c) the names of the persons appre-
hended and action taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURS
{SHRl ANNASAHEB P. SHINDE)"
(a) Yes, Sir.

(b) 761.46 quintals.

(c) A statement containing the
mnameg of persons wrrested i: lad on
the Table of the Sabha. [Placed in
Library, See No. LT-8076/74.]
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SHRI ANNASAHEB P SHINDE: I
have given this information in the
main part of the reply. We found
that as a result of irregularsties with
regard to Vanaspathi oil, hydro-
genated vegctable oil, cement, sugar,
etc. 46 licences have been concellad.
The total humber of people prosecut-
ed is 200, Out of that 22 are under
DIR and 288 are wunder Essential
Commodities Act. That means, 290
people are being prosecuted. About
the other commodities, I require some
time because I will have to collect the
information.

SHRI R. 8. PANDEY: Taking mto
consideration the main action that was
taken, I must compliment them for
the good work that they have done.

But at the same time I would like
to offer an advice to the Government
that a regular campaign of these
anti-hoarding activities should be
undertaken. The people should be
told about thegse things that the
severegt punishment would be meted
out to them who indulge in these
anti-social activities; such sorts of
country-wide campaign must be un-
dertaken.

SHR] ANNASAHEB P. SHINDE:
We are bestowing our attention in
this respect and it is a continuous
process. In the present conditions of
distress, nobody should hold any
quantity exceeding the requirements
What we find is this. While availa-
bility is not #o low, when it comes to
actual consumer, we find that the
actual availability to the consumer is
not g0 satisfactory. There are various
steps which we have suggestad to the
Btate Governments,
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SHRI JYOTIRMOY BOSU; Wil
the hon, Minister kindly tell us (a)
whether the wheat Control Order was
amended on June 17 on the repregen.
tation made by Foodgrain® delerd
the Union Minister with the result
that the police were not able to reid
the hoarders’ godowns themselves
unless they had taken prior permis-
sion of the Food Commissioner which
delayed the whole thing; if so, what
is the reazon for thiz thing? If not
why did they not confradict it in the
Press? And secondly is it a fact that
Mr. Radha Raman has said that he
was not very satisfied about the
manner of the raid as the information
on the ruid has apperently leaked out
to important traders, and, as a result
of these things, big dealers got away
and small ones were trapped?

SHRI ANNASAHEB P. SHINDE:
Some order wes amended on I7th
June, 1874 but, to say that it was
amended at the instance of the
traders or somebody else iz mnot
correct. Again, us a result of the dis-
cussion between the Dellt Admims-
tration and the Government of India,
it has been decided to have status quo
ante. His point is that the police in-
spector should have the right to
search etc. éven without consulting
the civil supplies commissioner. The
Delhi Adminisiration amended the
order end they have taken our con-
currence. Perhaps the notification
would be issued in a day or two that
the police inspector, without consult-
ing the Civil SBupplies Commissioner,
is nuthorised to make searches.

SHRI JOYTIRMOY BOSU: Sir, ha
hes not rephied my main queation
the power from raiding is taken away
from the police. Why s it that the
police is required to consult the Civil
Supplies Commigsioner? Now you
say that it has been amended. That
was amended primarily on 17th June,
‘This i& what I want to ask.

SHRI ANNASAHEB P, SHINDE:
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stated that this press report iy
correct. And actuslly raids

carried out 5o secretly that nobody
the mewz. To that somebody—

gdz .

" ! Mﬂiuvﬂz-m»edkmm-

rect. I may tell the hon. Member that
of all wholesale dealers in wheat not
a single one way excladed from this.

SHRI JYOTIENOY BOSBH: Sir, &
hag not replied why the order was
amended.

MR. SPEAKER: You will please
tit down. Now, Shri Tiwary.

SHR] D. N. 'I'I'WA‘BY‘ Hly 1 !:ng
from the Hon,
persons, how many have baen Iet off
on bail and how many are stll in jail?
Has any instruction been sent not to
release them?

SHRI ANNASAHEB P. SHINDE:
We cannot send Instructions once it
becomes a judicial case. It is withiw
the competence of the magistrates to
release or not to release The hon.
Member is now aware that the
Essential Commodities Act has been
amended by an Ordinance and strin-
gent punishments have been incorpo-
rated 1in the Act itself And naturally,
the law would take its'own course and
those who are guilty will be given an
exemplary punishment. That is ovur
expectation.

st flo Wign wew : WeTH WA,
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SHRI ANN. P. SHINDE:
1 would réquife fils, Y
haye no, specific whether



officers who have fafl in their
Gbties. 1! thé bon gives
notice for this, T shall be In a poution

tration,

SHR] INDRAJIT GUPTA: Ig the
hon, Minister aware that in Delhi
some “non-official bodies like the

ing the volunteers and so on in thiz
de-hoatding drive and also by supply-
g information regarding the con-
cealment of hoarded stocks at various
places? Iy it =lso a fact that the
Delhi Administration is not showing
any enthusiasm to cooperate with
these non-offictal agencies What 1s
the Government's policy in this
regard”?

SHR1 ANNASAHEB P. SHINDE
I can only say that if comments are
required «bout Delhi Administration
thcy  should be c(omplimented So
far 18601 raids had been conducted by
the Administration In such a small
area It shows their earnestness
Therefore, 1t would not be right
to say at they have not been acting
If there are any other suggestions, we
welcome those suggestions from the
public as well as from the hon Mem-
bers which we shall pass on to the
Delh: Admumistration The very fact
that such by rads
which had a solutary effect on making
available in th¢ market the foodgrains
shows that the Delhi Administration
deserves a compliment

SHRI INDRAJIT GUPTA- [ wunt
tn know what is their stand Will the
Government take the cooperation and
help of the anti-hvarding and citizens
commuttees which is readily available?

BRAVANA 7, 1808 (SAKA)
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SHRI JAGANNATH RAO: May I
khow after these raids and arests
whether the Government finds
greater arivals of foodgrains in the
market?

SHRI ANNASAHEB P. SHINDE:
Delh: 15 a deficit area Whatever
wheat comes here i1t comes under
licence from Punjab and Haryana, As
a result of these raids we¢ find the
tendency to hoard 1s less The market
available of foodgraing is there Delhi
being a large city almost 35000
tonnes of wheat and 4.008 tonnes of
nce are being alloited from the
Central Pool.

SHRI G VIBWANATHAN: 8ir, the
Minister is totally incorrect when he
says that the premises of almost all
the big dealers of foodgrains were
raided. I can give a number of narws
of such dealers i, Narela, Najafgarh
and Mehraull where hundreds of
foodgrain dealers are reported to
have stocked large quantities of
wheat and their premw.es were not
raided at all because of their having
political backing. I want to know
from the Govermment what action
they propose to take against them?

SHRI ANNASAHEB P SHINDE
I referred to all wholesale dealers in
wheat Their number 15 280 and all
these establishment were checked 1
stand by that statement,

Demand for Vanaspati Decomfrol

*103 SHRI TARUN GOGOL Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether there has been a
mand for Vanaspat: decontrol.

de-
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(¢) whether in spite of the price in-
crease, the shortage of Vanaspati is
continuing in the country and action
taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA) (a) to (¢):
A statement is laid on the Table of
the House,

STATEMENT
(a) Yes, Bir,

(b) Vanaspati industry has ex-
pressed its dissatisfaction with the
increase in vanaspati prices ranging
from Rs. 1,800 to Rs. 2,200 per toune
at producer’s level in the different
z¢nes sanclioned by the Government
cn the 15th June 1974 as it fell short
¢t its expectation by ahout Rs 500
per tonne. The industry ha: pointed
cut that unless, the vanaspali prices
are de-controlled or alternatively,
allowed to fluctuate in step with the
prices of indigenoug oils used in its
manufacture based on fortnighily
reviews, the production of vanaspati
will  fluctuate, rising or falling
#+ording as the prevailing oil prices
are lower or higher than the oil base
in the vanaspati prices.

(r) Though the production of
venaspati has noticeably picked up
after the last price increase, shortage
is continuing to be felt. Vanaspati
production can be improved princi-
rally by augmenteig the availability
of edible oils. Government’'s attempts
are roncentrated at increasing ‘the
pioduction of traditional, and nche
tracditiong]l oi] seeds like soyabean and
sunflower seeds, and encouraging the
rdustry to use more >f cotionseed
oil, rice gran oil etc. by c¢ontinued
grant of fiscal incentives.

S8HRI TARUN GOGOI: May 1
know from the hon. Minist*r that
there is scarcity of availability of
Vanaspati at the controlled price
while it is vi0t so at the black-market
price which is round about Rs. 14-1%
per kilo, Is it a fact that this scarcity
is especially created in order to put

JULY 29, 1074
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pressure on the Government so that
the Government may accede to their
demnand for de-contrpl? If so, what
steps have been taken? .

SHRI B. P. MAURYA: In the
month of June the total production
was 17,600 tonnes while the need of
the day is about 50,000 tonnes per
month. So, it is not correct to say
that there is artificial shortage.
Secondly, it is @1 admitted fact when
there is shortage of any article some
portion of it goes in the blackmarket.
It is correct there are gome cases
when the vanaspati was available in
blackmarket and not on the contrnlleg
rate bhut this blackmarketing is there
only because of short production.

SHRIMATI MAYA RAY: Would
the hon. Minjster kindly tell us
whether there is in fact a shortage
of vanaspati or not in the market”
Can we get our facts straight in the
beginning” Is there a shortage or
not?

SHRI B. P. MAURYA: Yes, there
is shortage.

SHRIMATI MAYA RAY: If there
is shortage, the wmsnswer that wmy
colleague was wanting was whether
Government were taking any steps to
control the blackmarketing that was
obviously going on.

SHRI B."P. MAURYA: So far as
the Government of India is concern-
ed, there iy control on vanaspati and
we have fixed the prices. But unfor-
waatdly, because of acute shortage,
that vanaspat: 1s not available at that
price,

SHRI J. MATH* GOWDER: What
is the present total production of
vanaspati in the country and what is
the estimated demand?

SHR1 B. P. MAURYA: The esli-
mated demanhd ls something like 65
lakh tonnes per year. The total pro-
duction last year was of the order of
4.4% lekh tonnes. In April this year
it was 40,400 tonnes; in May it came
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down to 35,200 tonnes and rm June,
it came down to 17,800 tonnes,

SHRI 8. R. DAMANI: While re-
plying to a supplementary question,
the hon. Minister had said that the
demand was 6.5 lakh tonnes ver
anniin while the production had come
down to 17,600 tonnes gn1d therefore,
there wag shortage. May I know the
rcasons why production is nol in-
creasing? I< there shortage of raw
material? What are the main reasons
why production is not coming up, and
what ere Government doing about it?

SHRI B, P. MAURYA: The price
of the edible cils which are used in
the manufacture of vanaspati, and
especially groundnut o1] and other
wils 15 almost higher thun the o1l base
» vanaspati price.

THE MINIBTER OF INDUSTRIAL
DFVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(8HRI ¢ SURAMANIAM, 1t 1
may supplement the answer, 1 would
say that mn the past, the production
of vanaspati was mainly based on
imported cheap oil In the mnterna-
tional market also, the prices have
shot up, @d we are pot 1n a position
10 import these oils for the purpose
of thexr bring sold to the vanaspah
producers. This is the real difficuity
Therefore we have to mainly depend
upon purcha-es in the marke: within
the countrv where the prices are
ruling high The raw matenal for
venaspat) is itsed an edible raw
material, ed thet is why unless there
1= somu relation hetween the two, the
processing cannot be done 1II. as has
been suggested to us, we decontrol,
that would mean that there would be
a raid on the raw oil here, further
pushing up the prices here. That is
why we want to control it

@t wowre fro - ¥w & wenefw
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SHRI PILOO MODY: 1 heard a
most pecubar policy statement from
the Cabinet Minister on this subject.
He says that the raw matenal for
vanaspati §s also edible and that the
price of this raw material would go
up if vanespati was made. There-
fore, it appears that it is the policy
of Government to ustop vanaspati
from being made bescause the pstall.
ed capacity of vanaspati in this
country is 24 times the demand in
this country, the installed capacity
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being something more thin 15 lakh
toanes and the demand being in the
neighbourhood of 6i lakh tonnes. The
Minister says that they were sub-
sidising imports and imports are no
longer available. Jt is not a question
of submdy. Would it, not, therefore,
be logical fo come to the couclusion
that vanaspati cannot be made in this
country unless they decontrol vanas-
pati and allow the price to be at lemst
in keeping with that of the raw
materials put kito 1t?

MR. SPEAKER,

SHRI PILOO MODY- 1 want to
know the policy Is 1t the policy of
Government to stop manufacturing
vanaspati?

SHRI C. SUBRAMANIAM: It is
not the policy to stop production of
vanaspati but certamly it 1s not the
policy of Government to allow them
to exploit the situation

It 18 & suggestion

SHRI PILOC MODY What 1s ex-
ploitation® Exploitation 315 non-
availabshty Just because they get
ghee from Parhament House, thev
do not want vanaspati 5 be made

st ®w fw wwwY : ¥n oy
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s R A F A gz 270 }
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AT & 39 oW YIieR & fA mewre
STOWT oqreR 9T #1 gy 9vy gy
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vAAA ¥ )
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JULY 29, 194

Oral Angwers 13

T oft ko aveafy v Srewer e
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SHRI INDRAJIT GUPTA: He did
not reply to the last part of 8hri
Madhukar’'s question. What prevents
Government from taking the stocks
from the manufacturars at the con-
troTied rate and distributrig them
through the public distribution egen-
cies”

SHRI B. P MAURYA: [ have sub-
mitted it is a question of policy and
needs consideration It can be con-
sidered

SHRI N K. P SALVE- It may not
be a delstberate, wilful policy to cause
harassmerit to the consuming public
who are exasperated on account of
the shortage of vanaspati The w-
stalled capucity v more than donble
the demand, the only thing correctly
stated by Shri Piloo Mody in his
guestion May I, therefore, know of
the Mriister whether or not this year
the poaitron of oil in the international
market is far better than what it was
1y the preceding year? I so, will the
Government assure the House that
they will import adequate o1l not fo
enable larger profits in the hands of
those who have been exploiting people
but to take up the working of the
vanaspat: units at a nomnal rate of
one rupee per year and manufarture
vanaspat: and remove the curse under
which the whole country is suffering
today? *

SHRI C, SUBRAMANIAM: There
13 a programme for importing wsome
oil, but not adeguats, to mest al! sthe
demands because of the consirainta of
foreign exchangs. With regard to
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some
kind of butter. That is why produc-
tion is less. Are the Government

so that the wafts may make more
vanaspati ghee.
SHRI B P MAURYA: 8o far ae

‘fixation of price of edible o1l 15 con-
cerned, 1t 1s very complicated

SHRI RAGHUNANDAN LAL
BHATIA. They are refining oil

SHRI B P MAURYA: That can
be considered

SHRI RAGHUNANDAN LLAL
BHATIA 1 want to know whethec
they will conuider cotrelling the
prices of refined o1l and vegetable
butter

MR SPEAKER His answer s
that it will be consid red

ot ot mre wewn  Aw ¥ oveafy
& owi a1 kg, afew Ay e, 2
fedy & fysd ort & 3% <o oW &
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THE MINISTER OF STATE N
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
(@) and (b Agruullural Produe-
tion 15 dependent on a number of
tactors of which ferliliser use 1s one.
Fertiliser use in turn, may be mn-
fluenced not only by the prices of
fettilisers, but also by other factors
such s availlability of fertilisers, avai-
tahility of credit to purchase ferti-
lisers. an dthe prices of agricultural
produre et Since the Increase iIn
prices nas noufied only In June 1974,
It 1s also log eurly to assess ils effect
op offtake and agricultural production.
It is, therefore, difficult to say, at tle
stage, whether the recent inerease @
the fertiliser prices will have an
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adverse effect on agricultural produc-
tion or to quantify its effect o pro-
duction,

Tio WIHATQN AIFW : AWAT
wA Y T WG =T F T AT B EARC
7l frar 2 fr SATHT S AT 20
e amafasar 72 2 fF 97 Im
ag s g at for &9 & fpar sa w1
TAFT FCAT A6, a 9% fAg AW
78 @ @ 41X eR fewm ar 34
g yafaaga & ? safAd eamwrfas
& fr Ta%r 3t Sarga qx s\ qI
§ qAa g g—Fr ag a2 5
Tt # foad 9T Fr wraw@wAr @
IAAT IITH W9 I ITAE 730 3 7
afe aff & & wra @& f2r ¥ g9eq
TRWRE 7

SHRI ANNASAHEB P, SHINDE:
It is true that there is a2 gan betweet
demand and supply of ferti.isers in
this country. According to cur
opinion—there may be twon opirions
on it—the gap would oe about 25 pe:
cent. But if we take into considela-
tion the actua] demands put up bv
the State Governments, the gap is
much wider—more than 40 per cent.
But the impression should not go round
that the fertiliser availability this
year would be lower than in previous
years, Actually it would be larger.
Last year, we distributed 27 to 23
lakh tenes. This year the likely
availabilily would be 32 to 33 lakhs
tonnes.

o SFHIA.IWW Fiz. wA
gy ¥ ag W e 2 e -
FUEA A FH WA TE TAH &
qemt w ot wfr-serea 9 fauds
T WRA WAL 9IT 2 AA W
Ty 5 frredl g semfes i
& 7w F37 w4 § A vl ger
gerfer A, ¥ A0z, ¥ AW AT
wfas & 1 @F #1 3 105 §1% Afq-

JULY 29, 1974

Oral Answers 1G

e &, 9= fs =z w1 2w 210 w95
afy fe & 1 & 77 sraar T g
fF = @R ¥ fraradt qar
= Aift & 5 3fe ¥ &7 7 sfea
W= w wEfrE g § sl
A F g F FqwET FHATIA BE
X HH I | I A-0 a1 TAATEH
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SHRI ANNASAHEB P. SHINDE:-
It would be difficult to say whether
there would be complete parity-
between prices of industrial produc-
tion wend agricultural production.
Regarding the question wvhether the
increase in fertiliser prices would bz
reflected in the prices of of agricul-
tura] commoditiels, naturally this will
be taken into consideration. We refer
it to an expert body like the Agricul-
tural Prices Commission. We consult
the Chief Ministers also. Then we
come to a conclusion. OQur approach
is that the farmer’s interest has tc be
protected. of course taking into con-
sideration the overall economic situa-
tion and reconciling the interests of
producers and consumers,

ot wwe A wEET . wRa g
7 & 7 ¥ foogw  wwew  foz
g€ | SEFT 1 AW T ¥ Tt
A WS om<w & 1 a3 Py ar
WF-ATHZ ¥ Iqw @dw Gy g,
afsr 8”7 #T axw framr Id<w
TS 3T § 7A@ &1 IR S
FfSTEAT FT WHAT FET 97 @ 2 |
A FTHTL GBS a1 F47 [ E,
fstv% oy 32 At w3y Paqmai o7
FHTF QTA [T 97 IO 31 A9,
ar 5t fvfeas Q19T F o Bz
At aQ7 frrat s A faa T3
arfs @Y Y dmrc F oy 7 87 ?
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SHRI ANNASAHEB P. SHINDE:
Administratively it will be difficult
to operate two prices, one for small
farmers and another for others, It
will lead to malpractices. As to what
needs to be done to give relief to the
peor farmers, I think availability of
adequate credit in time is the solu-
tion and that is our approach.

SHR] SHIVAJI RAO S. DESH-
MUKH: For the last so many years,
before the increase in petroleum
prices, price of fertilisers had been
continuously falling aitl over the
world while in India it has been in-
creasing. What is the raticnale be-
hind this? The Indian farmer, who
is the poorest in the world, has to
pay the highest price for fertilisers.
The mixture Suphala has been ad-
judged by experts as unsuitable for
grain production in Maharashtra and
yet the price of suphala is equal to
that of urea. What is the rationale
behind this?

SHRI ANNASAHEB P. SHIND:
By and large, about 50 per cent of
our requirement of fertilisers is met
by domestic production and 50 per
cent by import. As a result of the
eriergy crisis, the prices of crude
which is the raw material or naphtha,
which in turn is the raw material for
fertilisers, had increased throughout
the world and not only in India.
Secondly, the interiationual price of
fertilizer in 1972 was Rs. 500 per
tonne which rose to Rs. 800 per tonne
in 1973. Now the landed cost is
Rs. 2,800 to 3,000 per tonne. So, you
cay imagine how many times the
price increase has taken place. If we
would not have increasad the price,
then Government would have been
requireld to pay a very big amount to
the tune of Rs. 470 crores as subsidy
and that amounat would have to be
rai ed either by additional taxation
or deficit financing, which is not
desirable in the present state of our
€co .omy. Therefore. Government
had to take this decision under the
present compelling circumstances. As
far as suphala is concerned, it cannot
be used i1 some particular soils. So
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far as other soils are concerned, it
is a very useful complex mixture. I
do not think the observations of the
hon. Members are correct.

=N WA AT AR OF 6
al gL GAZ-AH W A FT AN
dredt & fF a3 ferm 3 gfaget
1 97T FX 7% &, WiaQ ag o1 feaml
FoFEAT  ATEAT @ AT @A T
g @R F FAal § Ifg A F R
framT &1 ag fFaET €Y Far e v
TEAN & | 3 IAT AT F 77 fa<T-
g g, T K g FIA A gfez § I
g 0 IqF FAT FEar g, o T
B gt 1 saxT faq g8 ? 7
T F WER F@ Q fF 82 AT
as femat & fag @ fmd @7 aeaT
AEI &, FI FTH & TG THI F1E AT
2, fags gftg a8 go & 90 gfqwa
B fFAMET ®1 IqH ITAY FL g%,
T FEAT FAST F FIRT ITIE A40 A
quiT ?

SHRI ANNASAHEB P. SHINDE:
I quite appreciate the question put
by the hon. Member. Taking into con-
sideratiora the difficulties experienced
by the small farmers, we advise ail
the State Governments that on tha
basis of the production programme
the fertilizer should be made available
to the small farmers also so that only
some farmers are not in a position to
mop up the fertilizer. The other
difficulty for the small farmers is the
availability of credit in time. If it
is tied up. I think this problem can be
solved. But I do concede the pcint
that it is a very difficult problem
which will require continuous atten-
tion from the State administration
and from all of us.

SHRI G. VISWANATHAN:
Government is going to argue that
because of the inflation they have
withdrawn the subsidy on fertilizers,
how is it going to heln the situation,

If the
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because whey they increase the price
of fertilizers ultimately the market
price of foodgrains is going fo go up?
1 do not know how you justily it on
the ground of inflation,

SHRI ANNASAHEB P, SHINDE:
I had already explaned why the
Government of India had tuv take
this very unpleasant decisiors In the
prevailing circumstances there is no
other alternative Any subsidy n
fertilizer would have brought m more
problems of distortion 1n the economy
That 13 our understanding of the
problem

st arqem wfgrawe ;o AvE A
frst 7 ¥ ®imrgwv F FWT 95
wfwe s Ak 2 AWz ANt g bw
s fama sparfear 3 gaq 987 T
AT wrAw 97 A7 @re @iw v 7,
w7 } st Y gE WA v
ar § aft gr, A 3wt I & g
TIET FT OIOE FTVA AT E g ¢
9T ATFTF I AEETI F1 AF "R
wa b w1 R star fear gar weq
ST WIZ £, IF F1 AT W 7 @IAY
®ING 97 §91 99, WIT AT AL FT
Y g6 Fraw ov = Ay ?

SHRI ANNASAHEB P SHINDE
There are some legal difficulties 1n
this because of the judgemcnrt of the
Supreme Court Some of the State
Governments did sell the previous
stock at the Jower price But, because
of the legal difficulties I do not think
it would be possible to give any
positive help

SHRI SYED AHMED AGA It is
the big farmer who i1s making use of
fertihizers and huge profita Not the
sma]l peasant With the price hike,
the small peasants will be complctely
out of the picture. I want to know if
the Government can consider that for
the small peasants, they will have
-some type of concession so far as the
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price of fertiliser is concernsd apd
that, for big farmers, the position
may be as it is.

SHRI ANNASAHEB P. SHINDE:
With due respect to the hon, Mernber,
1 have already made the ohservation
in regard to query raised Lv him now.

wredtn wrey e wwr o careerdt
ame X v "W

*106. S WAWTY TIW ol
of} wrw fagrd wroked :

w1 gt st oF gy A g w7
.

(%) wrem =g frmm & o
A= aq1 &, sfa Ferzs g &1 9w
vy (&xfam atwr) o
ferar et

(a) @ s¥w9-7 AT
o qrame & f7 FEHE e W
g fraaY fraaY «@ & s gAe
afz w1 ger7 &, &t g = P
w

(%) ST BT FTHT W
W =T W F W w0 w f47 W@
g #Y f 2 7

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (¢). 1t 1z difficul} to draw aoy-
effective tomparison uetween ihe
charges micrurred on handling of
foodgrains by the FCI and the private
traders as the two work for different
objectives. The average charges
actually incurred by the private trade
are not awvailable. However, based
on the figures recently furnished by
the Foodgrains Dealers Aassociation,
the handling charges incurred by the
Food Corporation are lower than
those quoted by the private trade.
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The Food Corporation of India Is
constantly endeavouring to reduce its
operetional costs and Iz at present
engaged in working out the mechanies
of implementing the recommendatiors
made by the Commiftee of Secretaries
in April, 1974,

A Statement indicating the handiing
charges incurred by the FCI during
the last three years is laid on the
Table of the Sabha.

Statement

Stalement showing the hadling
charges incurred by th» Food Cor-

poration of India during the last
three years,
Rs. pe’ quintal
Wheat Rice
m7i-72 25 05 22 49
1972-73 22 "6 19 15
w37 (Prov) 2100 20.0%
PO e e R L

st WWe  Tw W ;o wenst
qERA, AAT TEA 7T AT AWET AT
gor A T@ 7172 W 7274
o &1 (e o7 W 9y w9 wiw
qfeqs wevfemaI o g 71- 7247
IwF T AH T &)

“Some of the State Governments
have also categorically stated in
written memoranda that incidental
charges of the Corporation are
¢xtremely high.”

¥ v p—magdwAr @ oA
i aew ¥ v ¢ fe oavfer 3wl
A Y e £t § 3% ol wrootee
¥t oy w9 § Wi v v & F
oredmeht Tk § o T R A &
qfeedy ¥ §¥Er wg
“For

2

M.

the last seven years, th
have not &volved any norms
regulating the incidental expenses,

-

3
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oft T sramm fE g
¥ g mw e f ag oA wr A
fe ot W ared arad F wff
forg® ara A ww WAt wW AT A
ot A SR garen fear fr g9 oT gw
faar wT @ & O w17 & are qrwR
@ § a1 ¥ Fu FF & wreer feary
g?

SHRI ANNASAHEB P. SHINDE:
First of all, I would like to dispel
the impression of the hon. Member
that the charges of the public sector
organisation are Wigh. This impres-
sion is totally incorrectt We had
asked the All-India Foodgrains Dea-
lers’ Association to submit to us a
statememt as to what are their inci-
dental and other charges. They have
given the figures—it 15 under the
signature of Shri Bhani Ram Gupta,
Secretary of the All-India Foodgrains
Dealers’ Association The statement
shows that the cost of incidentals and
bhandling charges comes to Rs. 3080 p.
As compared 1o that, 1t 15 a much
lower figure in the case of Food Cor-
poratirn of India. Thereiore ‘his
impression should not be there.

As far as other part of the hon.
Member's question 1s concerned,
whether any norms have been fixed,
I am prepared Lo give the break-up,
The close examination of the cost of
incilentals and other charges shows
that, as far as whept 15 concerned,
about 70 per cent of the cost is be-
yond the control of the Food Corpo-
ration of India because they are
mandr charges. sales tax. gunny %“ag
charges. transport charges, freight,
ete, I have got all the details 1 did
not give the details hecause I did not
want to take much time of the House

Seocondly, as far as rice is concern-
ed, 79 per cent of the cost of inci-
dentals and other charges is beyond
the control of the Food Corporation
of India due to certain facltors which
are beyond their control

As regards remaining 30 per cent
in respect of wheat and 21 per caut
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in respect of rice, recenily, a study
has been made by a Committee and
certain recommendations have been
made. It has been suggested as to
what extent there is a possibility of
rcducing the cost of incidentals, The
main thang that has cmerged is that
more than Rs. 76 crores are arrears
with the State Governments. ...

MR. SPEAKER: May 1 request
hon, Minister to be brief in his re-
plies? He makes a regular speech;
the hon Member makes a regular
speech. It is very difficult to dispose
of the Question within a reasonable
time, You should be brief.

SHRI ANNASAHEB P. SHINDE:
On this 1 can only say that, if the
hon Member wants any details from
me, 1 am prepared to furnish.

@t www Tw W § ag
s wgan § WA wgred ¥ fe wr
FaoT w4 7 oy o fawfw & 8
fis "R, T W F2AT AT § afEE
¥ w7 § 39%! fawga 7 fzat w7 a1
o feaf & femara a fz e aw
g fren Eefem wrofw fd gt
/T IRET FW F7F T A F JIHA
g w2 !

SHRI ANNASAHEB P. SHINDE:
Tne general approach of the Gov-
ernment of India 1s to charge the
consumers the economic costs of
foodgrains, Even then we find that
there are a very large number of
poor consumers m this country, and
despite our efforts to charge economic
costs, the subsidy involved comes to
more than Rs 100 crores, as hus
happened even this year.

SHRI DINESH CHANDRA GOS-
WAMI, Whether 1t be that the
handling charges of FCI are more or
less than in thua private sector, one of
the allegaflons is that the loss during
handling 1n the case of FCI by way
of wastage is much more than in the
case nt a private agency and if this

JULY 29, 1974

Oral Answers 24
us

is a fact will the Minigter tell
whether any study has been made in
that direction? Secondly, there is an
allegation that with or without the
connivance of FCI officials, Auring
procurement, in the case of rice or
wheat, many foreigp materials like
soap-stones are mixed to increase the
weight, ] want to know whether
this is a fact and if so, what steps
are Government taking to remedy
these things,

SHRI ANNASAHEB P. SHINDE:
As far as shortages are concerned,
the figure which the traders have
given comes to one Mg. per quintal,
and our storage loss during the last
three years is broadly the same
There 1s no difference 1n that,

As far malpractices and concern-~
ed, we are trying to strengthen our
enforcement machinery, and vigilant
public can also help us in this.

SHRI K GOPAL: The handling
charges according to the statement
given are somewhere Rs, 25. The
procuremeni  prire uf wheat 18
Rs 105 per quintal. 1 am told—and
the Minister 13 aware of the fart—
that the selling price of wheat in the
south 1s anywhere between Rs. 350
and Rs, 400 per quintal. 1 would
like to know what 1s the element of
transportation, othrr incidentals and
the profits of middiemen,

SHRI ANNASAHEB P, SHINDE-
QOur recent information shows that
the prices even in non-wheat-grow-
ing States m the south are not so
high as is being mentionel by the
hon Member. But I would like to
have specific information on this from
the huon Membher As far as govern=
ment supphies and concerned or
even the supplies which are going on
trade account, there is a statutory
price now and as far ag government
wheat 1s concerned, that is being
issued at Rs. 125 per quintal f{o all the
State Governments a{ rail beads, As
far as supplies moving on trade
account are concerned, the for
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fixed price is Rs. 130 per quintal and
it varies between Rs. 158 and Rs. 180
in the various States at retail and
wholdsale levels,

ot wream v w Wy A sgRw
&4 ara &) qwan X awd § fw fefam
oy ¥ wrofm aw fiom e
w1 w18 ¥ qrar § @i d-Enrd
syeTCt fred &Y W Svw ¥ ¢ S
s ¥ fag, ook Wk grmers ated
wItmag ?

SHRI ANNASAHEB P SHINDE:
No, 8Sir; it is very difficult for me to
give that figure, I can only give the
figure of employees of FCI which is
about 50,000,

SHRI 8. M, BANRJEE: The hon,
Minister in reply to the main question
has said that the handling charges
in respect of foodgrain dealers' Asso-
ciation are more than in the case of
FCL I would like to know, after the
reversal of the Government's policy
regarding procurement and distribu-
tion, whether this job  will also Le
taken out from the hands of the
private agenciex and will be entrusted
to the FCI to avoid high prices and
€ensure proper procurement.

SHR1I ANNASAHEB P. SHINDE:
It is a suggestion for action.

‘White Revolution ati Standstill due to
use of Forvign Breeds of Cows

4

*107, SHRI PURUSHOTTAM
KAKODKAR:
SHRI D. D. DESAL

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the wuse of some
foreign breeds of cows in
milk production has brought the pro-
mised white revolution to a stand-
still;
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(b) if so. whether these breeds
bave been found uneconomic in the
Indian conditions; and

(c) other steps takern or being
taken to accelerale the pace of white
revolution?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) No,
Sir,

(b) Does not arise,

(c) Massive cross-breeding prog-
rammes during the 5th Five Year
Plan would cover areas included in
the Intensive Cattle Development
Projects and selected key village
blocks located in the milk sheds of
the milk schemes in the metropolitan
cities, Pockets where feeding and
management conditions are adequate
are being selected for integrated
cattle-cum-dairy development project
with necessary provision for package
of inputs like feed, forage, health
cover, storage and marketing facill-
ties to cover a large breedable popu-
latron of cows and she-buffaloes. It
is experted that there will be a
substantial increase in milk produc-
tion during the 5th Five Year Plan
from the present 23 20 million tonnes
to approximately 28.60 million tonnes
by the vear 78.79.

SHRI PURUSHOTTAM KAKOD-
KAR: Part (a) of my question was:

“Whether the use aof some
foreign breeds of cows in increas-
ing milk production has brought
the promised White revolution to
a standstill.”

to which the answer is ‘No, Sir',
Then, part (b) of my question 1s:

“if so, whether these breedy have

been found uneconomic in the
Indian conditions;”
for which the answer is: ‘Does not

arise’.

On the 30th June, a former Adviser
to the Government of India, Shri C.
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S, Bindra, made a statement fo the
Press that faced with the ftusk of
bridging an annual milk deficit of 32
million tonnes, the country’s animal
husbandry programme has become a
non-starter. If further blames the
Government and says that it is due
to faulty planning.

I would like to know from the
hon, Minister whether there is any
truth in what he has said. 1f there
is truth, what measures are the
Government going to take to bridge
the deficit and if there is no truth
in the statement, has the Government
donied it?

SARI B, P, MAURYA: The hon
Member's question was whether the
cross-breeds were . unecofiomic to
which the answer is, ‘No'. the cross-
breeds are economic, The reply to
part (hy was that it does not arise.
thit means that they are economic,

So far as the statament of the
gentleman the hon. Member has
mentioned, I have not seen the state-
ment but I can assure this House
that thE cross-breeds is a success and
tha formula itself is an established
formula_

MR. SPEAKER: The hon. Mem-
ber through his supplementary has
rairsed a general question about ‘milk
production in the country, but the
main question is about the cross-
breeds, that there is some trouble
about total production, ete, About
cross-breeds you have categorically
said that it is & success. I wondur
how there can be a linkage. Mr,
Kakodkar, I am sorry you have mixed
them together without any relevance
to each other.

SHRI PURUSHOTTAM KAKOD-
KAR: May I know from the hon.
Minister whether since the beginning
of the experiment of thig foreign
breed any improvement has taken
place during all thise years énd if
so, what iz the improvement in the
average milk production per cross-
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SHRI B, P. MAURYA: The cross-
programme is a success. In

litres per day. So, far as the pro-
duction of the milk is concerned, that
is on the incresse. The rativ of milk
production to the population is as
follows. The increase of the pro-
duction of milk is 18 per cent,
whereas the increase of the popula-
tion is 2.3 per cent. So fm as the
cross-breed programme is concerned,
therd is nothing wrong with that and
it is a complete success,

Wt gEw : 5ar A 7 aAvar s
wn N & = Tww gt & Afer
pEmsrER WA N
e wvgE g 5 Svem € swen
o R d?

woaw wENT  : Tiveew ¥ I
srag g gar @, dx ww gt §
waifE qigAvm sarzr gk R

off gy fog : g & FeT ¥ Wl
AN A gArar fw 1978-79F TR A W
Hermifea fedy & g & "ok
gy €Y sty aw fe dgyet ¥ W Y
et Arer-AfewT ¥ wwe v R )
wewifaes fedta & ) a6 oo
M pRVigeT R g
ag fra wia Ogam ¥ fad oo W
W § vy W & P gw wig
=k N W aer vy v f 7
¥ uwrr @t vag ¥ gty il
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¥ vk wodr. v v W § ot wd
ofufer wak § 1 o e ey w95
ay 7§ § forwd s alte el W o
¥ fawr ?

hfte fto M : g4 Twadin
ey ¥ wQT 525 FAT To AW
oW Wi ¥ ey 481 6 &y
W Ty §, w4 fis fromt gaar #
143 w0y %o ¥ 97 ) XATH A @
A BrE firma Wi afags woRR w1
fafrm e gm sarar & s wrfer
% @ § fe 3 Wy e ma fad
T FAE wWw B )

Road and Sea journey Fare between
Mangalore and Bombay and Bombay
to Panjim

*108, SHRI B V. NAIK: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

{a) the road fare by contract car-
riages from Mangalore to Bombay and
the permissible quantum of accom.
panving baggage per passenger;

(b) the fa1e per deck passenger
worked out by Mis Moghul Lines
for sea-journey from Mangalore to
Bombay or rite versa and the permis-
sible quantum of accompanying bag-
gegc per passenger on deck from
Bombay to Mangalore; and

(c) the passenger capacity of the
two ships operated by Ms. Moghul
Lines for the journey from Bombay to
Panjim and the fare per deck pas-
senger from Bombay 1o Panjim before
the takeover of Konkan Lines by
Government and now?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT PRANAB
KUMAR EE): (a) It is
understood that a private tourist
corporation operating Super De-Luxe
Bug service is charging Rs 65 per
pessenger each way between Bombay
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and Mangalore, Accompanying.
baggage allowed is 30 KG free of
charge and additional upto a maxi-
mum of 20 KG @ 50 Paise per KG.

(b) Mugul Line do not operate =
Shipping Service between Bombay
and Mangalore,

(c) Total passenger capacity of
dach of the two ships on the Konkan
Service between Bombay and Panajt
15 996. The fare per deck passenger
from Bombay to Panaji prior to the
taking over of the service by Gov-
ernment was Rs, 20.80 and at present
it is Rs 2020,

SHRI B. V., NAIK: What is the
cost per passenger by these ships if
there 15 extension of this line from
Pana): to Mangalore, that 15 to say,
if the Bombay-Panaji line becomes
Bombay-Mangalore, how much more
will have to be charged” Have the
Ministry given a thought to this
aspect of the matter, approaimately
can they say how much this would
be?

SHRI PRANAB KUMAR MUKHER-
JEE: When a suggestion came to
extend the service beyond Panaji up
to Mangalore it was found that fre-
quency will be less and the time of
the voyage will be more. As a result
of charging Rs. 29 per derk wassenger
From Bombay to Pana)i the Mogul
Line incurred a loss of Rs. 2t lakh:
last season.

1f it is extended upto Mangalore.
the loss would be much more, And
even if we charge the duck passenger
fare of Rs. 65 the total loss will not
be less,

SHRI B, V. NAIK: If you do not
mind, you say that the loss will he
there, Will the hon. Minister take
up the question of extending the hnes
from Panaji to Mang&lore as it is not
relevant to the loss? Anyway you
are going to make a loss whichever
way you only. Under the circums-
tanceg keeping the democritic ples-
sure of the local peofleidn mind snd
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alzo keeping in mind that the hon.
Member from Gova, myself, the hon.
Member from Konkan, Prof, Madhu
Dandevate, all of us, have unani-
mously pleaded for a line, why don't
you kindly concede to our request to
extend the Line by 100 miles?

DR, HENRY AUSTIN: Let them
<€xtend the line to Cochin also,

SHRI PRANAB KUMAR MUKHER-
JEE: I have already printed oat
that it is not merely a question of
loss, We are at prsent operating
two vessels. In ¢ se of extension
the frequencies of services will be
less and the time taken will be
more. As the hon, Members from
Mangalore and Cochin area may hke
this service to be extended to Man-
galore, the people of Maharashtra
may not like it It will have a very
adverse reaction if we agree

MR SPEAKER: We are already
up by a minute, Now the question

bcur is over.

WRITTEN ANSWERS TO QUESTION

Judicial Probe inte Non-Allotment of
4and to Group IV Cooperative House
Bullding Secieties

“*01. SHRI PILOO MODY:
SHRI N K. SANGHIL:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Coordination Com-
mittee of Group IV  Cooperative
Hcuse Building Societies have de-
‘manded a judicial probe into the
alleged ‘fraud' in not allotting land
1o them even after making full pay-
ment to Government;

(b) if s0. the charges levelled by
the Courdination Committee; and

1e) the
thereto?

reaction of Government
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THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): (a) No, Sir,

(b) and (c}). Do not arise.
“Minimum Standard for Ngtrition of
Individuat”

*104. SHRI SAT PAL KAPUR:

Will the Minister of EDUCATION,
SOCIAL, WELFARE AND CULTURE
be pleased to state;

(a) whether any minimum standard
for nutrition in regard to food con-
sumption of an individual citizen of
Indla per diem has been fixed or
determined in consultation with
medical experts;

tb) if so, what is that standard and
what is the mmimum cost of such
food at the prevailing prices; and

(c) what percentage of the people
in India are assured of that minimum
standard of foud consumption and
whether there i< any programme that
envisages cent per cent population to
be provided with that minimum
standard of fuod consumption?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) to (c), A
statement is laid on the Table of the
House

Statemnent

According to the information re-
ceived from medical experts, it is not
possible to lay down any minimum
general standafd of nutrition in re-
gard to food consumption as the nutri-
tional needs of an individual may
differ depending upon age, sex and
type of physical activity. However,
the Nutrition Expert Group of the
Indian Council of Medical Research
had recommended in 1988 tynical
balanced diets for persons of different
age and sex groups and with varying
degrees of physical activity. Taking
into account the distribution of per-
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population by ageand sex, the Group has calculated a

typical balanced diet for an average Indian as follows:—

Name of Foulstuffs

Groundnuts .
Leafy Vegetables
Other Vegetables
Fruits . . .
Milk .

Fats and Onls

Flesh Foods

Sugar and Jaggery .

Non-Vegetarian  Overall

Vegetarian
28- 4% 71°6% 100 0%
(IN GRAMS)
369°5 3695 369°5
689 5527 59-31
r64-7 68-6
9'5) 95) 9-5)
107: 4 107'4 107-4
124+ 5§ 124 § 124§
371 371 ErARY
240 6 1537 178-4
354 385 37 6
49 4 354
4c 3 40 3 403

The nutritional value of the above diet in terms of calories and protemns works out to: —

Calones . W
Proteins

2 Considering the fact that there
18 fluctuation 1n prices of food items
ar well as varation in different parts
of the country, it is not poasible to
furnish any precise estimate of the
minimum cost of the suggested balan-
ced diet at the prevailing prices for
the country as a whole, However, on
the basiz of the retail prices of food
items 1n the cities of Bombay, Cal-
cutta, Delhi and Madras during the
week ending 7th June, 1974, the mini-
mum cost of the above diet may range
from Rs 1.92 to Rs, 225 per head per
day,

3. There 1v no information regard-
ing the percentage of people whose
food consumption is below the
‘minimum’ standard. Various studies
on the nutritivnal status of different
groups of population indicate that
malnutrition and under-nutrition con-
tinue to be a problem. This has been

1356 L8—2

2,357
. 443 Grams

found to be more serious among the
weaker sections of the community,
particularly pregnant women, lactat-
mg mothers, infants and children,

4, The successive Five Year Plans
have aimed at mnproving the general
standard of living of the poorer sec-
tions of the population thus enabling
them to maintain requisite levels of
foed consumption. Special program-
mes for supplementing nutrition of
infants, children, expectan! and lac-
tating mothers were undertaken
during the Fourth FPive Year Flan
period and are sought to be further
strengthened  during the Fifth Plan
perfod under the scheme of Integrai-
ed Child Development Services The
objechive of cent per cent coverage,
however, has Inng-tenu Jdumensions
ard canuot be achieved within the
short span of a single Five Year Plan
period,
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Request from Punjab and Harysas for
permission to take over 'Vasaspatl
Units

*]09. SHRI RAM BHAGAT PAS-
WAN: Wil the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Punjab and Haryana
Governments have requested the Cen-
tre to permit them to take over
Vanaspati Units in the States whose
production is below their capacity; and

(b) if so, the decision of the
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P, MAURYA): (a) No such
request has been

(k) Does not arise.

Expert Team’s Report on setting up
Shipyards in Fifth Plan

#110. SHRI DEBENDRA NATH
MAHATA:

SHRI TUNA ORAON:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
8‘8‘(‘:

(a) whether Government are con-
sidering proposal for a third expert
team to go into the question of ship-
yards in the Fifth Plan period;

(b) if so, the main features of the
report made by the earlier two ex-
pert teams; and

{c) the reasons for negating the
earlier tcams' recommendation?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) to (c). The
earlier two Working Groups of officers

JULY 29, 1074
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examined the various technical and
econtmic aspects and their findings
are not in the nature of recommenda-
tions which can be accepted straight-
away or rejected. The alternative
sites considered to be suitable} by the
Techno Economic Working Group are
being referred to competent foreign
Consultants for preparation of Preli-
minary Project Reports, so that it may
be possible to select two sites out of
the four alternative sites.

Discussion with Chief Ministers and

*111. SHRI ANADI CHARAN DAS:
Wil the Mimster of AGRICULTURE
be pleased to state:

(a) whether he had series of dis-
cussions *with the Chief Ministers and
Food Ministers in the last week of
June, 1974; and

{b) if so, whether some States had
put in a demand for an increase in
the support price of paddy, before
the beginning of the sowing season?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR1 ANNABAHEB P. SHINDE):
(a) and (b). Yes, Sir.

oft Ferew & vidw ¥ wew sdfiedt W
e

112 sft wrewT ST g
sft urco #fto earfivamen

s ofY ®aY 77 aAE & T A4
fir :

(%) = 37, 1974 ¥ TO L&
Afadt ¥ g8 17 fags o T4f AT oY
fr sfw Seraw & U ¥ @y
e WT wfsami & ; W
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(wr) wtxgr, &t dsw & wrafons
fower 7

gl dwmm § wow AWt (st
oot wifiw. e faeg): (%) 7T (q)
ﬁgimrfcﬂarisﬁm
& | X Wy wn wfeaad v
st & arr § feace-foet avA
& PRY afierr arrey, S i wfage
¥ [ whel avrfe gfaat 1 o
wr (WMifsderiae o 7 gri g
W ST F oqew WA gar g f
Sfagi ¥ 19 % 2497, 1974 AT 997
#3% wafaw &1 41 1 fasre-far
® Yo =veeT faerd #Y svTETH,
mrErE wF gufear aond agr afawan
JuaT, g e § el s
TS AT MITH, A A EN KA
wEAfeF FvEA 9AT ¥ WY T 97
dxfeaw searew & Aif fawns forAt
gfy w7 Feaferm fafaw faamin
qAr &1 Aafee Trd-gErey Wiy
w1 faere qorfrat 7 Fre
w1 weeew gr fEarn ¥ sfoer o
¥ ¥ w1 bwar Fray aur wr 0 frgn
arenY & frdr wastfauw o vl org
€ §f 9} 3% AT qer W F g
wivam & 3fg waw falr & fr
ey Irert w Prgm wree gy o
5000 H¥eH e wAIfew w1 Fomg
freem fear mar ¢ )

Decline in Agricultural production
during 1922-13

*113. SHRI P. NARASIMHA
REDDY: Will the Minlster of AGRI-
CULTURE be pleased to stale;

(a) whether the overall agricul-
ural production suffered a sharp de-
dine in 1972-73 compared to 1971-72

Written Answers 38

according to the study
Bulletin;

(b) if so, the main reasons for this;
and

(e) to what exteni there was a de-
cline?

in the RBL

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
fa) to (¢}, Yes, 8ir. During 1972-73,
production of most of the agricultural
commodities received a sgevere set
back due to widespread drought in
large parts of the couniry as also
shortage of fertilisers and power sup-
ply for tubewells and pumpsets, and
wrregular water supply from canals.
As compared to 1971-72, the decline
in agricultural production was of the
order of 9.1 per cent.

Involvement of Indian Cricketer in a
case in England

*114, SHRIMATI ROZA DESH-
PANDE: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether a player accompany-
ing the Cricket Team which toured
England recently was involved in a
case of shop-lifting;

(b) if so, the facts thereof; and

(¢) what steps Government had
taken to impose discipline on Imdian
teams going abroad?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) to (c). Yes,
Sir,

Information has reached Govern-
ment that Shri Sudhir Naik, & member
of the Indian touring Cricket Team
was fined by a London Court £ 25, and
in addition £20 as costs, on 27th
June, 1974 on a charge of shop-lifting
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4 pars of socks worth £130 from
rks and Spencers Department
Oxford Street, London Shri
1eported to have had more
than £250 on fus person at the time
of the incident

detuled repoit on thn inadent
been called for from the Board of
Control for Cricket in India and the
Commussion of Indis, London,
and these are awaited

of Sub-standard Feodgrains at
Fair Price Shops in Delbl

Sale

=115 SHRI P GANGADER
SHRI SHRIKISHAN MODI

Will the Mmster of AGRICUL-
TURE be pleased to state

(a) whether there has been an in-
crease in the sale of sub-standard
foodgramns at fay price shops n
Delhi1 during the last quarter,

(b) if so, whether any new system
has been introduced to elminate the
supply of sub-standard foodgrains
from godowns, and

(e) if so what?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) No Sir

(b) and (¢) Do not anse

Recommendations of AP C

*118 SHRI GAJADHAR MAJHI
SHRI G Y KRISHNAN

Will the Minwsier of AGRICUL-
IURE be pleased 1o statc

(a) whether the Union Government
bave accepted the recommendations

JULY 29, 1074
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of the Agrieultural Prices Comnis-
sien, and

(b) if so, the gist thersof®

(a) and (b) The Hom'ble
has not specifically mentioned

name of the report he has in view It
may he stated that the Agricultural
Prices Commussian have submitted

the following reports for the 1974-75
season

1 Report on Price Palicy for
Wheat for the 1974-75 season
contamning recommendations
on Guarantee Prices of wheat

2 Report on price policy for
wheat for the 1874.75 aseason
ontaiung  recommendations
on procurement prices etc

3 Report on Price Policy for Jute
for the 1974-75 season

4 Report on Price Policy for
sugarcane for the 1974-75 sta-
soD

5 Leport on Price Policy for
Cotton for the 1074-70 season.

6 Letler giving recommendationg
on Mmmum Support Prices
of Khaif cereals, 1974-T5

1 The Reporis op the price policy
for suparcang and cotton mentioned
it 4 and 5 and the recommendaiion on
minimum suppory prices of Kharif
weresds 1974-75 aie at present under
consideration Government have taken
decisions on the recommendations
mude n the other Repoits mentioned
at 1, Zand 3 sbove A gist of the
recommendations made in these re-
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ey

ports and (he Government's declsions theieon are indicated below:

Report

Racommendations made by the A.P.C.

P

Government's  decids

decions

1. Price  Palicy Tor
Whesat 1974-75
LCRBOMD.

§’U
3

3. Price
Jue fo
season.

Policy for

1974-75

1, Considering the exmung difficult food
situation in the country and the medium
termy  prosyects of a none-too comfor-
tableé poution and m view of the need 1o
replamsh the buffer, the price of wheat
10 be teed before the sowing season
to a fair appromimation to the procure-
ment prices under normal circumstan-
ces s and

2. Such a guaranteed price for wheat to
be announced pmior to the sowing of the
1973-74 wrop fixed umformls for all
the States at Rs. 85 per quintal for the
indigénous common  white and the
different Mexican vanetes which ac-
count for the bulk of wheat vutput, at Rs,
80 per quintal fur the indigenous red
varicties and Rs. 90 per quintal for the
supenor sarieties.

1. In order to ensure the abiluay of the
public distnbution system as 1t currently
m:m.. the surplus States  subject

selves to the dicipline of maxi-
musing their contribution to the Central

Pool of foudgrans and the defiat States
t‘:dtlm of liminng their demands on it}

2. The procurement pnces for wheat he
fixed uniformly for all the Srates at Rs.

9s quintal for the indigenous common
white and the different Mexican vanetes,
md Rs. o0 per quntal for the indi-

genvin red vaneties and Re. 100 per
quinial for the supenor varenes.

1. The sututory mumamum price for raw
fute for the 1974-7¢ sea~wn be fived uns-
formhy tor all the upcountrs  markets &
Rs. 12¢ per quintal ‘or Assam Hortoms
amd Comparuble vabctics and grades of
ate,

2. The cwresponding prices tor the other
vanietues and grades of jute be fixed by
the Jute Gommusioner in the hight o the
relative hfferentials pormally  prevalent
i their prices i the markets;

3. In order to render aTecuve support o

m grwer. mlr ﬁt.r{um.ne tacshnes at

pricnary pownts of purchase be siren-
gthened , and

4. With 4;'1:;‘ u& l;nw;ing a m&mﬂl move-
ment o ¢ from the upcountry
matkers ut Calcutts, the Ruways sutho-

in thew mm arrange, it
necessary, juty gpecials in the post-har-
VNt seaIon.

The recommended
d suppo rt
prices were

for  mdigenous red
and maxican red
and common  white
varieties bur 1t was
decaided not w0 an-
noufice  any  FuUAran-
teed  support prices
for superuw ‘anetes.

The procurement price
for all varienes of
wheat was fixed at
Rs. 105 per quinta
mn view of the

Guvernment

accepted
mendations

recum-
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Neasens for production of more & Kg.
Vanapati Tins

*117. SMRT VIKRAM MAHAJAN:
Will the Mmuster of AGRICULTURE
be pleased to state:

{a) the fotal number of tins of
Wanaspatl produced daily by Ganesh
Flour mills and the weight of each
tin;

(b) whether the mill produced
large number of 4 kilogram tms and
the 2 kilogram ting were in lesser
number while no tin of 1 kilogram
pack was produced d@nd if so, the
reasons therefor when a ration card
holder in Delhi 1s not issued more
thap 2 kilograms of Vanaspati: and

{¢) the way in which the shop-
keepers who sold Vanaspat1 by break-
ing the seals of those tins are going
to be compensated?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B P MAURYA). (a) The
average daily production of 4 kg, and
2 kg tins during the perfod between
16th June 1474 and 15th July, 1874
was 7,187 uns and 2,715 tins respec-
tively Theie was no production of
vanaspat: 1in ting of any other capacity.

(b) It 1s a fact that vanaspati was
packed in 4 larger number of 4 kg
tins than in 2 kg tins This is because
the packing facilities are on the same
filing machine, and the production 1x
maximum within the mstalled facili~
tigs, if more 4 kg tins are produced
dai'y No packs with one kg capacity
were produced becsuse thig factory
does not have facility for packing of
vanaspati in 1 kg high density poly-
thene packs,

(c) There 1s no question of compen-
sation to the shop-keepers who sell
vanaspat: loose by bregking the seals
of the tina, because the price of vanas-
pat1 and the empty tins hag been fixed
by the Delln Administration in such
a way that there is no loss sither to
the shop-keeper or to the purchaser.

JULY 25, 1974
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PO Eipioyees stirits Sub o
change in procuremeint and Slets-

‘bution policy of Foodiraius
*118. SHRI JAGANNATH
MISHRA:

SHRI BHOGENDRA JHA:

Will the Minister of AGRICUL-
TURE-be pleased to state:

(a) whether a large number of em-
ployees of the Food Corporation of
India have become surplus as e result
of Government's change in the food-
grains procurement and distribution
policy; and

tb) if so, the number of surplus
employees, and steps taken by Gov-
ernment {o absorb them elsewhere?

THE MINISTER OF STATE IN THE
MINISTRY OoF AGRICULTURE
(SHRI ANNASAHEB P BHINDE):
(a) and (b) On account of setting
up of the Siate Food Corporations by
several States, 1t 1s estimated that
hittle over 7000 staff working in the
Food Corporation of India may have
to be idrntified as surplus to i1ts re-
quiremenis The Corporntion 15 ex-
ploring the possihility of expanding
1ts activities and exarmning the
various alternatives,

Single Food Zoune for Punjab, Hima-
chal Pradesh and Haryans

*119 SHRI PRABODH CHANDRA:

SHRI M. RAM GOPAL
REDDY-

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether there 12 a proposal to
form a single food zone for Himachal
Pradesh, Punjab and Ha-vana

(b) 1if g0, the reasons therefor: and

(c) whether there is any similar
proposa) for other States?

THE MINISTER OF STATE IN THE
MINISTRY OF
(BHRI P. BHINDE):

{a) to (¢). Himachal Pradesh already
forms part of the Northerny Rice Zone
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Running away of inmates of the
Children’s Home, Ferozeshah Kotla,

New Delhi
855. SHRI JHARKHANDE RAI:
Will the Minister of EDUCATION,

SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether 12 inmateg of the
Childrens’ Home, Ferozeshah Kotla,
New Delhi ran away by jumping the
wallg on 5th May, 1974;

(b) if so. the facts thereof;

(¢) whether the Children were not
permitted tp sleep in the open during
the summer days; and

(d) whether that Home has no
regular Superintendent and a Proba-
tionary Officer has been officiating?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) and (b). Three

JULY 29, 1974
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children had escaped by jumping the
wall of the Childrens’ Home, Feroze-
shah Kotla, New Delhi on 5th May
1974 after earlier breaking the iron
bars of the window of the room in
which they were sleeping.

(c) Under Delhi Children (Manage-
ment Functions, Responsibilities of
Special Schools, Children Homes and
Observation Homes) Rules, 1964 child-
ren are required to sleep in the dormi-
tories at night, which are adequately
ventilated and are provided with fans.

(d) The Home has a regular Super-
intendent. It is only when he went on
long leave, that a senior Probation
Officer was asked to look after the ins-
titution temporarily,

Factual Distortions in “Bharat Ka
Itihas” prescribeq in Punjab Schools

865. SHRI VARKEY GEORGE:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether according to a repori
in a local daily English dated the 12th
July, 1974 a history text book “Bha-
rat Ka Itihas” prescribed for clasa
Ninth in Government schools in Pun-
jab containes factual distortions and
if so, what are they;

(b) whether the Arya Samaj)’ has
threatened to launch an. agitation
against the book;

(c) the reasop for the delay in the
book’s prescription by the Govern-~
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.
P. YADAV): (a) to (¢). The Govern-
ment of India has seen the Press Re-
port referred to. As the matter con-
cerns the Government of Punjab, de-
tails have been requested from the
State Government However, it is
learnt that the Statef Government has
withdrawn the book from the list of
prescribed books.
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Statement of P.M. on Wheat Procure-
ment Policy

857. SHRI C. K. CHANDRAPPA
Will the Minister of AZRICULTURE
be pleased to state:

(a) whether the Prime Minister had
stated that the Government will have
to aodpt some other methceds to pro-
cure wheat and rice, if the present
procurement policy failed;

(b) if so, what are those methods;
and

(¢) what was the result of the pre-
sent procurement policy?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). The new policy has general-
ly helped in improving the availabi-
lity and reducing prices of wheat in
the deficit States. The inter-State
price disparity has also been brought
down. The procurement of rice has
been generally satisfactory elthough
in respect of wheat it is below ex-
p ctation. Government have always
made it clear that for effective imple-
mentation the food policy is subjected
t periodical review and appropriate
steps as may be necessary are taken
from time to time to attain the policy
objectives.

Extension of Transport facilities in
Ladakh during the Fifth Plan

8£8. SHRI KUSHOX BAKTJLA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state the
measures proposed to he adopted for
cixtension of Transport facilities in
Ladakh during the Fifth Five Year
Plan?

THE DEPUTY JMINISTER IN THE
MINISTRY OF SHIPPING AND
TRA.'SPORT (SHRI PRANAB KU-
MAR MUKHERJEE): The required
information is being collected from
Gcrernment of Jarmmu and Kashgir
ard will be laid on the table of the
Sabha when it is recsived.

Written Answers So-
Shortage of Baby Food in the Country

859. SHRI P. GANGADEB:
SHRI PURUSHOTTAM
KAKODKAR:
SHRI RAGHUNANDAN LAL
BHATIA.

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether there is shortage of
baby food in the country;

(b) if so, whether wvnpular baby
foods have completely disappeared
and have gone underground;

(¢) whether Govern'ment have
enquired into the malpractices ip the
trade; and

(dy if so, with what results?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Short-
age of Baby Food has been reported
from some parts of the country.

(b) to (d). No reports about disap-
pearance of baby foods have been re-
ceived by Government of India. How-
ever information is being collected.

Harassment of Staff of Jawaharlal
Nehru Institute of Physical Medicine,
New Delhi

860. SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of
EDUCATION SOCIAL WELFARE
AND CULTURE be pleased ty state:

(a) whether the attention of Gov-
ernment has been drawn to the harass-
ment of staff members of the Jawahar-
lal Nehru Institute of Physical Medi-
cine, New Delhi by the Management.

(b) if so, the facts thereof; and

(c) the steps taken by Government
to redress the grievances of the
workers?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) to (3. Cer-
tain representations have been receiv-
ed from some of the employees of the
Council for the Aid of Crippled and
Handicapped alleging arbitrary sus-
pension, victimisation and delay in
‘disbursement of salaries, etc. The
Council on the other hand, maintains
that certain members of the staff have
been indulging in subversive activities.
At the instance of the Department of
Social Welfare, the Governing Body
of the Council have taken a decision to
institute regular inquiry against the
individuals concerned prior to taking
any further action.

Substantia! grants from the various
funding Departments have been duly
released to the Council for the previous
years ang the balance will be released
as soon ag the Council complies with
certain essentia! requirements. In
consultation with the Council an
Accounts Officer is also being posted by
the Government to  look after the
financeg of the Council and its units.

‘Recommendations of Drinking Water
Board of Rajasthan

861. SHRI N. K. SANGHI: Will the
‘Minister of WORKS AND HOUSING
‘be pleased to state:

(a) whether the rural population of
Dungarpur and Banswara in Rajas-
than have no other alternative than to
drink water infested with guinea-
worm: -

(b) whether the Drinking Water
Beard as far back as in 1963 had
stressed upon the Central Government
the urgency to eradicate the menace;

(e) if so, what central steps were
taken in pursuance of the recommen-
dations of the Committee =and the
reasons for the failure if any; and
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(d) whether any ‘“crash program-
me” is being evolved by the Central
Government to deal with this humane
problem ang if so, the facts thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) to (d). The
requisite information is awaited from
the Government of Rajasthan. The
same will be laid on the Table of the
House on receipt.

Countries willing to collaborate with
Fishing Industry in India
862. SHRI VIJAY PAL SINGH:
Will the Minister of ACGRICULTURE
be pleased to state:

(a) the names of the fcreign coun-
tries with the names of their firms
which want to cocllaborate with fishing
industry in India; and

(b) if so,
therson?

Governme:itl's decisicn

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). The particulars are *eing collect-
ed and will be placeg on the Table of
the Sabha.

Progress in Grant of Loan to Small
and Marginal Farmers

863. SHRI M. KATHAMUTHU:
Will the Minister of AGRICULTURE
be pleaseq to state:

(a) whether the proposal to give
loans to small ang marginal farmers
has nei made much progress in several

areas due to rivalry between the
commercial and cooperative banks:
and

(b) if so, the facts thereof and the
steps being taken to make the work-
ing effective?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHKI
B. P. MAURYA): (@) and (b). The
loaning procedures and policies of both
cooperafives and commercial banks
have beem under continupoug review in
order to assist the weaker sections of
the farming community to obtain cre-
dit with greater facility. The role of
commercial banks iz supplementary to
the resources of the cooperative credit
structure. In a number of States com-
mercial banks are providing finance to
farmers through primary cooperative
socjeties. Coordination between the
two agencies namely, cooperatives
and commercial banks, is effected by
Coardination Committeeg both at the
district and the State levels which are
attended by the representatives of
hoth commercial bank« and the roope-
ratives At the national level nlso
such a coordination is ensured throuyh
meetings ronvened by the Government

of India and the Reserir Bank of
Indin
Spetial roncessiong like lhiberalised

share capital reguirements .n the ast
of cuoperative credit, loans without
mstunce on mortgage ~ecunty, lower
margin and longer repayment svhedu-
les, a (ontinuous review of the flow of
credit to the weaker sections and acti-
vities of agencies hike Small Farmers
Development Agencies which avail of
the serviceg of both cooperativeg and
commercial banks are ali desiemed to
facilitate substantial flowr of credit to
the small and marginal farmers. The
flow of such credit has been increasing
as a resull of these efforts,. Thus
loans advanced by primary Agricul-
tural Credit Societies to small farmers
huving holdings upio 5 acres tenant-
oultivators and agricultural labourers
have increased from Rs. 131.00 crores
in 1969-70 to Rs. 181,00 crores in 1071-
72, The loans (oulstundings) against
fasmers withholdings ugftc 5 acre
from Btate Bank Group and other
Nationallsed Banks have gon: up
from Hs 4055 crores st the end of
December 1070 48.72 crores at the end
of December, 1871
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Meeting of All India Counci] for
Technical Education

865. SHRI D. D, DESAI
SHRI PURUSHOTTAM
KAXKODKAR.
SHRI RAGHUNANDAN LAL
BHATIA.

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
he pleased tp state:

(a) whether the All India Council

@;Tﬁebnbﬂﬂmﬂumthlﬂ.
1874;
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(b) if so, the subjects discussed and
the cecisions taken;

(¢) whether tha Council expressed
concern over non-utilisation of the
full output of higher technical institu-
tions in industrial development of the
country; and

(d) if so, the steps being taken to
remove this wastage of manpower?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) Yes,

Sir,

(b) A statemenrt is laid on the Table
of the House. [Placed n Library. See
No, LT-8077/74].

(¢) and (d). While discussing the
policy of admissions to technical insti-
tutions, the Council noted that there
ig serious under-employment among
engineering personnel at present. The
Council recommended that a special
study of the job requirements for va-
rious categories of technical personnel
should be undertaken to determine the
employment pattern of engineering
graduates and diploma holders. The
Council reguested the Planning Com-
mission to initiate this study.

Minhas’ Food Money Plan

866. SHEI D. D. DESAI;
SHRI ANADI CHARAN DAS:
SHRI RAGHUNANDAN LAL
BHATIA.:

Wil] the Minister of AGRICULTURE
be pleased to state:

(a) whether his attention has been
drawn to a news item in g local Daily
of 8th May. 1974 entitled “Minhas’
Food Money Plan”;
reaction

(b) if so, Government's

thereto; and

(¢) whether Government are going
to give due consideration to such plan?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): {a) to
(c). Government have seen such a
press Report. In the absence of de-
tails. it hag not been possible to exa-
mine the proposal.

Constitution of Study Group to suggest
ways of Expeditious Handling of
Cargo

867. SHRI D. D, DESAL:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether a study group has been
constituteq {o suggest ways of expedi-
tious handling of cargo at ports;

(b) if so, the facts thereof;

(c) whether the shippers have
pleadedq for rationalisation of port
charges; and
reaction

(d) if so, Govermment’s

thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) No, Sir.

(b) Does not arise.

(c) and (d). Government have not
received any representationg from the
shippers for rationalisation of port
charges. Representations had, how-
ever been received from the shippers
in the past against high rates of port
charges on some commodities.

The handling facilities at the major
ports are being improved in succes-
sive Five Year Plans ang a number
of important schemes have neither
been implemented or under way.

The Port authorities are required to
generate resources to meet a part of
the capital expenditure and to achieve
a reasonable return on the capital in-
vestment. It is, therefore, not possi-



47  Written Answers

ble for the Port auhorities to consider
reduction in port tharges.

Project Reporizs on the Shipyards in
the Fifth Plan

868, SHRI D, D DESAI. Will the
Minister of SHIPPING AND TRANS-
PORT be peased to state:

(a) whether Government have
appointed four consultants for prepar-
ing detailed project reports on the
shipyard: proposed in the 5th DPlan.

(h) if so, whether any site n
Gujaiat ig under consideration, and

(c} if so, facts thereof®

THE DEPUTY MINISTER IN THE
MIMISTRY OF  SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE) (a to {0} Ne-
gotiations have leen held with certain
foreign Jonsuitunts for preparation of
Preluninary Project Reports in res-
pect of sies found switabe by the
Working Group of Otficers foy setting
up shipyards in the country during the
Fifth Plan Final decision regarding
sites wil! be taken onlv after prepara-
tion ang receipt of the Preliminary
Projert Reports

woft et v & ek el v v
Wiy Tt g

869. it gew war wgrm w7
firen, W™ weaw Wit wegta weY
m TUY A g v fr

() #r wstar & j0 fomher
RS RUEGECIET LUtk £l ik
¥ el frew mar ww b
Foaag g @ , W

(&) fx g1, &Y gard F ey
o foek d% § 2

SRAVANA 7, 1886 (SAKA)

Wnitien Answers 58

fown, W wRaT mly eepfiv
W (Ro qwo T g) : (%)
ofr &

(@) gaer fRgwmw AgieTeg
TR d g Aau {vdw 4% W%
sfem, st & grfer e ¥ 3
T YT 2AN & frawr & Amq A
32629 ¥ fred, oo 71 ¥ AT
W A X1 WW A e R O
AW T FUGA  TET 2 1 & FAEY
foid e 1

faavm

| AT (@ aE) T 4
R R
T ¥ AT ¥ .25 HETFTRAE 9T
faen A M0 | =@ Fav fae-
fafan # —

1 9% ¥ femT, s a9, 46

fawmnr

2 T F fmam—-y

3 AW ¥ faar--2

4 FAO T (TWET H) qee
7 WA

5 91 ¥ qSTM WRI AR W
AT FAT 28 UW |

2 "R FfRet B OF aos2
fos% meym T2 91 ow 10 fafew
TN FE mFwTE T~ 10
et HgT ¥ gt A wdw v a9
5400 a9 ¥ A7 TN T ARR ¥
gl argr o797 1n8oAmE L
q fordt 31 w17 & 2 Tt wuw mae
W 168-.9 FRY AT A Ardy Tpd
T (250 faa¥) o o= fgordt Ay
¥ arfe wfww B s fw Tl



59 Written Answers

wreeir af & dafiw § forr o gamly
way (worT wg) ¥ arde sifew &0
g afy fd o e A 8

3. fafaw ol & gafex 10
fo frwfafenr @ —

(%) warsdr faech & fred-
4

(@) wrgewx fam gorers w1 fawer=
1

() = & wrggdw fa A
w1 fagwr—1

(v) =g wg daz w1 fewrr-

(%) xgwt Tl & fimed—2
(7% gmg wig *1 @1 WK
g wyorz v 111 w7 o)

(%) serf & frmer—1 (T2
Y7 THAIT) |

4. foe® o gET R At 7 Wk
o ¥ foes friwsq & o &

o 1972-73 WfiC 1873-74 W
famras wiw wt ok femy o W
wir v

870. Sit gwn wR wuwvy @ WO
o wft a7 @ ot T o fn

(%) #-&% ATF07 A Prar T w—w
v % favs a¥ 1972-73 6
1973-7¢ 9 foad wor f wa T W7
IER ) Sl

(@) v wafu & vy v &
iy qrwrT ¥ fa W ot oy
fram A4, o

JULY 20, 1974

Written Answery 6o-

(7). Ber v o fwg amd
Twrwr g ?

ot s ¥ ww W
(s wvwfrw o k) : (%)
fady  ad 1972-73 W
1973-74 ¥ dvow fipras wdw
e WY iy ¥ wo afrag
wrafen AEg @ SwT & —

(mrar o st EA )
T wmew R
ook &y wrafem

€ wran - 1
1972-73 1 400 17 854
1973-74 3 200 18 495

(@) = () fewrwwr w2w
I wew A ¥ fomy afewy
oy g we gl afire g
ot gofan g ofigdy T 7 A4
TR W fearee SR F qwred ¥
wrar & | 9T qTER R ¥ Frafin
arfes wrr s aff gf ot o,
1972-73 W1 1973-74 ¥ AW
= &7 T8 vl v A www
8.0WX 37.0 s ARA AT
¥ qw & wears ¥ 9w ¥ Wil
* Al ST, WW oA WY
WAVERT, FORETE guear aYwRy
o el w W ¥ et Y g

¢

agr A% iy w7 sy 3 wEw
Ty w7 miwy a¥w ¥ aft B ey
wifas & ATweT ATeAT Ao
1967-68 %17 1968-69 & ¥fl & gy
& gfeam qo oW & wAET &
forr, ot fieft ot sweeeer, o sy



61 Written Answers SRAVANA 7, 1896 (SAKA) Written Answers

¥ vwer gfemer wmaTt g7 fraifer
fiear arr & 1 T %7 few W
WR ¥ fae o grerr ¥ oY a-
T e g ar

o  1073-73 Wlr 1973-74 %
Fere ww, wew v st e @ wwe
oitc whoft ot e

871. =it gwR WA wUww : w1
oit ®a) 77 aord &)y w0 fw

(%) ¥ e & faelly o
1972-73 W 1973~74 ¥ IvC

62

3w, Jex AW AT fagre W FaRwr
qar e 97§ gort £

(@) owr wmfe & wsg vy
w ety ceeT F feew wen F
T Wi 48 © o w f) o)

() qu ®zr wart A wx
wareren 8 7

it v ¥ vew it (s
werriew e ) ¢ (%) ¥
aowre 3ot faefm ad 1972-73 A
1973-74 ¥ 39~ 22N, We7 AW WY
fawr wY woorrk ®Y b wrafer oY of
wrae wi Y Y Ty« gty
i frr mr &

(7mar garT {dr =y )

"1972-73 X AoATE WY 1973-74 ¥ "ot %7 TF
¢t grafen € 7€ wmar arafer &Y 7€ wmar
et . = p—— = —
T oHY T ST
T N3 1 700 297 533 308. 298
(vend &
T 97)
wey N 74 800 142 811 5.200 147 975
famre 8 300 178 522 184, 991

— — a—

(m) otx (7)) waw & X &
MRS I97 NqW 6\ A AW
wiads Y7 farrs s wfade o ¥
wife 1972-73 & 2w gar 9w
¥ w1 v X e w X
wiyw w) §8 Arar g v & forg
et wr o % TRY R srer
Aty wt sy A frar AT g —

(ot garr Hizdi e &)
187273 1973-74
westw . 25,0 -
Ay ndw 80.0 10.0
furgre : 124.0 10.0

D —

19 9 7 %7 JwemaT TR &
IR WTARRAT AT ST I
wT aw ) §) sgry F awr fafaw
T ) ¥ qW ¥ Wi ¥ goad
a2

gt T WY ¥ qraew A oseas
awey mfsr 9w & a4 WAy
&1 wifes ®¥21 1967-68 WY 1968
69 ¥ IAAET, WIA %! grEwi €@
awzs & foe Igmem Ay @y &
#rar €1 sty § T 4 ferger amerr
qr fmuffer fear wer R ) wax



03 written Aanswers
Q¥ F 3¢ ¥ AWr ¥ {rafafaq
nfrf@a 529 Az 9@ P aq 91—

(773 g Hied & |)

T AqmEr
wE 1973 5.00
97 1973 5.00
A 1974 4.00
@A 1974 6.00
e 1974 4.00

-

wem 9w AR AR aWRi &
% frafag aifew w2 § afs #@
F AR § A% HUG AT AGT GAT 4T |
Farft SAT S¥W AFIR 7 AT
1673 & faafas mifas ¥ *1 e
50.0 9 WY z4 AR $@U,
1974 H 9@1Y 32, 0 AL HIeW &7
3T & fae s3I fwar ar

-Construction of Tuticorin Harbour
Project

373. SHRI D. P, JADEJA.
SHRI ARVIND M. PATEL:

Wili the Minister of SHIPPING
AND TRANSPORT be pieased to
state:

{a) whether the major civil works
relating to the construction of the
Tuticorin Harbour Project is not pro-
ceeding according to the original
schedule;

s

{h) if so, the reasons for the slow
progress and the additional cost
involved due to slow progress; and

‘¢) when the port ig likely to be
cemmissicnade

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
WMAR MUKHERJEE): (a) and (b)-
The Tuticorin Harbour Project suffer-
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ed a set back as the Contractor for
the major workg ran into financial
difficuties in execution of the con-
tract. These have Yeen sovted out
and the contractor is now maintaining
progress to keep up the present
<chedule of completion of Project by
March, 1975. The additional cost will
be known when the revised estimates
for the Project are finalised.

(c) The port was declared as a ‘Ma-
jor Port’ with effect from 12th July,
1974. One berth is expected to be
commissioneg by October, 1974 and the
remaining three by middle of 1975.
However, temporary facilities for
handling naptha and fuel oif have
been completed and first ship carrying
naptha entered the portion the 16th
July. 1974.

Intensive cattle develoPment prog-
ramme in Gujarat for milk production

874. SHRI D. P. JADEJA:
SHRI VEKARIA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether intensive cattle deve-
lopment programme is undertaken by
the Government of Gujarat in the
Districts of Ahmedabad, Sabarkanta,
Rajkot, Kaira, Mehsana, Surat, Baroda
and Broach with a view to inercase the
productivity of milk;

(b) if so, the facts of the deveiop-
ment programme undertaken; and

(c) the expenditure incurred on the
scheme during the years 1971-72,
1972-73 and 1973-74?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) Yes, Sir.

:H) The develozment programme en-
visages controile¢ breeding adeguate
feeding effeclive cdisease conirel. pro-
rer managemant, of marketing of milk
duly supmorted % feeds =nd fodder
develobment ang rural diary extension
activities in a planned and coordinat-
ed manner.

-
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breedable
population of about 478 lakhs, out of
which 147 lakhs have been breed
under AL and 0.65 lakhg under natu-
ral services, Further 883 lakhs pro-
phylactic inoculations have been car-
ried out againsgt common contagious
diseases and 1258, scrub bully castra-
ted under the above Scheme. To en-
courage the farmers to grow more
bigh ylelding and high nutritious fod-
der, 6523 fodder demonstrations were
organised in the cultivators’ ficld and
4299 35 quintals seeds were distributed
among the cattle owners, To ensure
proper marketing of milk. 1037 Co-
operative Societies have been organis-
ed and all these Societieg are function-
ing as wiable units

() The expenditure incurred on the
Srheme during the years from 1971-72
--1973-74 is given below'-—

1071.7> Rs 78 ¢~ ! khe
Re <8 611 ki

Ry, «6 27 Iekhs

0g=."1

9 =7y

Planning of valuable species of trees
in Gujarst

875 SHRI D P JADRJA- Will
the Minister of AGRICULTURE be
pleased to slate:

(a) whether plantation of valuable
species in place of cheap ones is being
undertaken by the Government of
Gujarat in order to enhance the eco-
nomic value of forests,

(b) if so, the different gspecies of
tress and the tumber planted during
the years 1972-73 and 1973-74; and

(e) the total expenditure inclrred
en the Bcheme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHREI
A P, MAURYA): (a) to (cl The

1%8s T2 o

Written Answers 66

information ig being collected ang will
be laid on the Table of the Sabha in
due course.

Preposal {o imProve standards of
Cricket and Hookey

876. SHRI BIRENDER SINGH RAO:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Indian Cricket Team
have showp g very poor performance
in London during the recent (test
matches;

(b) whether Indla is lagging behind
in ericket and hockey; and

(¢) whether Government propose to
formulate any scheme fo improve the
standard of Indian cricket and hockey
and if so, salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) Yes, Sir,

() While the Indian Cricket Team

faired poorly during the 1974 India-
the team had

Dlympic Games 1972,
(c) A statement is attached.



Assistance is given to National
Sports Federations for holding of Na-
tional Annual Championships coaching
camps for geniors and junlors; and for
participation in selecteq  important
tournaments abroad; aé also for pay-
ment of Salarieg of Asstt, Secretaries
attached to the various National
Sports Fderations.

On receipt of requests from State
Sports Councils, funds are made avail-
able for holding coaching camps, cons-
truction of Stadia, purchase of sports
equipment establishment of rural
sports centres ete.

Sports Talent Schalarships Scheme
has been instituted for students from
schools and colleges.

The University Granis Commission
has been encouraging sportg and games
in universities and colleges by provid-
ing funds for construction,/ improve-
ment of physical facilities and for ap-
pointment of trained coaches.

Financial assistance is also extended
to State Sports Councils for holding
rural sports tournaments at Block,
District and State levels, and for par-
ticipation in the AIl Indla Rural
Sports Tournaments held by the Netaji
Subhag National Institute of Sports.
Special coaching camps and tourna-
ments for rural and tribal sportsmen
in certain specified games viz, gwimm-
ing for children of parents living on
aquatic vocations; arcery for tribal
youth; distdnce running for rural and
tribal youth have been organised in
order to troagq base sports and games,
and will continue to be organised dur-
ing the current year again. In addition
a2 Speclal meet in g@ymnastics is pro-
posed for children-of the ‘NAT com-
munity who earn their livelilhoog from
ncrobatic feats. Al thess events are
being onganised with financial assis-
tancs from Government

Under the National Coachi
Scheme. services of trained sports con-
ches ate being placed at the disposal
of State Sperte Council in order to
assist them in their coaehing program-
mes. Trained Sports Coaches have
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also been appointed -in the wmarious
Nehru Yuvak Kendrag set up in differ-
ent districts to encourage sporta acti-
vities in rural areas and to spot talent
for further expert training.

To promote the game of Hockey,
two new tournamentg are proposed to
be held during 1974-75 with full finan-
cial assistance from Government for
Juniors during the current year. The
first tournament would be for rural
youth below the age of 16; and the
second would be the Asian Schoal
Boys Invitation Hockey Tournament,
to be held in India

“fotth against dirt Ang Disease”
Programme

877. SHRI C. JANARDHANAN:
Will the Minister of FEDUCATION.
SOCIAL WELFARE AND CULTURE
be pleased to state:

fa) whether Government have
launched a “Youth againgt Dirt and
Disease™ Programme during the sum-
mer vacation; and

(b) if so, the salient features thereof
and the States which have been im-
plementing the programme?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.
P. YADAV: (a) and (b), A Special
Camping Programme of “Youth
Against Dirt and Disease” has  been
launched during 1974, ag part of the
National Service Scheme being imple-
mented through various TUniversities
and Colleges. The main components
of the programme are: (1) environ-
mental sanitation: (ii) medico-social
work guch as immunisation including
primary vaccination: (lli) provision, for
potable water; and (iv) vonstruction of
Gobar Gas Plants wherever feasible.
According to the frformation Yecelved
so far, the States of Cujarst Haryans,
Kamataka, Medhya Pradesh, Mahs-
rashtra Orissa. Punfab Ralasthan,
Tamfl Nadu, Uttar Pracdesh, West Ben-
ga! and Unien Territory of Delhl or-
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guniged this programme during the
summer vacelion by holding camps of
about 25—30 students each for 10—15
dayg in rural aress and siums. About
10 per cent of the total partiapation
is expecieg to be f{rom non-student
youth, who are being included n tius
campaign, The Siates which could not
participate 1n the programme durning
the summer vachtion are expected to
leunch 1t during other vacations m
1074.

Import of deep yea fishing trawler and
their allotment

878 SHRI C JANARDHANAN
Will the Minister of AGRICULTURE
bhe oleased to state

(a) the number of L hng trawelers
for deep sea fishing hkely to be
imported this year and from which
countries,

(b) whether the fishung trawlers
have already been dllotted to the ap-
phcants and if so. their names and

(¢} the criteria under which the

allocationg were made?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHER P SHINDE). (a) As
yet no vessels have ben imported
thig year under the scheme of import
of trawlers notifieq In June, 1973.

{by and (¢) The Government of
India called for applcations for im-
port of trawlers in June 1973, The
number of applications received from
the varioug partiec are as follows'—

Group No of “*No. of
spphcanions Vessels
1. Public Sector under-
takings and Statr
Crovernments. 9 26
- mehum ; 1 T
3. La ' ? 4r
4. Smmadham
firms . \ 28 LR
4. Individuals ‘ 28 7%
ToraL ™ 217

SRAVANA 17, 1886 (§AKA)
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The cooperative could not be allotted
any trawlers because they couid mnot
fulhl the financial and other conditions
and they did not fill up their applica-
tions.

1) In the case of public sector cor-
poiations and State Governments, their
applications were granted infull,

{un’ In the case of gmall firmas, tak-
ing .nto account the capital intensmive
nature of the mdustry, the allotment
was one each, subject to other condi-
tions bemng fulfilled preference being
given tu hrms having previous expe-
rience in fishing industry

() Trawlers were allotted to indi~
viduals at the rate of one each, pre-
ference being given to those who had
previcus experience 1n fishing mdus-
try

vv) The big industnal houseg were
allottrd two trawellers each subject to
clearance under MRTP Act and theur
obtaining an industrial hcence for sett-
ing up shore installations and being
otherwise ehigible for allotment,

(v1) In the case of parties who have
already been allowed to import vessels
under the scheme of 30 vessels intro-
dured 1n 18968, applicants were consi-
deredd gnlv In cases m which tne
patties had taken effective steps for
fu filment of the condition of intro-
ducing indigepous vessels,

A list of allottees is laid on the Table
of th House [Placed in Library See
Nn 1.T-7979/74)

New schemes for hnilEWmenl of
D.T.C, bus service

87 SHRI C K. CHANDRAPPAN
SHRI VIJAYPAL SINGH:
SHRI S. C. SAMANTA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state-

(a) whether any more new
are likely to be introduced to improve
the functiening of D.T.C after in-
troducing the ‘Greep Line Service';
and »
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(b) if so, when angd their main fea-
tures?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) ang (b).
Rationalisation of the entire route
structure of Delhi Transport Corpora-
tion on & scientific bams is proposed
to be effected 1n a phased manner. As
a first step, ‘Green Line Service' (now
known as ‘Sugam Seva') was Started
in March, 1974 with a ten minute
frequency. This was followed by in-
troduction of ‘Mudrika Seva’ on Ring
Road from 22ng May 1974, the fre-
quency in this case also being ten
minutes, A few feeeder services have
also been introduced to link the Sugam
Seva/Mudrika Seva. It is proposed to
establish one Central Terminal each
at Central Secretariat. Karol Bagh and
Mori Gate. It is further proposed to
start some feeder services on the same
pattern to cater to the needs of the
city, in a phased manne- Besides
some more major terminals will be
provided on Ring Road where quick
change over facilities 'will be avail-
able. The obvect of the whole scheme
ig to enable fast transit along straight
routes with quick change-overs at one
or two points

Dissatisfaction among Scientisty of
Indiay AgricuMural, Ressarch Institute

880 SHRI A K. GOPALAN- Wil
the Mimster of AGRICI'LTURE be
pleased to stabe.

(a) whether Scientists of Indian
Agricultural Research Institute are
dissatisfied over their working condi-
tions and are frustrated because of
disparities among them;

(b) whether 5 lerge number of
Sclentists have echoed complaints
similar to those of late Dr Vinod Shah
regarding the unsatisfactory working
conditions and disparities; and

(e) if so, the action taken to solve
thelr grievances?

JULY R0, 10%4
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. S8HINDE): (a) and
(b). Some representations have been
received from the Scientific ang Tech-
nical Staff Association of the I.AR.IL
relating among others to the working
conditiong of scientists of the LAR.L
The main points represented by them
are as under:-—

(i) Rationalisation of the grades/
cadres for research staff—Merger of
the posts of Research Assisiants,
Semior Research Assistants and Class
II with Junior Class I posts

(ii) Promotion of exasting scientific
stafl irrespective of vacancies.

(ii1) Reservation of 50 per cent ia-
cancies in Jumor Clagz 1 and 100 per
cent upto Class II to be fllled by pro-
motion.

(1v) Adoption and imanlementation of
U G.C. Grades,

(v) Revision of pay scales

(v1) Setting up of the Grievance
Cells, Staff Councils and Joint Consul-
talive Machinery.

(vil) Discipline-wise placement of
Junior Research Staff.

(viii) Shortage of residential accom-
modation.

(ix) Liberalisation of study facilities
in the L.C.R.I, and admissions out side.
Withdrawal of fees levied on the de-
partmental students admitied ig the
Post Graduate School of the LARI

(x) Expediting fhe preparation of
senfority lists and quick finalisation of
confirmation and qQuasi-permanency
cases.

(c) The following is the position re-
garding the action taken relating to
the above mentioned grievances: -

Itemg (1) and (ili): The gquestion of
rationalisation of structuge and pay
scaleg of sclentists In the ICAR and
their opportunities for carser advance-
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ment bave bene dealt within the pio-
posal for New Personnel System for-
mulated for adoption in the Council.
The proposal has been sent to the con-
cerned Ministries and Departments of
the Government of India for heir eom-
ments. Afler their comments are re.
ceived, a final decision will be taken
with the approval of the appropriate
authority,

i) The ICAR Inguiry Committee
recommended that 25 per cent of the
vacancies in Junior Class I Scientific
posis should be filled by Promotion.
Orders have already been issued to the
effect that 25 per cent of the vacancies
in scientific posts in Junior Clags I
should be reserved for promotion from
the lower grades. This applies to all
Junior Class I posts lving vacant as
on 31st March 1974. Director, LAR,
I has been reguested to implement
immediately the decision,

(iv) The guestion of grant of U.G.C.
grade of pay has also been dealt with
in the aforesaid proposal on the New
Personnel System formulated for adop-
tion in the Indian Council of Agricul-
tural Research. Please see remarks
relating to items (i) and (ii) above.

v} The Third Pay Commission did
not examne the pay scaleg of 1.C.A.R.
However as per the Bye-laws of the
LCAR. the scales of pay applicable
to the officers and siaff in the service

India for similar personnel except in
rases where specially permitted. Re-
vison of pay scales in the LCAR
consequent on the Govt's decision re-
garding scales of pay in rerpect of
Class 11, T11 and IV employess of the
Government of Indlg notified on
13111973 has already been given
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revised pay scales bave been prescrib-
ed and ip respect of those afficers who
have opted for revised scale, pay at
revised rate ig being disbursed
the month of July, 1974 paid in
August, 1974, The arrears of pay con-
on this revision would be
in August, 1974, As regards
other Class 1 Officers a detauled pro-

has been put up to the F.A.
of Finance) for their con-
This proposal is receiving
attention of the Financial

;E

(vi) Instructions have already
been issued to the Director, Indian
Agricultural Research Institute for
constituting Grievance Cells for each
Division of the LLAR.I. and also for
the Institute as a whole 1o deal with
the individual grievances of the
officials of the Institute. 1ln addition.
a Staff Council Bcheme has been
drawn up for the Indian Council of
Agricultural Research and 1its Inst-
tutes. The Scheme was referred fto
the Department of Personne]l add
Admimistrative Reforms for theis
Administrative Reforms for their
the scheme will be finalised with the
approval of the Goverming Body of
the Council.

(vi1) Discipline-wise placement
of the staff isg the practice in vogue.
However, in cases where research
workers of their own volition, spplied

Institute which is a deemed Univer-
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ity under the UG.C, Act. Depart-
mental candidates have been admitted
to the AR.I., Post Uraduate School
during 1973-T4, as during previous
yvears. Applications were also for-
warded by the LARI for admission
1o other Universities, As regards re-
curitment Boargd headed by a former
Member of the Union Public Service
Commiszion has already started func-
tioning*and steps have been taken to
fill up the vacant scientific post as
spedity as possible.

Decline in Wheat yleld in Punjab

881. SHRI A. K. GOPALAN:
SHRI B. S. BHAURA:

Will the Minister of AGRICULTURE
be plessed to state:

{a) whether there has been a dec-
line by 25 per cent in the yield of
wheat in Punjab;

(b) if so, the target fixed and actual
production and the reasons for the
decline in the yield rates; and

{c} the steps taken by Government
to improve yields?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
tay to (¢). A target ot 58 lakh
tonneg of wheat production was fized
tor 1973-74 for Punjab State, The
production was affected by untimely
frost during the first fortnight of
February, 1974, lack of winter rains
and peneral shortagy of fertilisers,
electric power and diesel ofl, How-
ever, to improve the situation steps
were takKen to augment supply of
fertilisers diesel oil for lift frriga-
tion besides making more power
available for rumning tubewells for
irrigation. The exact estimates of
production have not yet become
available,

JULY 29, 10
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Review (vinmittes on Reglonal Engl.
neering College

882. SHRI M. EKATHAMUTHU:
Will the Mimster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to gtate:

(a) whether the Review Committee
on Regional Engineering Coliegeg has
submitted its report to Government;
and

(b) if go, the recommendations made
therein and Government's decision
thereon?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
Yes, Sir.

(b) Among others the following
major recommendations have been
made by the Committee:

(1) There should be a Council of
the Colleges with overall powers
for both academnic and administra-
tive purposes,

(2) The individual Colleges
should have autonomous Boards of
Governors,

(3) Financing of the Colleges
from two sources is not very satis-
factory, and future financial respon-
mbility for the Colleges should ne
entirely from the Central source.

The recommendations were consi-
dered by the All India Councll for
Technical Educati at its mueting
held on the 17th May, 1874. While
generally endorsing the recommenda-
tions of the Committee, the Council
recommendad that in place of Statu-
tory Countil for these Engineering
Colleges, an Advisory Committee may
be set up to advise on pdlicy matters
and for laying down guidelines for
these Colleges,

The ricommendations are under
consideration of the Central Govern-
ment in consultation with the Btate
Governments,
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Copies of the Review Comnutted
Repoft have been placed in the Lib-
Sury of the Parliament

Fishing target during Fourth Plan

883 SHRI M KATHAMUTHU
SHRI ¢ K. JAFFER SHERIEF

Will the Minuster of AGRICULTURE
be plessed to state

(a) whether the target fixed for fish
production m the Fourth Five Year
Plan has not beep 1calised, and

(b) if so, the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(&) Ongunally it was proposed to
raise the lgvel of fish profuction
during the Fourth Plan by 470 lakh
tonnes. Later, in consultation with
the State Governments, the target
was raised to increase the Jevel of
produection by 641 lakh tonnes, It
15 anticipated that the increase has

been only of the order of 5 lakbh
thereby showing a marginal
increase over the onginal target and
a reduction compared to the revised
target

tonnes

(b) The shorifall in the fwh pro-
duction has been mainly on accouant
of the reduccd number of mechanis-
od boats und medium fishing vessels
that were wntroduced during the
Fourth Plan period, Against a
Fourth Plan target of introducing
5500 mechanised boats and 300 medium
flsing vessels, only 5000 mechamsed
boets and 50 medium fishing were
introduced, There have also been
shorttalls in the fish seed production
and rearing facilities thereby affect-
ing the fah production from Inland
sources also,
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Enquiry into m of “over

charging” in the ' mle of Fhtis
congirucied hy DDA,

884 Sliﬂ.t M I{ATHAMUTHU will
the “imster *of WORKS AND
HOUSIN be pleased to stabes

(a) whether Government have- coh-
ducted an enquiry into the allegation
of “over charging” in the sale of flats
constructed by the DeThy Development
Authority, ind

(h) if so, the facts thereof and the
actipn taken thereon”

THE MINISIER OF &TATE \IN
THE DEPARTME OF PARLIA-
MENTARY AFFA AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHARIOM MEHTA)® (a) and
(b) Goyergment have appointed an
Expert Committee on the Delh! Deve-
lopment Authority, which will mter
aliac assess the policy 1n regard to the
fixation of prce and disposal of
houses/flats by the Dellu Develop-
ment Authority
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887 SHRI SHRIKRISHAN MODI
S8HRI ANADI CHARAN DAS:
Will the Minister of AGRICULTURE
be pleased to state

(a) whether there has been any
decline in foodgrain production during
the last year, and

(b) the food production in our coun-
try during 1971-72, 1972-73 and 1973-

L i

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) and (b), The production of
foodgrams in the country declined
from 1052 million tonnes during
1971-72 to 95 2 million tonnes during
1972-78  Final estimates of produc-
tion of foodgrains for the year 1973-74
have not yet becomy avallable,
However, according to present indica-
tions, the production of foodgrains
during 1973-74 1z expected to be
conmiderably higher than thst iIn
1872-73
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Development of Animal Husbandry
and Dairying in States

889 SHRI R. V SWAMINATHAN:
SHRI P NARASIMHA REDDY:
SHRT P M. MEHTA:

SHRI NIHAR LASKAR.

Will the Munister of AGRICULTURE
be pleased to state:

(a) whether Uhion Government
have provideq Rs. 522 crores for the
devglopment of animal husbandry and
dairying during the Fifth Five Year
Plan; and

{b) it so, the break-up of the amo-
unt to be allotied to all the States for
the development of animal husbandry
and dairying?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B, P, MAURYA): (a) An

SRAVANA 7, 1808 (SAKA)

Written Answers 8

outlay of Rs. 540.135 crores has been
tentatively allocated for development
of Animal Husbandry and Dairying
during the Fifth Five Year Plan,

{(b) An outlay of Rs. 25148 crores
hag been allocated to different States
for development of Animal Husban-
dry and Deirying during the Fifth
Plan. The remamning amomnt of
Rs, 288,645 crores has been aTocated
for Union Territories and under
Central and Contrally Sponsored
Sector as shown below:

Temmauve public sector
Plan nutlay allocated for
deband gf D !
ry RICYIRE
dunng Fi*th Plan

\Rs. 1 crores)

Stres 251 49

Umion Terntories 11 995

Central Sector 210 15
Centrally Sponsared

Sector 66 50

ToraL 340 135

A statement giving The tentative
allocation of Fifth Plan outlay for
devejopment of Animal Huosbandry
and Dairying to diffckent States 18
attached

§ aiement
{Rs. 1n crores)
States Tentative Fifth Plan
sllocation for deve-
lopment of Ammal
Husbandary and the
Datrymg.

1. Andhra Pradesh 14 62
2 Asam . 10 %9
3. Bihar 15 42
4. Guart 12 34
s, Haryana . 14:30
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2

6, Himachal Pradesh 590
7. Jammu & Kashmr 10°18
8. Kamataka . 3 . 19 25
9. Kerala 10-00
10. Madhya Pradesh . £5 0o
I1. Maharashtra . 20 oo
12, Manipur . g 5 2+ 40
13. Meghalaya . . 355
14. Nagaland 3 00
15, Orissa . 5 68
16. Pumab . 16 97
¥7. Raasthan 13°00
18, Taml Nadu . 18 40
19. Tripura 2-57
20. Uttar Pradesh 24-00
21, West Bengal 14 42

Total 251 49

Tube-wells sanctioned in Gujarat

800. SHRI ARVIND M. PATEL,
SHRI VEKARIA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the number of tube wells sanc-
tioned for the State of Gujarat, Dis-
trict-wise during the year 1973-74; and

(b) the number proposed to be
sanctioned during 10674-75?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and
(b) The information is beélng col-
lected from the State Government

JULY 29, 1974
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and will be placed the Table of
the Lok Sabha, when?nt’ebqwd. ’

Pouliry unis in Gujarat

891, SHRI ARVIND M. PATEL:
SHRI N. R. VEKARIA;

" Will the Minister of AGRICULTURE

bé pleased to state:

(a) whether it is proposed to estab-
lish poultry umts under Applied
Nutrition Programme in the State of
Gujarat with a view to providing pro-
teig rich food to infants, gchool child-
ren and expectant mothers in villages;

(b) if so, the umits established so
far and the expenditure incurred on
that programme by the State of Guya-
rat;

(¢) whether any assistance from
the Centre was givan,. and

(d) if so, the quantum of financial
assistance?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(Shri B. P. MAURYA): (a) Yes,
Sir,

(b) 278 umts have so far been
established involving an expenditure
of Rs. 11.83,300.

(c) and*(d). Applied Nutrition
Programme, with its maln compo-
nenis including 'Poultry’, is a Cen-
trally-Sponsored Scheme operating
with the assistance of the—(i) Cen=
tral Government; (ii) the UNICEF;
and (iii) the State’s contribution.
The Central assistance involving an
amount of Re, 34000 per Applied
Nutrition Programme Block  per
annum was being provided upto the
end of the Fourth Plan period.

The State Government of Gujarat
have, however, intimated~that they
have established tihese pouliry units
with no Central financial wnssistance
provided therefor.
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893. BHR1I MOHINDER SINGH
GILL:

Will the Minister of AGRICULTURE
‘be pleased to state:

(a) the amount of foodgraing damag-

£d by pests during the years !972-73
and 1978.74 so far;

(b) whether any five year compre-
hensive scheme has been submitied by
the Pest Control, a private firm, to
‘Government to save food through pest
control meosures; and

, () if go, the reactions of the Gov-
ernment to it?

THE MINISTER OF STATE IN THE
MINISTRY oF AGRICULTURE
(SHR] ANNASAHEB P. SHINDE):
(a) No precise estimates are avail-
able for the loss in foodgrains due to
pests as no systematic survey has
been undertaken A Committee of
Experts appointed by the Govern-
ment to assess the losses during post
harvest handling have, in their inte-
rim report, assessed the damage dur-
ing post harvest stages at 9.33 per
cent ag under:—

“States where the loss is caused  Percentage

‘Threshing Yard . 1:689,

Transport . 0-15%,

Processing . 092%

Srovesage

Rodents . . 2+ 0%,

Binds . E = . 0'8s%

Insects 2°55%,

Mositure . % Q- 68¢,
Y33

{(b) axd {c), No such scheme for

Pest control has been recelved by
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the Government. The Firm M/s, Pest
Control, had, however, submitted a
scheme in 1969, to control rodents
on an all-India basis. The scheme
involved a total outlay of Rs. 240
crores over a flve-year period. The
Government wag of the view that
before launching on such an expen-
sive scheme, pilot studies would be
necessary, In the meantime, the
Government have also since set up
a high-level National Rodent Con-
trol Board io consider the problems
ol rodent control in a cumprehensive
manner and to recommend vanous
measures required to be taken in
this connection. The scheme received
from M/s, Pest Control India Pvt,
Ltd. wil -alio be considered by this
Board.

Meeting of Indian Olympie Association
held in New Delhi

893, SHRI MOHINDER SINGH
GILL: Will the Mnister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

"(a) whether a meeting of the Indian
Olympic Association wag recently held
in New Delhi; and

(b) if so, what were the main deci-
sions teken in thiz meeting in regard
to Asian Games to be held in Tehran?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI1
ARVIND NETAM): (a) Yes, 8ir,
According t{o Press, reports a meeting
of thi General Council of Indian
Olympic Association was held on
26th May, 1974.

(b) Information negarding the
main decisions taken has been called
for from the Indian Olympic Asso~
ciation and will be laid on the Table
of House when received
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Higher Techniceal Education in Rural
Areas

894 SHRI MOHINDER SINGH
GILL:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether there iz dearth of col-
leges and institutions imparting
higher technical education in rural
areas of the country; and

(b) if eo, the reasons for not open-
ing more of such institutions in the
rural areas?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S. NURUL HASAN): (a)
No, Sir. Institutions impartiig tech-
mical education are widely dispersed
in rural as well as urban areas of the
couniry. In a number of institutions
in rural areas, the demand for ad-
mission has been less than the faci-
lities available,

(b) Does not arise,

Affairs of various Sports Federations

895. SHRI C. K. CHANDRAPPAN:

Will the Minisler of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

() whether Government had taken
steps to put in order the affairs of the
various Sports Federations in the
country as promised in Parliament
during the discuesion or the Ministry’s
demands for grants this year;

(b) if so, the steps taken and out-
come thereof; and

(c) whether any step has been taken
to give powers to the sports Council
of India for effectively handling the
affairs of these Federations?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI

JULY 28, 1974
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ARVIND NETAM): (a) and (b).
As stated in answer to Unstarred
Question No. 8620 on 28th April,
1974, Government have communicated
to the National Bports Federations/
Assoclations guidelinezs for determin-
ing their eligibility for Government
assistance, and had given them time
for the purpose upto 15th September,
1874. The outcome of the guidelines
would be assessed after the prescribi-
bed date,

{c) The Sports Federations/Aasocia-
tions are private registered societies,
and Government have no intention of
interfering in their autonomous func-
tioning. The All India Council ef
Sports advises the Government of
India on all matterg relating to pro-
motion of sports and games in the
country. The Council wculd be con-
sulted by Government on issues aris-
ing out of the implementation ol the
said guidelines.

Wheat and Rice to Kerala during Last
Three Years

806. SHR] C. K. CHANDRAPPAN:
SHRIMATI BHARGAVI
THANKAPPAN:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the quantity of wheat and rice
supplied to Kerala in each month of
last three years; and

(b) what was the requirement for
Kerala during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a). A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-8007/74] -

(b) The requirement of rice and
wheat as also of other graina fis
elastic to a considerable extent M
pending on availability of rice and
wheat vis-a-vig other gubstitutable
grains and foodstugs, their compare-
tive prices, levels of imcomes, popu-
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letion growth and extent of urbam-
sation ets,

With the improvemsdnt in food
situation from 1968-70 up to middle
of 1972, the State Government used
to draw foodgrains from Central
stock more or less according to thoir
requirements; Central Government
«id not also insist on a formal state-
ment of demand from the State
Government. It was only towards the

end of 1972 that the State Govern-
ment started sending regularly de-
mands for foodgrains (mostly in-
regpect of wheat) from the Central
Government. The demands received
from the Kerala State for the year
1973 are indicated in the statement
laid on the Table of the House
[Placed in Library. See No. LT-
3079/74.] -

foar & gow ™

897. ¥t v vt : w47 P
HAT A AT R FUFH 5 :

(¥F)7r I7% Ramg W W
vy ® fowma fady @ f& feamr
& A a{rey T g FAAT I
I A W wrEw T w6k
T o 3 § foq sogr  ARega
T qudt §; WX

(w) afz g, & avere & feamr
# Y ATy w@ & fag war w1d-
mrer g ?

gfe dwwa % ww WW (W
wenafge do fik) : (%) WA

(¥) s gY 7t 3547 )
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T VITWG & RIETN & ae
¥ mdpfeew 9T =

898. st AN Wi 4T
forarior olte srame SAY 9 @9TR RT FT
4 f5 .

(%) w1 goeR ¥ IvHAW AT
o9 & FqErEta & 4 0 &7 FAAE
7R 74T IAH TGT FATIL THAN QA
3% W ghmme g & fig
oY g i e R

(w) afe g a1 wa¥ feram ad
I, WK

() ¥Ry wrreEEar AT 9E ¢

dadm ww feam oo fwiw
site wrars e ¥ oo WA (st
) (%) W, A T sATEY
adz & oz afqdn W g E ) qurfe
FATHT Ww-grar aqr fawd % 99
O § amA fegAT 1966 ¥
fraffca ®1 m¢ dhw & S 98 I
¥ W, BAML W @WEW a4r
faoslY & Sqeo) & v 2 favis-
dvAT Y A WTETeY & e -
afer % aAd ¥ 30,0009 ¥ 38,500
WY YT NETHW ¥ AR &®
20,000 & ¥ 30,000 ¥9Y IF T
frmr g

(a) ®& (7). 9w 7§ ST

Rate for Wheat Offered by MUP.
Government

889. SHRI MADHU LIMAYE: Will
the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that the
MP. Government has offered to pay
Rsa. 125 per quintal to Kisans of the
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State for the wheat they pell to the
Government;

(b) whether the Kisans have been
told that if they refuse to sell, their
confiscated stocks will be acquired at
Rs. 105; and

(c) whether this policy has the
sanction or sympathy of the Central
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEBR P. SHINDE):
(a) to (c), In order to supplement
the procurement of wheat under the
scheme of trader’s levy, the Gov-
ernment of Madhya Pradesh have
also resorted to direct purchases from
the producers through the State
Commodities Trading Corporation by
offering a price of Rs. 125 per quintal,
The State Government made known
its intention to requisition stocks
under the Madhya Pradesh Wheat
Btocks Requisitioning Order, 1873
at Rs, 105 per quintal, in case the
requisitel quantities were not deliver-
ed by the cultivators,

A certain degree of flexibility to
suit local conditions is implied for
achieving the ovarall objectives nf
the new wheat policy.

JULY 29, 1074
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Open Market Price of Wheat in
different States ‘on 15th April and
15h June, 1974

900. SHRI MADHU LIMAYE: wil
the Minister of AGRICULTURE be
pleased to state:

(a) the open market selling price
of wheat in different States of the
Union and Union Terrftories on 1jth
April and 15th June, 1974; and

(b) the reasons for the large dis-
parities in selling prices?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) A statement giving the required
information is attached,

{b) The price variations could be
attrbuted to several factors includ-
ing the following:—

1. Heavy drawal of stocks in sur-
plus States.

2, Availability in the deficit
States being affected by irregular
flow of supply from the surplus
Siates or transport bottlenecks,

3. Holding of stocks at all levels
in the expectation of still higher
prices ete.

Level of wholesale prices of wheat 1n important wheat producing States.

(Rs. per quntal)
State; Union Territory Vanety Pnce as on
1s5th April, 15th June,
1974 ( or 1974 ( or
near about) near about)
Hihar . Mexican 200 18
(Khagatia) Traditional 205 18
Guijarat . Traditional 165—175  155—190
Haryana . Mexican 107—109 116—120
Traditional 115—126  124—136
Kamnatska : Traditional as0 240
{Bangalore)
Madhya Pradesh Mexican 130150  148—18%

I35—155  155—190
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Maharashtra
(Nagpur)

Punjeb . . . .

Rayasthan .
(Sriganganagar)

Untar Pradesh .
N.A.—Not svailable.

165 175
Mexican 90—131 108—115§
Traditional 120 130
Mexican 122—155 119—145
Traditional 130==159  I18—150
Mexican N.A. 150

Teachers Rendered Surplus on Intro-
duction of 10.42 Years Schooling

901, SHR1 ISHAQUE SAMBHALIL
Will the Minister of EDUCATION
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the number of teachers who will
be rendered surplus on account of the
introduction of 1042 years schooling
mn Dellu from 1975; and

{b) whether and how they shall be
absorbed?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) end (b). The
details regarding the introduction of
10 + 2 years schoeling in Delhi are
being worked out. Government
have, however, taken a decision to
utilise the gervices of all the existing
teachers, so as to make the educa-
tional system more effective. Conse-
quently no teacher will be rendered
surplus,

Anomaly in Grade II Teachers of Delhi
on Impiementation of Pay
Recommendstions

902. SHRI ISHAQUE SAMBHALJ:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Third Pay Com-
mission has reduced the salary and
rate of increments of teachers getting
grade II in Delhj schools;

(b) 1f s0, the steps Government are
taking to remove this anomaly; and

(c¢) the action taken on the memo-
randum from the Joint Council of
Grade II teachers?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCTAL WELFARE AND IN THE
DEPARTMENT OF CULTURF. (SHRI
D, P YADAV): (a) In the case
of the Trained Graduate Teachers and
other teachers working in the same
grade, the Third Pay Commission has
recommended lesser rates of incre-
ment and slightly lesser starting
salary.

(b) and (c). The matter is under
active consideration of Government,

Fostructions o States for Dehoarding

of Foodgrains
903. SHRI S. M. BANERJEE: Wil
the Minister of AGRICULTURE

Be pleased to state:

(a) whether dah.ourdhu of food-

grains campaign launched by U.P.
Government met with success;

(b) whether this was done at the
instance of the Central Government;
and
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(c) if @0, whether similar instruc-
tions have been issued to all the
States?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) As on 26th July, 1874, 41672
tonnes of wheat has been dehoarded
during the current campaign lodged
by the U.P. Government.

(b) and (¢), The Government of
India have constantly impressed on
the State Governments the need fto
enforce strictly the various; Food
Control Orders. The State Govern-
ments Mave also strengthened their
enforcement machinery to deal effec-
tively with the hoarders and black
marketeers,

Restoration of cut in Sugareane Prices
by Sugar Milis in U.P.

904 SHRI S, M. BANERJEE: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether 32 sugar mills in U.P.
which had enforceq a cut of Rs. 2|
a quintal in the sugarcane prices at
the end of 1973-74 crushing season,
have agreed to restore the cut with
retrospective effect from the date it
was effected; and

(b) if so, when this is to be im-
plemented?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and
(b). Out of 32 sugar mills, which
had enforced a cut of Rs. 2 per quin-
tal 1n the sugarcane price in fthe lst
week of April, 1974, 23 sugar mills
have restored it with retrospective
effect. Seven mills restored it from
the 10th Apri] and the remaining two
from the 21st April, 1974,

JULY 24, 1874
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Enforcement of compauisory Retire-
meat of University and College
teachers

805. SHRI S. M. BANERJEE:
SHRI NARENDRA SINGH:

Will the Minister of EDUCATON,
SOCIAL WELFARE AND CULTURE
be pleased to siate:

(a) whether the University Grants
Commussion have decided to enforce
compulsory retirement of teachers
including heads of the institutions in
all Indian Universities and Colleges
at 60; ang

(b) if so, whether protests have
been lodged ageinst this decision
of the U.G.C. by the Teachers’ Orga-
nisations; and if o, reaction of the
Government?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8, NURUL HASAN) (a)
and (b), In its meeting held 1n
June, 1974, the Univermity Grants
Commission considered matters relat-
ing to conditions of service, including
age of retirement of teachers, in the
context of the revised salary scales of
University and College teachers re-
cently announced by the Government,
The recommendations made by the
Commussion are under examina®on,

Cut in Outlay on Agriculture during
1974-75

906. SHRI S, P. BHATTACHARY-
YA: Will the Minister of AGRICUL-
TURE e pleased to state:

{a) whether annual plan (1874-78)
outlay for agriculture has been cut
off from Rs. 310.72 crores to Rs. 280.11
croreg by the Planning Commission;

(b) whether Government are aware
that the original outlay of Rs. 310,72
crores was finalised at a meeting with
various Departments of the Union
Agriculture Ministry; and

(e) if so, the reasomg of this cut
on farm outlay?
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THE MINISTER OF STATE IN THF.
MINISTRY OF AGRICULTURE
‘(BHRI ANNASAHEB P, SHINDE):
(a) to (¢). It is truc that originally
an outlay of nearly Rs. 310 crores
was contemplated for Central and
Centrally sponsored schedmes of the
various Departments of Ministry of
Agriculture for 1874-75. This was
only a tentative figure and was subse-
quently reduced to Rs, 265.76 crores.
The final figure was settled only
when tentative outlays in respact of
Central and Centrally sponsored
schemes of all the Ministries had
been discussed, and an overall picture
was available to the Planning Com-
mission, In deciding the final outlay
for the Cecmtral and Centrally spon-
sored schemes, the position of overall
resources availaBfflty was a]]ro taken
into account.

The above amount of Rs, 265.76
crores is in addition to Rs. 358.86
crores provided in the Plang of the
Statrs and Rs. 1155 crores in those
of the Union Turritories,

Grants from Social Welfare Depart-
ment to Institutions in Quilon
(District Kerala)

007 SHRIMATI BHARGAVTTIIAN-
KAPPAN: Will the Minister of EDU-
CATION. SOCIAL WELFARE AND
CULTURE be pleased to state the
names of thu institutions of Quilon
(hstrict of Kerala which asked for
giants from Social Welfare Depart-
ment during the financial yecar 1873-74
us alsn the amount of grant provided
to each of frese inffltutions?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOC'\L WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): No granis were
given directly by the Depariment of
Bocial Welfare. However, grants to
the following institutions were given

1256 LS—4,
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by the Central Social Welfare Board
durmg 1973-74 in Quilon district:—

Rs.

1. Vehyam panchayathi Vani-
tha Samajam, Cdanavattom
P.O. Kottarakkara, Quilon
Distt. Keral... . . 2610°00

2. Tndi~ Vanitha Samajam,

1ganam, Via Palhnn-
amthitta.

3. Desasevini Vanitha Sama-
jam. Elanthoor Via Pathaa-
namthitta, . = . 2860 oo

¢ Kasturba Vanitha Sama-
jam, Perumon, Perinad. 2630°00

5. Gandhi Smaraka Gramasevs

Kendram South Thuu,
yaar, Adoor, .

6. Quilon Ladies Club,

2880:00

2860 oo

7. Kasturba Smaraks Mahila
Sanwjam. Nedugolam. . 2900 0o

8. Pennad Panchavat Vimvasrec
Vanitha Samajam. Chemm-
akkad. Permad.

g. Ezhukone Panchav st
Gramodharana  Malula
Samajam. E Likidum

2630 oo

Lzhulone. 500 0O

1o, Saddnandapwiam  Mahila
Samajam dSadanandapuram  son-o0

. Sree Chatra Vilaso » Vami-
tha samajem,  (o-on,
Socets Lra Awor

S.va Malula
Elanttvam. Via

12. Gram
Samaicm.
Tharuvalla, £212 oo

1 e Seviti Vanitha
Sammamn.,  Neaal, Pers-
ned. . : ! . 8100

Desa Sevini
Vil non,

14, Velimom
Samamam,
Kandar 1. 50-9- 00

1€ Sukthikulungara  Varitla
Samanm, Sakthwulongars  4=82-co

14. S-ve Kamala Nehru Snia-
rak. Samochya \ikseana
Mahila Sammam. Pau-
ppallr, Quikn  dwitr. 300000

Ihn.f‘t:mrremdb' :ﬂmmm which
ssked for erants bur pot sanctioned
lﬂl}’ is not readily availehle.
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Supply of Vanaspati and Kerosene Oil
to Kerala

908, SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of AGRI-
CULTURE be pleased to state:

1a) whether the Chief Minister and
Fooq Minmster of Kerala recently re-
quested the Central Government to
supply more of vanaspati ghee and
kerosene oil to meet the requirements
of the State;

(b) if so, the additional quantity of
vuanaspatli ghee, kerosene oil Govern-
ment propose to supply to the State;
and

{c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
{SHRI B, P. MAURYA): (a) to (c).
No such request regarding vanaspati
has been received recently from the
Chief Minister of Kerala. In any
case, there is no centralised control on
the distribution of vanaspati.

Regarding keroscne, following the
request of the Food Minister of Kerala
for enhancement n the State's alloca-
#on. an ad-hoc additional allotment
of 700 tonnes of Kerosene o1l was
made to Kerala in April, 1874 by the
Ministry of Petroleum and Chemicals.

Supply of Fertilisers on the basis of
Area of Land held by a Farmer

808. SHRI K. M. MADHUKAR:
Will the Minwister of AGRICULTURE
be pleased to state:

{a) whether Government propose
to supply fertilisers to each farmer for
cultivation in relation to land held by
each farmer;

(b) if so, the number of farmers in
the country: and

{c) the ratio of fertilizers supplied
to the farmers in relation to cultivable
land in the country?

JULY 28, 1874

Written Answerg 100

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE,:
(a) Government of India makes anly
Statew:se allocations of imported and
domestically produced fertilisers, The
basis on which the fertilisers are to
be distributed to the farmers witlun
the State 1s t0 be deiermined by the
State Government.

(b)Y As per 1971 population census,
the total number of cultivators in the
country is 78.7 millhon.

(c) The latest information available
is of 1870-71, in which year the total
consumption was 2256 lakh tonnes
of nutrients and the total cultivable
areg was 180346 lukh hectares. Thus
the ratio in 1870-71 was 12,47 Kgs. per
hectare

Targel of Wheat and Rice Fixed and
procured cduring the Last Three Years

910. SHRI K M, MADHUKAR:
Will thd Manister of AGRICULTUHE
be pleased to state:

{a) the target fixed for the procure-
ment of the wheat and rice for each
State during the last three years
cropwise ang year-wise; and

(b) the quantity procured in each

State, each year during the said
perind?
THE MINISTER OF STATE IN

THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
{a) and (b) 2 statements are laid on
the Table of the House. [Placed in
Library, Sce No. LT-8080/74).

Purchase Price of Rice in West Bengal

911. DR. RANEN SEN: Will the
Minister of AGRICULTURE %e pleus-
ed to state:

{a) whether in some States rice
was sold in high prices;

(b) i so, the reasons thereof;

(¢) whether while West Bengal
Government is paying Rs. 110|- a
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‘quintal for the rice levied from West
Bengal farmers, the West Bengal Gov-
ernment purchased rice from UP. at
Rs. 220/- per quintal through the
Essential Commodities Corporation;
and

(d) if so, the reasong thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
{a) and (b). No price restrictions
have been imposed on the sale of rice
after the fulfilment of levy obligations
and as such it is sold at the muarket
.prices.

(c: and (d'. The procurement price
of standard vanely rice which 1s col-
lected from the millers is Rs. 112.20
per quinta]l in West Bengal. It s
understood from the Government of
U.P. that the Provincial Cooperative
Federation, Lucknow has purchased
1700 tonnes from the open market at
an average price of Rs. 213.09 per
quintal and thal the Government of
West Hengal were allowed to purchase
and export to West Bengal 4000 ton-
nes of levy free rice and 1000 tonnes
of paddy through P.C.F., Lucknow
‘from the open market.

Rural Housing Board Scheme for
“Construction of Houses for Low
Income Group in Gujarat

912. SHRI P. M. MEHTA. Wil the
Mimster of WORKS AND HOUSING
be pleased to state:

{(a) whether the Gujarat Govern-
ment has approved the Rural Hous-
ing Board Scheme for the construec-
tion of houses for the low income
group and has decided to guarantee a
loan of Rs. 120 crores to be obtained
from LI1C.;

(b) ¥ eo, what are the main
‘schemes of the Board; and

(c) how many houses will be
constructed in the State of Gujarat
during the current year?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
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MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to
(¢). The Government of Gujarat have
approved a low income group housing
scheme formulated by the Gujarat
Rural Housing Board for construction
of houses for the benefit of marginal
farmers and economically weaker
sections in the rural areas. The State
Government propose to obtain a loan
of Rs, 120.00 lakhs from the Life In-
surance Corporation of India for finan-
cing the scheme. It would be possible
for the Board to construct about 2.000
houses during the current year pro-
vided the loan becomes available un-
der the Scheme, the entire amount is
to be recovered from the beneficiaries.

Recommendation of the Narula Com-
mittee on Site Selection for a New
Shipyard

#13. SHRI P. M. MEHTA: : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Transport Ministry has
referred the recommendation of the
Narula Committee on site selection
for a new shipyard to a team of foreign
consultants for the final selection of
the site;

{by if so, whether Hajira is one
of the four sites in the country re-
commended by the Committee;

{c) when the foreign experts will
submit their report; and

(d) when the final decision is likely
to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) to (d).
The various technical and economic
aspects presented by a Techno-Econo-
mic Working Group of officers, head-
ed hy Brngadier O, P. Narula,£ are
under consideration of the Govern-
ment. Negotiations have recently
been held with certain foreign com-
sultants for preparation of the Preli~
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minary Project Reports for the sites
found suitable by the Working Group.
A final decision regarding location of
ship building yards during the Fifth
Plan will be taken by the Govern-
ment after receipt and evaluation of
the Preliminary Project Reports.

Help to educated unemployed by
Gujarat in opening fair price shops

914. SHRI P. M, MEHTA . Will the
Minister of AGRICULTURE be
pleased to state:

(a) whether Gujarat State has help-
ed 2200 educated unemployed to open
fair price shops in accessible and
backward areas of the State;

(b) if so, whether the State is plan-
ning to provide more fair price shops
to the educated unemployed persons;
and

(c) in view of this success, whe-
ther the Union Government have ask-
ed othher States also to introduce such
schemes?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The Government of Gujarat have
reported that during the year 1973-
74, 332 candidates were trained under
the scheme to provide employment to
educated unemployed. Out of them,
129 openeq fair price shops during
1973-74 and the remaining are expect-
ed to open fair price shops in 1974-
75.

(b) The State Government js consi-
dering to give 270 more fair price
shops under the scheme in the year
1974-75.

(c) Opening of fair price shops in
a State is the responsibility of the
State Government and it is for the
State Government to decide the eri-
teria for allotment of fair price shops.

JULY 29, 1974
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Demand by All India cane growers.
Association to publish Bhargava Com-
mission report and nationalise Sugar
Industry

915. SHRI BHOLA MANJHI: Will
the Minister of AGRICULTURE Le:
pleased to state:

(a) whether the Action Committee
of the Al] India Cane Growers Asso-
ciation has urged the Government to-
publish the Bhargava Committee re-
port on Sugar Industry and nationalise:
the Sugar Industry; and

(b) if so,
thereto?

Government’'s reactiomn

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) No,
Sir. However, communications have
been received from the President and
other office bearers of the All India
Cane growers’ Associafion urging the
nationalisation of the sugar industry.

(b) The issue of nationalisation of
the sugar industry is under examina-
tion of the Government in the con-
text of the Report of the Sugar In-
dustry Enquiry Commission. It s
proposed to lay the Report on the:
Tables of both the Houses during the-
current session.

Allotment of Vanaspati lying with:
Ganesh Flour Mills

916. SHRI BHOLA MANJHI: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Delhi Administra-
tion wanted to get allotted the Vanas-
pati which was lying with the Ganesh
Flour Mills; and

(b) if so, Government’s
thereto?

response-

THE MINISTER OF STATE IN’
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) The
Delhi Administration has confirmed
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that M/s. Ganesh Flour Mills have
been supplying vanaspati regularly in
hai.nony with the procrduie for dis-
trihution preseribed from time to
time, and that therc huad been no oc-
casion for it to make any i1eguest to
Governmient.

(b) Does not arise.

Deep-boring rigs for tube-wells in
Bahraich (U.P)

917. SHRI B R. SHUKLA. Wil the
Minister of ACGHICULTURE Ye
Pleased to state.

(a) whether deep-boring rigs are
manufactured in India;

(b) whether they are importeg from
-outside;

(¢) whether due to non supply of
‘deep boring rigs to U.P, constiuction
of exploratory tube wells i, the areas
comprised in Susia and Jamanuha
blocks of District Bahraich (U.P) 18
being helq up; and

(d) if so, actlop taken in this re-
gard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B, P. MAURYA): (a) and
(b). Yes, Sir Deep horing ngs of
various types are being manufactured
i the country, However, cxira
heavy or specialised types of rigs
have yet to be imported from abroad.

(c) Yes Sir. Deep exploratory
drilling 1n parts of Bahraich district
in UP. is held up due to lack of heavy

specialised Tigs required for drilling
in this area,

(d) Efforts are heine made to pro-
cure rigs which are suitable for dnll-
ing in such formations.

Trregular Supply of Ration in Delhi

018, SHRT JAGANNATH MISHRA:
Will the Minister pt AGRICULTURE
e Pleaseg to state:
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(a) whether the supply of wheat/
riwe through the Fair Price Shops 1n
the Union Territory ct Delm is
wrreguiar duning t he last three/four
months causing hardships tv  the
middle/low income gioup of people;
and

(b) if so0, the steps takepn to supply
ration reguiatly?

TIIE MINISTER OF STATE IN
THE MINISTRY OF AGHRICULTURE
(SHR] ANNASAHEB P. SHINDE;:
(a) No. Sir

(h) Does not arise.

Recommendation of Minor Port Com-
mittee headed by Brigadier Narula

919 SHRI ARJUN SETHI:
SHRI SHYAM SUNDER
MAHAPATRA,

Will the Minister of SHIPPING
ANpD TRANSPORT
De pleaseq to state:

ta) whether Government have ac-
cepted the recommendations of Mi-
nor Port Commuttee headed by Bri-
gadier O. P Narula on Mimnor Ports;
and

(b) what is the reacfion of Gov-
ernment on the recommendations of
the Committee on Chanbali Minor
Port 1n Orissa?

THE DEPUTY MINISTER IN ‘1HE
MINISTRY OF SHIPPING AXD
TRANSPORT (SHHI PRANAB
KUMAR MUKHERJEE): (&) and (b),
Government of India have lorwarded
the Report of the Minor Ports Com-
muttee, 1973 headed by Brig O P.
Narula to the State Governments con-
cerned  for necessary action The
prinuson in the draft Fifth Five Year
Plap tor Centrally sponsored Minor
Ports Scheme 1s hmited only to spil-
over schemes and no outlav has beets
provided for new schemes Any new
scheme relating to minor ports wifl
have to be provided for by the Gow-
ernment; concerned as part of the
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State Plan. As such, the develop~
ment of the minor port, Chandbali,
should be considered by the Govern-
ment of Orissa.

Amount for repairing work of Jagan-
nath Temple

920. SHRI ARJUN SETHI: Will
the Minister of EDUCATION, SOCIAL
WFLFARE AND CULTURE be

pleased to state:

(a) what is the amount advanced
by the Government of reparring work
in the Jagannath Temple at Puri; and

(b) what is the progress made in
thig regard to save the temple?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S. NURUL HASAN): (a)
and (b) An amount of Rs. 1.5 lakhs
has been initially sanctioned for the
repairs o this Temple in addition to
staff to be appninted specifically in
connection with repairs to the Temple.
The required staff 15 likely to be ap-
pointed soon. Steps are being taken
to prepare detailed estimate for the
werk. As soon as the estimates have
been prepared, the necessary addi-
tional funds will be sanctioned.
Necessary drawings of the Temple
have, however, been made ready. The
work will be commenced during the
current financial year.

House building advance to the Central
Government Employees belonging to
State of Jammu and Kashmir

921. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether the Central Govern-
ment Employees who belong to the
Btate of Jammu andq Kashmir and are
working in this State are not able
to get any loan for house building, as
is the case in other States of India;
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(b) if so, the reasons for this dis-
crimination by the Central Govern-
ment;

(c) whether this matter is under
the consideration of Government:

{d) if so, the period for which the
matter has been under consideration
of the Central Government; and

(e) the likely date by which a de-
cision would be taken in the matter?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to
(e). One of the pre-requisites for the
grant of house building advance 1s
that house/flat constructed/purchased
with the help of the advance should
e mortgaged in favour of the Presi-
dent. Because of a legal difficulty,
immovable property in Jammu and
Kashnur State cannot he mortgaged
in favour of the President. The mat-
fer has been examined in consultation
with the State Government/Ministry
of Home Affairs and the Minstry of
Law., The State Goverument have
now agreed to stand guarantee for
repayment of loan by Central Gov-
ernment employees. The form of
Guarantee has been referred to the
State Government and, after their
approval, necessary instructions will
be issued to all concerned.

Tankers acquired by the Shipping
Corporation of India from Japan

322, SHRI NARAIN . CHAND
PARASHAR: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state-

(a) the number and names of the
tankers (ships) acquired by the Ship-
ping Corporation of India from Mit-
subishi Company of Japan upto date;

{(b) whether any more tankers are
also proposed to be acguired;

(c) it so, the likely date by which
they would be acquired; and
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(d) the price paid to the Company
by the Corporation in each case so
far?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) to (d).
The Shipping Corporation of India
have acquired the following 4 tankers
from M/s. Mitsubishi Heavy Indus-
tries, Japan so far, and have paid
their full price of Rs. 13.85 crores each
approximately: —

(1) M. T. Netaji Subhas Bose.
(2) M. T. Vivekananda,

(3) M. T. Chatrapati Shivaji.
(4) M. T. B. R. Ambedkar.

The following two tankers are un-
der construction with M/s. Mitsubishi
Heavy Industries and 20 per cent of
the total price of Rs. 13.85 crores ap-
proximately in each case has so far
been paid: —

Nime Expecte ! elivery

M. T. SATYAMURTI Trly 975
M.T. LOKAMANYA TILAK Sept. 1975
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Ships acquired by India frop Foreign
Countries

923. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) the total number of ships ac-
quired by India from foreigp* coun-
tries during the past three years;

(b) the names of the countries from
which tiiey have been acquired and
the number acquired from each coun-
try;

(cy whether it is proposed to ac-
quire more ships during the current
financial year; and

(d)

wise?

if so, their number, country-

THE DEPUTY MINISTER IN THE

MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and

(b). The number of ships acquired by
India from various foreign countries
during the past three years are as
under: —

Name of Country No. of Ships Total
1971-72 1972-73 1973-74
t 3 -+ 5
Thailand . I 1
German Democratic Republic 2 4 2 8
Fedral Republic of Germany 3 4 1 8
Denmark . % I 1 2
United Kingdom i 2 4 6
France I e I
Sweden . . . I 1 2
. 2 ¢ 3

Spain ¥ # . . "
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r 2 3 t s
Hongkong, 3 3 6
Norway . 1 + ¥
Rumama * 2
Yugoslavia 1 1
Japan s 2 2
USSR 4 4

50
{c) Yes, Sir.

(d) The country-wise number of ships already delivered and thuse yet to be dehvered
duting 1974-75 are s under :—

Name ot Country Alreadv  Expected to
delivered b:ﬂ:::;ll—
Japan i . i i v s 7 = 3
USSR . . . f . T 1
German Democrauc Republic 1 2
Umted Kingdom . i Z ; H ¥ - . 3 2
Federal Republic of Germany 2
Yugoslavia . . 5 3 2 5
Norway H
Spain : . . . . . . . : 1 1
Belgum . s A 3 5 ; ; = ] 1
Rumanja . 4
15 141

'2: numher of ships yet to be ordered during the current financial vear has not heen
finaly
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Ag, of 65 cromseq by Vice Chancellors
of Universities

024. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to refer
to the reply given to Starred Ques-
tion No, 668 on the 15th April, 1974
regarding uniformity in selection,
appointment and tenure of Vice-
Chancellors and state:

(a) whether any of te Vice-Chan-
cellors in the Central Universities and
those in the Universities locuted in
the Centrally Administered Territories
have crossed the age of 65; and

(b) if so. the names of the Uni-
versitics and the Vice-Chancellors con-
cerned?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
No, Sir.

(b) Dues not arise,

Decline in number of exploration and
excavation conducted by Archaeologi-
cal Survey of India

925 SHRI R. P. DAS: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
plevacd o slute.

(a) whether Government are aware
that the number of explorations and
excavations conaucted by the Ar havo-
logical Survey of India have declined
from 34 in 1969-70 to 26 in 1970-T1
and to 5 in 1971-72; and

(b) the reasons for this eharp de-
cline?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S. NURUL HASAN): (a)
Yes, Sir. But, the figures for 19871-
72 are in respect of major excava-
tions only. During this period, exca-
vation programme was approved for
17 Universities in 1969; again for 17
in 1970-71; and for 19 in 1971-72.
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(b) The Archacology Review Com-
mitlee, set up by the Government uf
India in 1965, had recommended that
excavation and exploration activities
should be removed from the funcuons
of the Circle Superintending Archaeo-
logists of the Survey, o that they might
be able to concentrate their effurts
more effectively on the preservation of
monuments, Furthermore, the Com-
muttce had felt that jn view of Lhe
heavy administrative responsibility of
the Circle, the Officers undertaking
excavations were unable to  devote
adequate time for the preparation of
excavation-reports, which led to the
reporis falling in arrears. It was
further recommended by the Commut-
tee that in the Survey, excavation
work may be undertaken by the
Excavation Branches independent of
the Circles, and had, acordingly, re-
commended separate staff for this
work. Major excavations, therefore,
are now being undertaken by the
Excavation Branches of the Survey.
So far as exploration is concerned,
due to limited allocation under the
Fourth Five-Year Plan, the Survey
found itself unable to carry out the
large scale programme of Village-to-
Village Survey of Antiquarian Re-
mains. The Commitlee had, however,
expressed the hope that the Univers:-
ties should be able to develop their
resources, so that they might partici-
pate more energetically in the pro-
gramme of cxcavations and explora-
tions. Keeping thiz in view, in_the
Fifth Five Year Plan it is proposed
to underiake the Scheme of Village-
to-Village surveyr with the active co-
operation of the Universities and the
State Departments of Archaeology.

Transport ang communication facili-
ties for the development programmes
In Tripura

926. SHRI S. A, MURUGANAN-
THAM:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there are no sufficient
transpor{ and communication facilities
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for the development programmes in
Tripura; and

(b) it so, the steps being taken to
develop the communication system in
the territory?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT {SHRI PRANAB
KUMAR MUKHERJEE): (a) in 1870-
71, the total length of roads, other than
municipal roads, in Tripura was 5862
kms. The totsl length of roads per
100 sg. kms of area in Tripura works
out to 58.6 kms os aganst 392 kms
for the country However, suifaced
roads per 100 sq kms of area in Tn-
pura 1s only 87 kms as agamnst 124
kms for the country In Trpura
about 14 pet cent of the total road
length 1~ surfaced as against 32 per
cent for the country

(b) In the Fourth Plan the tolal
outlay for roac’. i Trivura was Rs
5%1 crores and [ r 1oad transoort Re
060 crore aganst which hkely ex-
penditure is Ry #26 crores and Rs
2 14 crores respectively. In the draft
Fifth Plan, an outlay of Rs 7.00 crores
including Rs 4 00 crores for Mimimum
Needs Programme and a further sum
of Rs. 100 crores for Road Transport
has been envisaged

In addition funds for the develop-
ment of State Rouds are also provided
under Central Road Fund

Slaughter houses during Fifth Plan

827. SHRI S A MURUGANAN-
THAM: Will the Mimster of AGRI-
CULTURE be pleased to state:

(a) whether Government have de-
cided to buld more slaughter houses
during the Fifth Plan; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B, P, MAURYA): (a) and (b).
Under the central scheme for moder-
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nisation of slaughter houses, feur cor-
poration for establishing modern
slaughter houses are under formation
in Andhra Pradesh, Karnataka, West
Bengal and Goa. A provision of Rs
2 crores has been made during Fifth
plan for wetting up 10 more modern
slaughter houses.

Twearr & Wireweht  ftw W Ivars
vfw & weeen

928. st wreroit wrf @ 71 gfw
RAT % AT XX 397 £49 &

(F)wat wgeqrr ¥ 10 faar
%7 55 afAwy faes ooy ©

(a)afz gr ar zaa wfos @a
Fl seam AR R Tma w frr =
AT AT AT A fRr St g
At

(M7 7w & famy W
RW 5 77 9937 777 AQ K1 AFIAT
e oz ?

pie ooy & v Wl (st Yo
@ W) : (%) & (7) T &
8 fa¥y aga WY 21 oy +f wmr
&3 1. 76 9@ 7 fyo dYe I T 15
TET Aa ¥ 51 AT XAT £ o

2. TwmE ¥ Hrem) say ®
fewre & fod Tomar gt o fmm
ow aga wEagvi FRw & | &9 qfe
AT T LW w AR Ty Afzay
¥ oAl %Y FATafvll  eerw &
rar) far aw gt § 1 -
" g3 af@emr Ay 215 fse W
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& #t o § fod <y qur daew
forelt & oA 117, 25 W@ 39U ¥
srra Foaer, qfa avaw, s@East
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9731 foray #1 m@ME KTFERN F
gatr g wfw wam & w5iz8
FHE%Y 13397 o1y, 7 Fark, wfw
HYmur, gAY AT FEE] WE FOO-
FANT T4 AFNTA Tl 773 T997 7775
srguferir o & faf 1 ww
AT § | ot YsEhla QA 7 6 8 A
14 FW FTOF AHfwT Ha faara sAsy
¥ ®q ¥ FavETor fagr mr @1 97 g
w31  afrfeals aegmdy sm=ge &1 Fw
#77 & giafras aiadr g safs @
frars asmaAr & saeq 791 fagm . /7
Far AT v, (O O Af
AFAQIAT FT 9A9 /T 3L AW F
g w fasa ox fme a9 faar
WA 3T SAT HT AW @9 geaedy
IFF Aift & s ox faRt @
dare | Tmfa fagy ot 7gr @ ala e
Aar AT ¥ faqr & 3w W &
wia favgd A AgEaT A FA
T WA g |

a. wafea osx wfn ofe fasm
af@rmmi &1 Gt ® 48 &
et far &1 fasfaq v & faa
oY sarw feo ar @ E 1 ¥ af@eem
sgai-od-afime of@eeml & v
# § ol 3991 W W 3 0y-
Aqra afea, wew wfa wqdam &=t
et fasfaa #Y am arEy s[ox i €Y
7€ galEYal €t Tew & wiuws a3
% fat § @A ¥ ogw el &
war 7 qfmr aT &) TweAw &
gy, famg qur SR & fml
¥ qar ot ofcyean ferfar &
wPE



119 Written Answers
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Representation from Mithila Univer.
sity for grants and assistance

930 SHRY BHOGENDRA JHA
Will the Minster of EDUCATION
SOCIAL WELFARE AND CULTURE
Le pleased to state:

(a) whether the University Grants
ALommission has received any repre-

JULY 29, 1974

Written Answers 120
gentation fiom Mithila Univermity
{Darbhanga), Bihar for grants and as-
sistance to it and also from the colle-
ges affibated to it, and

(b) »f so, Government’'s reaction
theieon with reasong theiefors

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S§ NURUL HASAN) (a)
Some iepresentations i this regard
have bheen recenved

(1 Mithila Umversity  (Darbhanga)
was established after commencement
ot the Unner<ily Grants Comm ssion
(Amendment) Act 1972 Section 12(A)
of this Act reades as tollows

No grant shall be given bv the
Ceniral Government the Commis-
~s10n, or any other orgamsatios
receiving any funds fiom the Central
Government to a Unnersity which 1s
established after the tommencement
of the Unncrsily Girants Commission
(Amendment) Act 1972 unless the
Commuisaon has after satisfying
itself as lo surh matters as may be
prescribed declared such  Unnversity
to be fit for recenning such grant ™

Rules under the aboie Section are

being framed and the proposal to
declare Mithila Umver-ity to be  fit
for receining assmistance  from  the

Commission would be considered after
these rules have been fina'ised

Foity-two colleges which were pre-
viously affibated to other Umiversities
in Bihar and were subsequently affili-
ated to Mithita TTmiversity will subject
to availlabihty of tunds and fulfilment
of eligibihity conditions be entitled to
receive financial  assistance from the
Commssion tor appoved pro-
grammes

Excavation at Balirajgarh, Bibar

941 SHRI BHOGENDRA JHA Will
the Mmister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state

(a) which are the places where ar-
chaelogical excavations have resulted
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in findings of more than two thousands

,Years ago and what are the specific
facts of historical importiance con-
cluded therefrom;

(b) whether preliminary excavations
at Balirajgarh 1n the District of Ma-
dhulani, Bihar have resulted in find-
ings of about twenty-two hundreds
year ago, if go, facts thereabout; arid

(c) whether intensive drive for full-
scale excavations at Balirajgarh is
proposed to be made to complete the
work at the earliest, if 80, the sahent
features thereabout?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE

SRAVANA 7, 1806 (SAKA)
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(PROF S. NURUL HASAN: (a)
A statement showing the list of such
sites 15 aitached,

(b) Yes, Sir  The excavation re-
vealed that the site, which was a
furtified one, remained in use from the
2nd Ceniury B.C. till the Pala period.
Nuteworthy finds obtained from the
site included coins, Sunga terracotta
plaque, beads bone objects and typical
pottery.

fcy The Survey has at preseni nu
plans to undertake large-scale exca-
vation at Balirajgarh. The Excava-
tion Branches of the Survey ale
already occupied with problem-
onented work

Statement

1. Surkotada, District Kutch, Gujarat

2. Bursahom Distuct Srnagar, Jammu and

Kashmn
Saipar, District Etawah, U.P.
Mahan, District Surar, Gujarat .
Theur, Dhstiict Pune  Maharashtra
Purana Qui: Delhi

& v oA w

7. Paunmy, Disiner Bhondara, MLP. .

8. Pppruasa, Ditnier Basu, UP, .
9 ‘vmarawar, IDistrict Guatur, AP .

10 Mathurs,  cryr Pradah

B ie wa

s e Dflwerar siies eonducred by the

2300 to 1750 B.C. Indus Civilization.
Crrea 2400 B. C. to 1800 B. C.

Circa 1800 to 1400 B C. , Ochre
Colour Potrery and Copper Hoards
Circa 1000 B.C. Post Hareppan

Crrea 1400 B C. Post Harappan.

Cwrea 7th Century B. C. 1o 16th Century

AD

A Buddhist srupa comp'es, Crrea ard Cenrury
BC. w0 18t Centorn AD.

Circa 1d Century B, C. to 4th Century A.D
Buddhist sepa.

ard Centuny B C
stupa con ples

to 1t Centwry B.C

Kushan periend occupition was exposed.

Umiversities and  Svare

Departmes s ot Amchasolny, also vieldme revuas of over two thousand years old

1. S Nahar Rn Dioteet Pratap Garh Late Stone Age Crr w8000 B CL
g LY

2. Sanchol, D net Ludhiana, Punub
3.  Buanawab, IMetrict Thissar, Haavana

4. Lal Qulg,
U.p.

Oivmet Dlandshatar

Indus Croalezation,

Pre-Harappan and Haiappan

Ochre Corl mar Potterv

ihco—1g400 IO,

¢, Inamgaon, District Pu1 , Maharashtra.  Chaleohithic 1500—1000 B. C

$. Chirand, District Saran, Bihar

Mahurihari, Distnct Nagpur, Mahara-
shtra.

¥oo R.C.~6th Century A.D.
Meghalithic First mullennam,
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iCommittee for proper distribution of
surplus land

932. SHRI BHOGENDRA JHA.
Will the Minister of AGRICULTURE
‘be pleased to sate:

(a) whether most of the big land
owners have escaped provisions of
the Land Ceiling Acts through
fraudulent transfers of land ip the
names of fictitious persons;

(b) if so, whicther it is proposed to
‘be made obligatory to form popular
committees consisting of parties and
‘organisations committed to radical ag-
rarian reforms at district and block
levels to ensure mopping up the en-
tire surplus land above ceiling and
its proper distribution; if not, reasons
.therefor; and

(¢) the progress made by various
“States in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) The
ceiling laws revised recently provide
for an appropriate retrospective date
for their operation so that transfers of
land made subsequently are ignored
while deciding the ceiling.

(b) and (c). The guidelines drawn up
by the Government of India stated
‘that implimentation of land reform
would be the responsibility of the State
Governments and that they would set
up non-official bodies at appropriate
levels and place competent official orga-

nisations in order to administer the
ceiling legislation.  Accordingly the
ceiling lawsenacteq by the Kerala

Government provides for the formation
of statutory village committees to
supervise land reform. Besides, certain
other States have been considering the
adoption of non-statutory provisions for
association of popular level commiltees
association of popular level committees
in the process of implamantation,
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Implementation of Money-lenders Acts
in various States

933. SHRI BHOGENDRA JHA:
Will the Minister ¢f AGRICULTURE
be pleased to state:

(a) whether efforts are being made
to ensure full implementation of the
Money-lenders’ Acts in varioug States
and Union Territories with regard to
stopping charging of higher illegal
rates of interest etc. and if so, facts
thereabout;

(b) whether the legally permissibie
rate of interest in Uttar Pradesh has
been, double of trose in the other
States; and if so, whether it has been
or iz being ensured through legisla-
tion that this rate is brought dowp to
12 per cent per annum; and

(c) whether charging illegal rate
of interest is proposed to be made
penal and cognisible offence through-
out the country?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(c). The subject of “Money-lenders and
money lending” is included as item 30
in the State List of the VII Schedule of
the Constitution «f Inia_ The Central
Government is, theretore, not directly
concerned. The implementation of the
Money-lender's Acls with regard to
stopping the charging of higher illegal
rates gf interest and the penalty are
embodied in the legislation enacted by
the States and vary from State o State,
The State Governmenis are being
addressed suitably.

(b) Under the existing Usurious
Loans Act in Uttar Pradesh. the
permissible maximum rate of interest
on unsecured loans is 247 and that
for secured loans is 127;. The State
Government of Ultar Pradesh have
introduced in current Session of the
Legislative Council, a Regulation of
Money-Lending Bill 1973 according to
which they have proposed that for
purposes of the Usurious Loans Act,
the rate of interest for unsecured
loans should not exceed 129 per
annum,
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Coronation celebration
of Shivaji Maharaj

Tri-

934. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether the Central Govern-
ment wag associated with the coroga-
tion tri-centenary celebrations of
Shivaji Maharaj;

(b) if so, the different activities
that were sponsored by the Central
Government; and

(c) the financial assistance given?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P. YADAV): (a) Yes. Sir.

(b) A National Commiter, set up
under the Chairmanship of Prime
Minister, had formulaled progtammes
for the celebratlion of Tri-Centenary of
Coronation of Shivaji These pro-
grammes. extending over a period of
one year, commencing from June, 1974,
are being implemented by various
departments of the Central Govern.
ment, State Governments, Universities.
elc. A brief account of the programmes
is given in the attached stutement,

(c) The concerned departments ate
expected to meet the expenditure from
the normal budgetary allocations.

Statement

The celebrations would be obscrved
throughout the country for a period
of one year Ifrom .June, 1974, The
State Governments and Union Terri-
tories Administrations have been re-
quested o organize Programmes of
celebrations in their respective areas.

The Archaeological Survey of India
‘would undertake repairs «f Raigarh
Fory and & Statue of Chhatrapati
Shivaji has been put up inmde the
Fort on the Coronation platform
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A Chair of History named after
Chhatrapati Shivaji is proposed to be
established in one o t{he universilies.

The sludies of dilterent historicul
aspects of Shivaji's time will be
updertaken by instituling fellowships.

A programme of publication of
books on Shivajyn 1n differeni Indian
languages is to be undertaken,

Universities, ocolleges  and  schools
wil] orgamise lectures and seminars
on Chhutrapati Shivaiji, They will also
hold suitable cultinal programimes

Shivaji's
the Films
of Informa-

A documentary Glm on
life will be prepar~d ly
Division of the Mimstry
tinn and Broadcasting,

An exhibition depieting  different
aspects of Shivap's Tife and the
history of the times 1s proposed to be
organ.sed.

Crisis in Sugar Industry

935. SHRI RAGHUNANDAN LAL
BHATIA: Will the Mimster of AGRI-
CULTURE be picased to state:

(a) whether sugar industries in the
country are in the throes of a crisis
particularly in Uttar Pradesh;

tb) af so, reasons therefor; and
f¢) the steps taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) No,

(M and (¢). Do not arise,

Study Repoit of Planning of University
Development undertaken by
Internationa]l Institute for
Edueational Planning

936. SHRT SUKHDEQ PRASAD
VERMA: Will the Minister of EDU-
CATION. SOCIAL WELFARE AND
CULTURE be pleased to state:

1



JULY 29, 1974

127 Written Answers Written Answers 128

(a) whether Government have - (a) whether a proposal to set up an
taken into consideration the study  Agricultural Museum in Delhi has beep
report of the Planning of University given up; and

Development undertaken by Inter-
national Institute for Educational

Planning as  published in the
“UNESCO Courier” that excess of
graduates is leading to “Intellectual

unemployment” and shortage of much
needed specialists; and

(b) if so, the reactions of Govern-
ment in this regard?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S, NURUL HASAN): (a) and
(b). Government and the University
Grants Commission are in Dbroad
agreement with most of the general
conclusions of the Study Report as
given ipn the article “What is up in
Higher Education?” published in the
UNESCO Courier of February, i974.

The main strategy for the develop-
ment of University Education during
the Fifth Five Year Plan will be such
as to ensure that while the social
demand for higher education, parti-
cularly for satisfying the rising
expectation of the newly emerging
socio-economic groups. ccntinues to be
met. indiscriminate expansion of
facilities is not allowed to further
dilute the standards of University
Education, University courses will
also need to be restructured so that
the students aftor their
Education are enabled 1o become
productive members of the Society.

errnleling

The General guidelines circulated
by the Commission {0 the Unijversities
for preparalion of development pro-
posals for the Fifth Five Year Plan
already provide for emphasis being
laid on such programmes as will make
the University Education more mean-
ingful to the needs of the society.

Agricultural Museum

937. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of AGRY-
CULTURE be pleased to state:

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No.
Sir.

(b) Does not arise in view of reply
to (a) above.

Construction of Tenements for slum
dwellers in Delhi

938. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the total number of tenements
constructed for slum dwellers by the
Central Government in Delhi during
the year 1973-74, as against the pro-
posed scheme and the total amount
spent thereon; and

(b) the number of tenements pro-
posed to be constructed during the
year 1974-75 and the likely cost there-
on?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) 1480 tene-
ments for Slum Clearance weref taken
up for construction during 1973-74.

I'.  62.192 lakhs was spent in respect
of {.ese and other continuing schemes.

(b) The Slum Department of Delhi
Development Authority has proposed
to take up schemes for consbruction
of 90 tenements at an estimated ex-
penditure of Rs. 66.34 lakhs.
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Export of Basmati Rice during current

year
939. SHRI RAMAVATAR SHAS-
TR1l: W.ilthe Minister of AGRICUL-

TURE be pleased to state:

(a) whether Government have ex-
ported Basmati rice during the current
year; and

(b) if so, exports, country-wise and
quantity-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to (c).
(b). During the current year 1974-75,
about 3,560 tonnes of superior basmati
rice has been exported as per aetails
given below:

Country Quantity

(in tonnes

Dubai 3,000
C. K. s50
Hongkoag 10

Unaccounted wheat fiour in Fair Price
Shop at Ramnagar, Shahdara,
Delhi

940. SHRI JHARKHANDE RAI. Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether 11 bags of wheat flour
was taken in possession from a Fair
Price Shop in Ramnagar (Shahdara)
Delhi on 10th June. 1974;

(b) whether the shopkeeper could
not account for the same; and

(¢) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTUR (SHRI
ANNASAHEB P. SHINDE): (a) to (c)
The Delhi Administration has reported
that 10} bags of wheat flour were
recovered from the Fair Price Shop

1256 LS—S§
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No. 3779 situated in Ram Nagar Exten-
sion, Shahdara and it is allegeq that
the shopkeeper could not account for
the same. They have further reported
that a case under the Essential Com-
modities Act has “been registered
against the owner of the Fair Price
Shop which is under investigation.

Delhi Rent Control Act

941 SHRI JHARKHANDE RAI:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether any demand has been
made to amend the Delhi Rent Con-
trol Act;

(b) if so,
gested; and

the amendments sug-

(¢) whether Government have con-
sidered the same?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Yes, Sir.

(b) and (c). Several suggestions
were made for overhauling and revis-
ing the existing provisions in the Delhi
Rent Control Act, 1958. The svgges-
tions have been considered by the
Government,

Break-up of Wheat price fixed by
Government

942 SHRI P. GANGADEB: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government has fixed
price of wheat at the rate of Rs. 150/-
per dquintal in the open market;

(b) if so, the cost break up on
which this has been fixed;

(¢c) whether Government are aware
that open market prices are very
much higher than the ceiling price;
and
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(d) if so, steps taken by Govern-
ment to bring down the price?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
ANNASAHEB P. SHINDE): (a) and
(b). The Government of India pro-
mulgateq the Wheat (Price Control)
Order, 1974 on 5th June, 174 fixing
Rs. 150/~ per quintal gs the maximum
price of wheat fo- inter-State transac-
tions in the States of Punjab, Haryana,
Madhya Pradesh, Rajasthan and Uttar
Pradesh and the Union terrilory of
Chandigarh. The price fixed takes
into account the price at which wheat
is purchased by dealers in the Mandis.
the taxes payable and all other inci-
dentals incurmed upto the loading

point as well as a margin of profit for
the dealers

(c) and (d). Rs 150/- per quintal
is the F.O.R. despatch price from the
surplus States and most of the deficit
Stateg have separately fixed the maxi-
mum wholesale and rvetail prices at a
higher level by adding freight and
other incidental cha-ges

Mini kits to farmers of sun flower in
Orissa

943. SHRI P. GANGADEB: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the centrally sponsored
scheme for supplying mini-kit to far-
mers free of cost is likely to be laun-
ched in Orissa this year to bring more
area under sun flower in the State
and to propagate proper technique for
sun flower cultivation; and

(b) if so, steps taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). Under the Centrally Sponsored
Scheme for Sonflower Development
being considered by the Government
of India for implementation in the
Fifth Five Year Plan in ten Stales, in-
fluding Oriss. it is ister glia propose
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ed to distribute, free of cost, mini-kits
ench contalning seed for half hectare
along with seed dressers and literature
on package of practices, to the far-
mers during 1074-75. In order to
assist the ‘Government of Orissa in its
eflorts 1o produce sufficient seed for
this programme, the Government of
India supplied to the State Govern-
ment, free of cost, 10 tonnes of sun-
flower seed imported from Australia
for further multiplication and com-
mercial cultivation.

Misappropriation of stocks of rice and
paddy from silos/bing in Orisss

944, SHR] P. GANGADEB: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government have dis-
covered that some 50 Agents of F.CI
had colluded to misappropriate stocks
of nee and paddy worth 1.25 crores
from 1its silog and bins in Kalshand:
and Bolangir Districts in Orissa; gnd

(b) if so, what 13 the outcome of
the enquiry and steps taken in thig
1egard?

THE MINISTER OF THE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE): (a) and
(b) It has been ascerfuineg from
Food Corporation of India that as &
result of physical verification of stocks
with 31 procuring-cum-milling agents
m Bolangir an; Kalahandi distriets of
Orissa in 1972 ghortage in paddy and
rice valued at about Rs. 78 lakhs were
detected. The State Government heve
already taken action against the de-
faulting millers for violation of certain
vrovigiong of the State Fooq Laws.
The Food Corporation of India bas
also started legal proceedirgs for
breach of the contractual obligation
and for recovery of unadjusted
amounis of sdvances given to the mil-
ling agents. Action has also been
initiated against some FCI1 officials for
negligence and serious irregularities.
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fnte bogus medital biily of
F.OL Employees, Caloutta

945, SHRI N. K. SANGHI: Will the
Minister of AGRICULTURE be pleased
to state:

{a) whether medical bills amounting
to Rs. 2 lakhs in respect of the FCI
employees of Calcutta were drawn on
prescription issued by a single doctor
and medicinegs were supplied by the
same group of druggists during six
month period last year;

(b) whether the FCI have tried to
find out how such a coincidence could
take place and whether any planned
malafides were invoived; and

(e) it so, the agency through which
an enquiry in to the matter was made
and the findings of the enquiry and
action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
{a) to (¢). The required information
is being collected from the FCI and

will be laid on the Table of the
Sabha,

Purchase of wheat, milo and rice from
foreign countries for buffer stock

948. SHRI N. K. SANGHI: Will the
Minister of AGRICULTURE be pleased
to state-

(a) the efforts made to buy wheat,
milo and rice from foreign countries
to build up a buffer stock in the

country during the last four months:
and

(b) the total guantities of foodgrains
purchased so far, and the size of the
buffer stock that is sought tg be
created?

THE MINISTER OF STATE IN THE
mf oF AGRICULTURE
(SHERI ANNASAHEB P. SHINDE):
() and (b). The conditions at pre-
sent sre not fevourable for building

, 1808 (SAKA)
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up a buffer stock of grains, However,
for maintaining & minimum reserve
and the public distribution, about 19 50
lakh ions of wheat and milo have
been purchased from abrpad during
the last 4 months, The estimated
stocks with ¢(Government as on 1st
July, 1974 were of the order of 4
million tonnes.

Safeguarg against effect of hiky in
Price of Fertiliser and Tractor
on Foodgrains

947. SHR1 N. X. SANGHI: Will the
Minister of AGRICULTURE be pleased
fo state:

(a) whether the price of fertiliser
has been raised between 75 to 80 per
cent and the cost of indigenous trac-
tors have also shot up;

(b) whether as a result of these
increase the price of foodgrains is
likely to get further hiked; and

(e} f so, in what way Government
proposé to safeguard the interest of
the people who spend 80 per cent of

their income in buying foodgrains
only?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRY ANNASAHEB P. SHINDE):
(a) to tc). The increase in the prices
of inputs such a&s fertilisers and
tractors iz likely to influence food-
groins prices to some extent. The
prices of foodgrains, however, depend
on several other factors including cost
of production, total availabllity, sup-
ply and demand.

The food policy aims to securing
equitable distribution, increasing the
availability particularly in the defleit
aress and intensifying production
effort with a view to stabiliving the
prices,

.
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Sale of Wheat at higher Prico by
Wheat Dealers

948. SHR] B, S. BHAURA:
SHRI SHIV KUMAR
SHASTRI:

'Will the Minister of AGRICULTURE
pe pleased to slate:

(a) whether Governmenl are awarc
of the fact that inspiie of Union Food
Minister’s warning the wheat dealers
sold per quintal of wheat tor Ra. 175
to Rs. 240;

(b} whether a survey was done and

this was rovealed ut the wheat
markets; and
(¢) wkether Government have

taken an:’ steps against those wheat
dealers?

THE MINISTER OF SVATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHER P. SHINDE)
(a) to (¢). The information 15 being
collected and will be Jald on "¢ table
of the Sabha,

Steps to encourage production of Long-
staple Cotten

949. SHRI P. VENKATASUBBAIAH.
Will the Minister of AGRICULTURE
be pleased to state:

{a) whether long staple cotton s
being grown in the country by tht
farmers which hag helped the Gov-
ernment to reduce the quantum of
imports and 1o save foreign exchange;

{b)} whether the farmers bave to
isce several mmpediments in getting
adequate quantities of fertilizers and
pesticides to grow this variety of
cotton; and

(c) whether Government propose
to formulate a comprehensive gscheme
o provide the farmers with necessary
inputs to maintain and set-up long
staple coition production In the
country?

JULY 29, 1874
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THE MINISTER OF STATE IN THE
MINISTRY OF AQRICULYURE
(SHRI ANNASAHEB P. SHINDE);
(a) Yes, Bir, As a rasult of cultiva-
tion of long/superior long-stapie
varieties of cotton Ike MCU.1, MCU-
2, B-147, Badnawar-l, MCU.5,
Hybrid-4, Varslexmi, MCU-4, Sujata
and Sea Island Andrews it has been
made possible to reduce imporis o
some¢ extent and thus save foreign
exchange.

Written Awswers

{b) Due to general shortage of ferti-
ligers 1n the country, some shortage
of fertilisers 1s being experienced by
the {armer: growing long superior
Inng-staple varieties, However,
case of pesticides the demand more or
less is met in full,

ic) There 15 no proposal to formu-
late a separate scheme for providing
farmers with mputs needed tor long-
staple cotion production. llowever,
under the existing Centrally Sponsored
Scheme on Intensive Cotton Distict
Frogramme cllorts sie made to meet
the demand as far as possible,

Financial Aid for Cash Crop under

Dry Farming Areas

430 SHR1 P. VENKATASUBBAIAH
Will the Minwster of AGRICULTURE
be pleased to state:

(a) whether any scheme has been
drawn up to provide necessary finan-
clal and technical asswtance g areas
under dry farming during the Fifth
1'lan;

tbs it go, the salient features there-
of: and

(c) whether steps are proposed fo
increase the cash crop cultivation
nnder dry farming?

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(BHR] ANNASAHEB P. SHINDE):
(8) Yes, 8ir.
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(b) and (c). In order to increase
agricultural production of dry land
areas and thereby improve the econo-
mic and social conditions of ihe
farmers of these areas, a Centrally
Sponsored Scheme of Integrated Dry-
land Agricultural Development was
implemented by the Government of
India during the Fourth Five Year
Plan, beginning from 1970-71. Under
this scheme, 24 projects had been
taken up in 12 States, in close proxi-
mity to the Dryland Research Centres/
Sub-centres of the Indian Council of
Agricultural Research (list enclosed
as in the attached statement). The
various programmes undertaken in
these projects included cultivation of
drought resistant, high yielding and
short duration varieties of crops, soil
conservation works. land developmtent
including land shaping and land level-
ling etc.,, water harvesting, construc-
tion of wells, bunds, bundhies, new
tfechniques of fertilisation including
foliar spray and adoption of latest
plant protection techniques. Besides
these, the programme of animal hus-
bandry including supply of improvea
milch cattle, poultry and piggery de-
velopment were also undertaken to
benefit the participating farmers. As
the farmers of the dryland areas are
generally poor, incentives in the shape
of loans and subsidies were provided
to the farmers under the project areas
during the Fourth Plan. This scheme
is being continued during the Fifth
Five Year Plan also, with an outlay

1896 (SAKA) Written Answers 138

of Rs, 10.0 crores, so as to bring the
farmers of the dryland areas more
close to the new technology of dry-
land farming through demonstrations
and educational approach.

A large number of demonstrations
laid out on farmers fields have indi-
cated that by following the improved
dry farming techniques, the increased
agricultural production is of the order
of about 4 quintals per hectare, which
is generally 50 to 100 per cent more
than by growing crops with tradi-
tional methods,

Cash crops of cotton and oilseeds
such as groundnut, sunflower,
safflower, castor, etc. which occupy a
large acreage under dryland areas, are
being developed through the introduc-
tion of high yielding, short duration
and drought resistant wvarieties, with
package of practices including the use
of fertilisers. Incentives in the form
of subsidy are given for the introduc-
tion of high yielding varieties of seeds
and also for the use of fertilisers and
pesticides on all crops including cash
crops. Field demonstrations at full
cost are also being laid at farmers
fields in order to educate them about
the new techniques for the growing
of these crops. It is hoped that with
the vigorous efforts made under these
projects, the farmers will be able to
increase their production significantly
not only in project areas but also in
the neighbouring dry farming areas.

STATEMENT

Listof ICAR Dry Land Research Centres and Dry Land Deveolpment Projects.

State ICA_R Research Pilot Projects Pilot Projects
Main and Sub- started in started in ‘1971-72,
Centres 1970-71 1972-73
1. Andhra Pradesh I. Ibrahimpatnam 1. Hyderabad
(Hyderabad) (Ibrahimpatnam)
) 2. Anantapur 1. Anantapur
2. Bihar 3. Ranchi 2. Palamau
3. Gujarat 4. Anand
5. Rajkot 2. Rajkot 3. Amreli
4. Haryana 6. Hissar 3. Hissar 4. Mohindergarh
Ss. Jammu & Kashmir 7. Jammu

s. Udampur/Jammu



1390  Written Answers JULY 28, 1974 Written Answers
i 2 3 4
6. Madhya Pradesh 8. Indore 4. Indore 6. Rewa.
9. hewa
7. Maharashtra 10. Akola 7. Akola
11. Sholapur 5. Sholapur
8. Karnataks 12. Hebha §. Bangalore
13. 6. Bellary
14. Bijapur 9. Byapur
9. Punjab 15. Ludhiana . _—
10. Rajssthan 16. Jodhpur 7. Jodhpwm
17. Udaipur 10. Udmpur
11. Chittorgach
15. Tamul Nadu 18. Kowvilpatu 8  Kovipatu 12 Pudukotta
12. Uttar Pradesh . 19. Jhanosi 9. Jhanst 13.  Murzapur
20, Varanast o 14. Agra.
21. Agma
22. Dehra Dun
13. Orissa 23. Bhubaneshwa - 15. Mayurbhan)
? zi TARI, New Delhi. ¢ e

Development of Inland Water Trans-
port System in Fifth Plan

951. SHRI S. N. MISRA.:
SHRI DHAMANKAR

Will the Minister of SHIPPING AND
TRANSPORT

be pleased to state:

() the measures pioposed to deve-
lop inland water transport system in
the country during the Fifth Five
Year Plan period;

(b) whether the outlays for inland
water transport development over the
last four plans remained unutilised;

(c) whether the transport system
which traditionally operated on some
rivers and cenals in the country has
gone out of use;

(d) the steps iaken for use of canals
tfor inland navigation under the D V.C.
Nagarjunasagar and the Rajasthan
Canal projects; and

(e) whether any institution s pro-
posed 10 be set up to trais technicians

and experts for implementation of the
inland navigation projectg and 1if so,
outline thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KUMAR
MUKHERJEE;. (a) In the Fifth Five
Year Plan, a provision of Rs 40
ciores (Rs 26 croies for Ceniral
Schemes and Rs. 14 crores as loan
assistance to State Governmentis) has
been made for development of inland
water  transport The provision
mainly includes augmentation of fleet
strength of Central Inland Water
Transport Corporation Ltd, moder-
nisation of Rajabagan Dockyard,
rtunmng of river services on the
Ganga, development and improvement
of iImportant waterways including
ancillary facilities in different States,
zchemes for providing loan assistance
to privale entrepreneurs for acguisi-
tion and mod: rnisation of vessels.

(b) The provizsion made in the pre-
vious Plans was not utilised fully.

(c) Traditional transport system
(country borts) on some inland water-~
ways hag declined,
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(d) Steps are being taken to pro-
vide inland navigation on the D.V.C.
Canal. At present thete is no pro-
posal to run inland navigation on the
Neagarjunasagar and the Rajasthan
canals,

{e) There is no such proposal,

Saccharine imported in 1968-69 lying
with F.C1

952. SHR! S. N. MISRA Will the
Minister of AGRICULTTIRE be pleased
to state:

(a) whether it has come to the notice
of the Government that a huge quan-
ity of saccharine imported in 1968-69
is lving with the Food Corporation of
Tndia;

(b) if s, whefher any nquiry has
heen conducted by Government for not
tisposing it dunng the last five vears.
and 3

(e} the result of the mquiry made”

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE)'
fa) A quantity of about 2.2 tonnes of
saccharine is, at present, available
with the Food Corporation of India.

(b) and (¢} As per procedure laid
down for disposal of importéd
saccharine, the Corporation tried to
=ell it 1o the nctual users by inviting
tenders thrice during 1971, 1"72 and
1978. As there was no response, a
relaxation for its open sale was
obtained in July, 1873 The stocks are
now being disposed of by the Corpo-
ration by open sale,
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Diversion of Land under Wheat to
Cash Crops

954. SHRI SATYENDRA NARAYAN
SINHA:
SHRI S, C. SAMANTA.

Wil] the Minister of AGRICULTURE
be pleased to state:

(a) whether Government . have
made any study about diversion of
wheat lands to cash crops due to Gov-

ernment’s food policy in yecent years;
and

(b) if so, the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b), At the all-India level,
there does not appear to have been
any diversion of area under wheat to
tash crops upto 1972-73 as will be
seen from .the following figures:—

Yer area under  heat-alj
India (000 hectares:
1967-68 14,998
1968-69 1,958
19°9-70 16.626
1970-71 F 18,231
1971-72 19,130
1972~73 s = 19381(P)
1973-74 *
P =T'rovisional*

*— Firm estimates for 1973-74 are not vet
available. 734 N

Requirement of Shipping Tonnage

955. SHRI VISHWANATH PRATAP
SINGH: Will the Minister of SHIPPING
& TRANSPORT be pleased fo state:
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(a) the total shipping tonnage
required by the country today; and

(b) steps being taken to increase
the shipping tonnage to meet the
country’s need?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a). It is
envisaged that by the end of the Fifth
Five-Year Plan, we would have a
shipping tonnage of 8,64 million GRT
in operation and another 1.00 million
GRT on order which would substanti-
ally meet the requirements of our
trade for shipping space.

(b) Government does not acquire
ships directly. Ships are acquired by
the shipping companies-both in the
public and private sectors. The total
shipping tonnage in operation and on
order as at the end of 1st July, 1974 is
3.54 million GRT and 175 million
GRT respoctively.,  Certain fiscal and
other incentives are provided by the
Government {0 the shipping companies
for acquisition of ships, e g. release of
free foreign exchange up to 20 per
cent of the cost of the ship, rupee loans
at concessional rates from the Shipping
Development Fund Committee, provi-
sion of guarantees/counter-guarantees
by the SD.F.C. for raising foreign
exchange loans, ete.

Teaching of Urdu in Rural Areas

956. SHRI VISHWANATH PRATAP
SINGH: Wi!l the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased o state the pro-
gress made in the teaching of Urdu in
the rural areas, with special reference
i Uttar Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P
YADAV): The information required
is being collected and will be placed
on the table of the Sabha in due
ecourse,



145 Written Answers
il ewfe wivgen oo fkew

957, o comeave welt ¢ &
faofiw, wite wve wat @y wwma
¥ s fw

(%) g7 wowix & wgQ wwfe
wfwwrs dior fedgw & et faar §;
114

(w) afxgt,Magragdaz ¥
¥ v 3w %3 W qfe $33 w1
famiz 't & 7

tufty wd fonn awr fwin
Wit wrew smew & qew sl (off
sitw Agm) () A1 (= ): wwE Ot
afsr wq & fawre femr ar @1 €0

Permission to Ship Owners to increase
Freighis Rate for the Movement of
Coal

958. SHRI RAMAVATAR
SHASTRI: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
1o state: F

(a) whether the Indian Coastal Con-
ference had plesded with the Mimstry
to grant ship owners some increase In
freights rate for the movement of
coal; and

(b) if s0, the factg of it and the
decision taken by Government?

THE DEPUTY MINISTER IN THE

MINISTRY OF SHIPPING AND
TRANSPORT {SHRI PRANAB
Iém MUKHERJRE); {(a). Yes,
h.o

(k). The mattér {3 under examina-
tion snd final decixion 1s yet to be
taken by Governwent.

1256 1.8—6
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Take ovar of Vauaspati Production
and Trade |

060. SHRI BANAMAL] PATNAIK:
Will the Minister of AGRICULTURE
be pleased to state;

(a) whether the desirability of
taking over Vanaspati production and
trade has been considered by Govern-
ment;

(b) if g0, with what results; and

(c) the steps taken or proposed to
be taken to make available vanaspati
at cheap rates to the consumers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P, MAURYA): (a) and (b).
No necessity has been felt by Govern-
ment so far to take over vanaspat
production. The desirability of con-
trolling the distribution of vanaspati
has, however, been examined by
Government and given up as pot
practicable in existing circumstances,

(c). The production and supply of
vanaspati can be improved principally
by augmenting the availability of raw
material. Efforts are therefore direct-
ed at increasing the production of
traditional and non-traditional oil-
seeds and 1in the meantime at
encouraging the industry to use more
of non-traditionaj oils such zs cotton-
seed oil, rice bran oil etc, by con-
tinued grant of fiscal incentives.

Smuggling of Paddy and Bajra

961. SHRI GAJADHAR MAJHI: will
the Minister of AGRICULTURE be
pleased to state:

(a) whether there have been cases
when Government came to know the
smuggling of paddy and bajra out of
the States; and

(b) i so, the names of such States

and the reaction of the Central Gov~
ernment thereon?

JULY 95, 1%
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THE MINISTER OF &1‘4\'1'3!!‘
THE MINISTRY OF AGRICULTURE

t(e;mu A}f?ﬂ&m P. BHINDE)
8) and (b). Information is belog,
cnllechdandwmbnhﬁunmhhh
of the Sabha.

Utlisation of Carcases

962. SHRI P. VENKATASUBBAIAH;:
Will the Minister of AGRICULTURE
be pleased to state:

(@) whether non-utilisation and
improper utilisation of carcases has
resulted in losses amounting to Rs. 26
crores; ¥

(b) if so, the reasons therefor; and

(¢) the stepy proposed for their

proper and better utilisation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P, MAURYA): (a): An
estimate made In 1963 had placed the
annual losé on accouni of improper
utimation and non-utilisation’ of car-
cases at roughly more than Rs 26
erores. A study has been carried out
by the National Commission on Agri-
culture on this subject and its final
assessment has not yet become avail-
able,

(b), Scattered livestock population
spread over large number of small
villages and fnadeqguate means of com-
munication accounted mainly for non-
utilisstion and inadequate utilisation of
carcases. Ignorance of the flayers and
lack of scientific means also leads fto
under-utilisation of car cases,

(c). Khadi and Village Industries

Stateg Rave set up flaying and carcass
utilisgtion eentres, State Governments
have been requasied {0 mt up: more
carcass utilisation peniatgy (0 ensune
better utilisation of carensses,,
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Dual price system for feriflisey

968. SHRI HARI KISHORE SBINGH:
Will the Munister of AGRICULTURE
be pleaseg to state:

(a) whether there iz any proposal
under consideration of the Govern-
ment to introduce dual pricing system
in fertiliser; and

(b) if so, when it is likely to come
into force?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE).
(a) No, Sir There is no proposal under
consideration of the Government to
introduce a dual pricing system in
fertiliser.

(b) Does not arise,

Ground Water Policy

R6p. SHRI VASANT SATHE: Will
the Minister of AGRICULTURE be

pleasgeq to state-

(a) whethey attention of the Govern-
ment has been drawn to the news re-
port in a lecal daily dated 4th June,
1874 under the caption '‘Groundwater
policy yet to get off the ground’;

(b) if so, the reaction of the Govern-
ment to the various points raised
therein; and

{c) steps taken In the maitery
THE MINISTER OF STATE IN

THE MINISTRY OF AGRICULTURE
(BHRI B. P. MAURYA): (o) Yes, 8ir.
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(b) The Govermment of India fully
recogmises the meed for controlled and
reguiated development of groundwater,
It was on this sccount t(hat the Union
Department of Agriculiure had pre
pared a Model Bill for Regulation and
Control of groundwater development
and had circulated to the State Gov-
ernmenty after getting it vetted by the
Union .Law Ministry.

(c) Bleps token in the matter in-
clude;

(1) insistence on technical serutiny
of the schemes from the ground-
water avamilabllity angle before
they are approved for financial
assistance;

(i) seting up and strengthening
State groundwater organisations
for bringing technica] sophistica-
tion in planning and implemen-
tation of schemes

(ifl) extending special Ceniral grants
for strengthening groundwater
organisations. An amount of
Rs. 80 lakhs was made available
to the Btates during 1973-74 for
this purpose;

(iv) consistently stress in the urgency
for iIntroduction of legislation
for control and regulation of
groundwater development; and

(v) intensifying the activities of the
Central Groundwater Board

Blacklisting -of Infisg ‘Segreq My

R70. BRI VABANT SATHE: Wil
the Minister of EDUCATION, SOCIAL
:mmmmum

Writtén Ansvers ts8

(a) whether attentiop of Govern-
ment has beea drawn to the news re-
port appearing in local daily dated the
3rd July, 1974, under the caption “23
Indian ‘degree mills’ blacklisted”; and

(b) the action taken in the matter?

THE MINISTER OF EDUCATION,
BOCIAL WELFARE AND CULTURE
(PROF. 5. NURUL HABAN): (a) Yes
Sir.

(b) The University Granis Commis-
sion has filed a suit against the
Directors of the Commercial University
for use of the word “University” in
violation of the provision of the Uni-
versity Grants Commission Act, 1056
The person managing the Institute was
convicted. An appeal is now pending
in the Supreme Courl. Enquiries are
being made in respect of other insti-
tutions with a view to ascertaining
their bonafides.

Dearih of Housing Aoccommodation for
Government Employets

971. SHRI 8. C. BAMANTA : Will the
Minister of WORKS AND HOUBING
be pleased to state:

(a) whether efforts have been made
by his Ministry to get included ip the
mnnvmnn.mnw.m

(b) if s0, the measure af success

(c) by what time the dearth af hous-
ing accormmmodation for all the emplo-
yees of the Government, shall be
over; and

{d) what are the financial implica-
tions of the proposalar

HOUBING (BHRI OM MEHTA): (a)
Yes.
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(b) The total capial outlay for the
entire plan period has not yet been
Mﬂbyllnl’lmln;camm
In the meantime, due to financial
stringency and the Imposition of g ban
on the construction of nll new non-
functional buildings, a sum of Rs, 637
crores has been provided for the cur-
rent year for
continuing schemes, residential and
non-residential, The success achieved
18, therefore, not mgnificant,

(c) In view of the dificult financial
position, it 18 not possible to indicate
any definite time limit.

(d) The proposal sent to the Plan-
ning Commussion envisaged a capital
outlay of Rs. 188 crores, of which
Rs 130 crores was for residential pur-
poses in the general pool.

hm-ofl-vdo’-tm«uo-
tropolita, Caleuita

072 SHRI SAMAR GUHA Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether the Central Govern-
Ment made any assessment regarding
the progress of developmenta] works
of Metropolitan Calcutta undertaken
by the CMDA. ang allied organisa-
tions, if sa, facts thereabout;

(b) whether Government consider
the rate of progress of the work as
satisfactory;

(c) whether due to increase of price
of essentia] materials and  varlous
changes by contractors, the estimated
costs for different projects have also
increased;

JULY 29, 197¢

Written Answers 160

(d) it so, whether an;
estimates have been
CMDA, and others

|

(e) the reaction of Government
thereto?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHR] OM MEHTA): (a) The
Central Government have been watch-
ing regularly the progress of develop-
mental works undertaken by the
CMD.A and other allied organisa-
tiong in the Calculta Metropolitan
Distriect area by holding review meet-
ings periodically The last review
meeting was held on 24th June, 1974,
under the Chairmanship of Union
Works and Housing Secreiary

(b) Although 1n some of the sectors
of development, the targets could not
be achieved due to various constiaints
including strike of engineers overall
performance of the C MLD A. has been
fairly satisfactory.

(r) Yes

(d) Yes, the estimates of the on-
going projects have been revised by the
CMD.A. A stalement showing the
original estimated cost vis-g-rw revised
estimated cost of the projects under
various sectors 1s enclosed.

(e) Although the upward revision
of estimates 15 Likely lo iropede execu-
tion of the projects, emphauis is being
laid on expeditious complalion of pro-
jects in the core seclors viz. water
supply and sewerage, Road improve-
ment and Bustee improvement with
the available funds

i Orignal  Revised
estimated esumated |
cost cost
. . SI.I;‘- 47 752-91
: . . 773661 9483-03
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1

" n 3
Garbage Disposat 420700 390-96
Bayironmental Hygicne. R 457°15 81715
Trafic & Transporcation 6832:01  9277°s52

Do.~Other Schemes " u69rar 1346013

Spacial Projects

Gas Distribution . 81'75 8175
Hospital Pacllities . 90872 1428+ 01
Primary School . 101°10 121° 10
Pu'ts & Play-grourds . 150°00 174" 26
123857 180602

Housing & New Area Development : .3032-37 3229+17
Bustes Improvement Scheme : 98268 1338+ 18
27290°01  34358°'C9
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Foodgrains lost carried throngh Rail-
way Wagons

%74, SHRI SAMAR GUHA: Will the

Minister of AGRICULTURE be pleased
1o state:

(a) whether railway \\'agc;ns garry
ing foodgrains to different parts of
the country are found to be untraced
or missing every vear; and whether
each of such untraced wagon carried
foodgrains worth Rs. 20,000;

(b) if so. total amount of Josg in-
curred by the F.C.L, in terms of quan-
tity of foodgraing as well as money for
the vear 1973-74 for (i) Eastern Zone
and (ii) whole of India {or such 1niz-
sing foodgraing wagons;

(e) total figures of such missing wa-
gons carrving foodgrains for the years
1970-71. 1971-72 and 1972-73 and the
amounts of foodgrainsg lost thereabout
both in terms of guantity and muoney;

(d) whether enquiries were made
about sucp missing of wagons and s
report incorporated in the annual re-
ports of F.C.l.; and

(e) if not, the reasons 1hereabout?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRRIT ANNASAHEB P, SHINDE):
ta) Foodgrains wagons booked to
different  paris of the country are
diverted cnroute sometimes to meet
the urgent demands o! the deficit
States and on other oveusions due (o
operational regyuirements of the Rail-
witvs,  When the warons so diverted
do not reach the destination Stations
to which they were originilly booked,
the destination  stations technically
term them uas “Missing”, On the other
hand when such wagons are roceived
at the Station/F.C.1. denol to which
diverted, these are. in the abhsence of
booking wparticulars, ltermed as “Un-
connected”™ wagons, Subsequently the
“Missing wogons” and “unconnected”
wagons are linked. The wagons tech-
nically described ns “missing” do not.

therefore. remiain  forever untraced,
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and the carrying capacity of the rail-
wiay wagons which dilfer from case to
case, Value of the wheat carried in
a four wheeler-wagon prior to Rabi
1974 season was approx. Rs. 20,000,

(h) (i) in the Eustern Zone alone,
for the year 1973-74 13476 wagons
were 'missing’ and Jduring  the same
yeur H.7T43 wagons were {raced and
inked.  Other wuagons deseribed tech-
nically ag ‘missing’ are leing traced/
linkedd and {ransactions regularised,

(ii) During the vear 1472-74 in the
whole of India. 19,840 wagons were
reporfed as “missing’ and, of these,

18.515 wagons have since been traced
and linked,

Claims against the Railways in res-
pect of "missing’ wagons are invariably
lodged as a nrecautionary  measure
and when the wagons are traced, the
vliims are witiddrawn and the transac-
tions regularised.

(¢) During the year 1H70-T1, 1971-72
and 1972-73, 41,999 wagons were re-
ported as "Missing’. As against this.
37.281 wayons were hinked/traced and
the transactions regularised. Efforts to
trace olher wagong are conlinuing.
even  though  claims  for ‘missing’
wagons have alreidy been lodged with
he Railways.

td) and (e). As stuted above, even
while efforts are continuing to irace
und link the 'missing’ wagons claims
for missing wagons are lodged with
the Railwavs. In the wake of these
claimis, encuiries are invariably con-
ducted 1in each case of *missing” wagon
ny the Railwavs and the FCI. both.
The Food Corporation has set up a
special machinery for the purpose of
tricing the ‘missing’ wagons,

The annual Revort of the F.CI, is a
compendium of the Important aclivi-
t'es of the Corvoration and contains
only important features of ils work-
ing in a condensed form. Since, as
stuled earlier. no tangible loss is caused
hecause ol the cerlain wagons being
declored as ‘missing” technically. this

The value of the foodgruins depends feature does not appear in the Annuul

o the variefy

nf fooderains carrierd Reports,
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Migration of Top Wheat Breefiers
L

915 BHRI DEAMANKAR: Will the

Minister of AGRICULTURE be pleased
to atate:

(a) whethar attention of the Giovein-
wment has been, drawn t0 g news rep/ rt
in & local Daily dated 8th June, 1974
under the caption ‘Top wheat breeders
are migrating’;

1)

(b) if wo, the resction of the Govern-

ment thereto. and

T

(c) the action taken/proposed In
the matter?

THE M'NISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) und (b) Yes some Wheal Breeders
as many other scientists of this coun-
try, have taken up asngnments abroad
with the FAOQO and other Organisa-
tions, however, not all of them have
emigrated Those who have joined
the FAO and stmiar Urited Nations
agencies bave been recommended by
the Government as part of the policy
of assisting the otber de\eloping coun-
iries One of the primary reasons for
Indian Sclentist, seeking and accepl-
Ing foreign jobs s the attractive
solary and facilities oftered by forelgn
agenties which this countrv is not in
a positfon to afford. However, iIn
gevera]l rases where our strenlists get
jobs in Internstional Agricultural Re-
goarch Centres such as the Inferna-
tlona¥ Rice Research Institute, Phil-
Npihes and 'the Internstional Wheat
ang Malpé Research Centre, Mexico,
the pregence of cur scientists in  top

, 1886 (SAKA)
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po.itions in such Institutes is of
mutusl benefit

(¢) New personpel ono'icies are cur-
tently under development by the
Indian Council of Agrncultural Re-
search which would give greater op-
po~tumities for promotion and career
advancement to the Agricultural Scien-
tists in India The salaries in our
country will however, not compare to
sa’aries in some of the developed coun-
tries and the infernational organisa-

tionsinstitutions 1n the  1oreseeable
future and some of our scientists are
hkely to continue to  accept jobs

abroad ‘n preference {p jobs at home

“DDA duped of Rs 50 lakhs”

978 SHRI DHAMANKAR Wil the
Mimster of WORKSE AND HOUSING
be pleased to state:

(a) whether attentio, of the Gov-
cinment has been drawn to the pews
report appearmg in a local daly dated
the 2ist May 1974 uarler the caption
DDA duped of Rs 30 lakhs'; and

(Ia)l if so the action tcken in the
matter and the result thereof?

THE M'NISTER OF STATE N
THE DEPARTMENT OF PARLIA-
MENTARY AFFA'RS AND IN THE
MINISTRY OF WORKS AND HOUS-

ING (SHRI OM MEHTA). (a) Yes,
Shr.

{b) The facls are given below.

mwkatenmucﬂmothw
State Bus Terminus was m to
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a contractor in March 1969, after invi-
tation of tenders and acceptance of the
lowest tender by the Works Advisory
Board of the Delhi Development
Authority. During the course of con-
struction, the contractor made some
claims and raised some disputes. As
a result of this, the Delhi Development
Authority rescinded the contract. The
Contractor went te Court and the
matter was referred to arbitration, The
award given by the arbitrator is being
contested by the Delhi Development
Authority 1n the High Court.

Stoppage of construction work on Na-
tional Highways in Kerala

977. SHRI VAYALAR RAVL Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether construction work on
National Highways in Kerala has been
stopped in recent months and workers
are being retrenched and offices con-
necteg with the works are being clo-
sed; and

(b) if so, the reasons therefor and

the steps Government propose fo take
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KUMAR
MUKHERJEE): (a) No construction
work on National Highways in Kerala
is reported to have been stopped. The
State Government who are executing
the National Highways works in
Kerala, on behall of the Central Gov-
ernment, are reported to have how-

JULY 28, 1074

Written Answerz 168

workery on the sites are engaged by
contractors comcerned and the em-
ployees of local offices are the State
Government employees.

(b) Due to financial stringency no
new works of non-priorily nature are
being undertaken. Such works would,
however, be taken up later, when the
inancial position improves,

Amounts sanctioned by HUDCO for
different schemes in Kerala

978. SHRI VAYALAR RAVL: Wil
the Minister of WORKS AND HOU-
S8ING be pleased to state:

(a) the total amount sanctioned by
the Housing and Urban Development
Corporation for different schemes in
the State of Kerala during the Ilast
three years; and

(b) the particularg of schemes for
which loans have been sanctioned dur-
ing this period ang the schemes for
which applications for loans pend-
ing with the Corporation and the time
by which decisions are expecteq to be
taken on these applications?

THE M'NISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-

ING (SHRI OM MEHTA): (a) Rs.
273.75 lakhs,
(b) A statement is attached. A

scheme of the Kerala Agricultural
University for a loan of Rs. 40.00 lakhs
has been received by HUDCO on which
certain clarifications have since been
sought from the applicant, Normally,
it takes about a month to sanction a
scheme, provided it meets HUDCOs

ever ciosed some local offices, The normg,
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Setting up of Regional Sports Institute
at Trivandrum

979, SHRI VAYALAR RAVI! Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

{a) whether Governmeai have ta
ken a final decision regarding the set
ting up of a Regional Sports Institut.
in Trivandrum Distriet of Kerala; anu

(b) if s0, the salient features of the
proposals and if not, the reason. for
delay in taking a decisinn in this re-
gard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) and (b). Gov-
ernment have since accepted the re-
commendation of the Society for the
National Instituyles of Physical Educa-
tion and Sports to set up a South
Branch of the Netayi Subhas National
Institute of Sports at Bangalore, It is
proposed that the South Branch would
be inaugurated on 2nd October, 1974

Rehabilitation of Disiressed Women

980. SHRI SHYAM SUNDER MOHA-
PATRA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether Government have any
policy to rehabilitate distreased wo-
men like those whu are deserted by
their husbands, prostitutes, widows
whether i service or not so that they
may maintain themselves and their
children; h

(b) whether in job opportunities
under Government there is any pre-
ference fixed for them; and

(¢) whether privat, gector have also
been requested for the rehabilitetion
of such women?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
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)
-l
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) to (c). The
Socio-Economic Programme of the
Central Social Welfare Board is direct-
ed towards the rehabilitation and em-
ployment of distressed women such as
widows, destitutes and deserted wo-
men., Opbportunities for educational
advancement exist under the Scheme
of Condensed Courses of Education for
Adult Women. For rehahilitation of
prostitutes ‘protective homes’ are
established by State Governments
under the Suppression of Immoral
Traffic in Women and Girls Act, 19586.

Such women are mnot given any
special preference in emplovment in
Governmeni Service, nor has rny re-
quest in this behalf been made to the
private sector,

U.G.C. grade to College Veacners m
Orisra

981. SHRI SHYAM SUNDER MO-
HAPATRA: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether Oriss, Governinent hes
agreej to pay the cullegs teachers ac-
cording to U.G.C. scales; if so, fiom
which date; and

{b) whether for s:ch payment,
Government of India's share will be
30 per cent?

THE MINISTER OF EDUCATION,
OCIAL WELFARE AND CULTURE
‘PROF. 8. NURUL HASAN)' (a) and
{b). The Government of Indiz have
recently approved the revision of scales
of pay for Universily and College
teachers with effect from 1-1-1973. The
details of imvlementation of the
scheme are being worked out and
these are likely to be circulated to all
the State Governments shortly, State
Governments are expected to take a
decision after the details are circulat-
ed, The Government of India have
further decided that the State Gov-
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ernments, which adopt these scales in
the Universities and Colleges will be
assisted from the Centre for a period
of Ave years to the extent of B0 per
cent of the additional expenditure in-
volved in giving effect to the revised
scales of pay on the conditions that (i)
the State Governments will bear the
entire balance of expenditure and will
not pass on the liability for any por-
tion of 1l to the Universities or the
Managements of private-colleges; and
(ii) the Staie Governments will take
over the entire responsibility for
maintaining the revised scales with
effect from January 1, 1978.

Scheme for Development of small port
at Balasore

982, SHRI SHYAM SUNDER MO-
HAPATRA: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state whether there is any
scheme for development of a small
port at Balasore which was once a
maritime port?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAR KUMAR
MUKHERJEE): No, Sir, The provision
for (entrally sponsored schemes in
the draft Fifth Five Year Plan is
mainly on arcount of spillover expendi-
ture for the schemes which were sanc-
tioned in the Fourth Five Year Plan
period. Other new schemes for de-
velopment of minor ports will have
to be considered by the State Govern-
ments for inelusion in their Plans. The
State Government has stated that no
scheme has been token up at Balasore,

Primary education policy

§83. SHRI HARI KISHORE SINGH:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pléased to state:

{ay whether Government have for-

mulated s policy towards primary edu- managements.
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cation; if so, the salient features there-
of;

(b) whethey the private public schooy
system is part of such & policy; if mo,
the reasons therefor; and

(c) how the existence of such a
system is ip consonance with our de-
clared social objectives?

-

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P, YADAV): (a) to (c). Govern-
ments policy on education in general
and on primary education in particu-
lar is contained in the National Policy
on Education promulgated in 1968.
The following principles for promoting
the educational development in the
country have been incorporated in the
National Policy:—

—Stirenuous efforts should be made
for the early fulfilment of the Direc-
five Principle under Article 45 of
the Constitution seeking to provide
free and compulsory education for
all children upto the age of 14,

—-Strenuous effort should be
made to equalise educational oppor-
tunity.

—to promote social cohesion and
national integration, the Common
School System as recommended by
the Education Commission should be
adopted. All special schools like
Public Schools should be required to
admit students on the basis of merit
and also to provide a prescribed
proportion of free studentshipg to
prevent segregation of social classes.
This will not, however, affect the
rights of mingfities under article 30
of the Constitution.

As Education is a State subject, the
State Governments and Union Terri-
tory Administrations have to imple-
ment the Primary Education Policy.

The Education System of the count.y
includes of schools maintained by
Government, loca} bodies and private
Apart from ihe Con-
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stijutional provisions giving wight to
minorities {o establish and sdminister
educational institutions of their chofoe,
most Biste Governments have found
that private managements if properly
regulated can play a significant role
in the provision of educational ser-
vices in the country,
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Proposal for Oeatral AM fo Sbek
Duiries in Blateg

985. SHRI NAWAL KISHORE
SHARMA: Will the Mister of AGRI-
CULTURE be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn towards
8 newg item dated 3rd July, 1074
under the heading "¢ UP dairies close
due to lack of funda™;

(b) whether such financial difficul-

with particulay reference to Rajasthan;
and

(c) if so, the steps being taken by
Government to make a provision of
fAnancial help to the dairies to
tain the proper supply of milk
country?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Yes, Sir.

.

{(b) No such
have been sncountered in other Btates,
including Rajastham,

(¢) Central asistance is channelised
to all State Governments in block
loans and granis and is not relaled to
any individual programme or sector.
It is for the Btate Government fo take
necessary action in the matter,
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police to lmp!sment the provisions of
the Delhi Wheat Licensing and Con-
trol Order;

{b) if so, whether issuance of
orders of putting a check op the pulice
to check the hoarders of grains iz a
concession to them;

(¢) -if so, the reasons for issuing
such ordery in favour of hoarders, anc

{d) when the Government are with-
drawing such orders?

THE M'NISTER OF SlAiE IN
THE MINISTRY OF AGRICUL) (RE
(SHRI ANNABAHEB P. SHINODE):
(a) to (d). With a view to aveiding
undue harassmeni to the dealers, the
Delhi Administration, on 17th  June,
1974, amended clause 17{1) of the
Delhi Wheat (Licensing and Control)
Order, 1974 1o provide that any poliee
officer not below the rank of Sub-
Inspector could exercise the powers of
entry, search, seizure etc. only on
being authorised by the Commissioner
of Food and Supplies. The Delhi Ad-
ministretion have since decided to
amend clause 17(1) of the Order again
to revert to the earlier position in
which any police officer not below the
renk of Sub-Inspector may exercise
the powers of entry, search, seizure
etc. without any authorisation from
the Commissioner of Food and Sup-
plies. Necetsary action to amend the
Order is being taken by them.

“118 Housing Schemes Sanctioned”

987, BHR1 NAWAL  KISHORE
SHARMA: Wil] the Minister of
WORKS AND HOUSING be pleased
to state:

{a) whether the attention of th:
Government has been drawn towards
a news-item appearing in a local daily
dated the Bth July, 1874 under the
heading *“1i18  Howsing  Schemes
Suncumad"'

mmwamozmm
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the St.ateu in which these schemes
are being implemented/will be im-
piemented; and

(e) if so, the reasong therefor?

THE MINISTER OF BSTATE IN
LHE DEPARTMENT OF PARLIA-
MENTARY AFFA!RS AND IN THE
MINISLYRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA;: (a; Yes,
Sir.

() Tone 118 housing schemes sanc-
tioned Ly the Housing and Urban
CDevelopnient Corporation include six
schemes of the Rajasthan Govern-
ment, involving a loan amounting to
Rs. 723.80 lakhs,

(¢ Does not arise.

Setting up of a Committes to Review
the Working of D.D.A.

980. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of WORKS
AND HOUSING be pleased to state:

{a’ whether a committee to review
the working of the D.D.A. hag been
sel up recently. and

{b) if so, the composition of the
Committee and its terms of reference?

THE M'NISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFA'RS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHR! OM MEHTA): (8) Yes,
Sir.

(b) As in the attached two Statle-
ments

Statement—I[

1. Shn R Gopadswamy
Joi it Secretary, Ministry
of Works and Housing New
Dethi. . . . . Chairman,

2. Shri V. Ramakrishnan, Re-
preseniative of the Adminis-
trative Staff Collegr  of

Indin, [Hyderabad. . Menler.

31 Shri Do l-lar. l};recwr for

Municipal
Mmhhtmm, Incisn In-
- ytitute of Pablic Adminis-

ration , New Del i, Nembar
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4 Shr J. M. Beniamin, Chief
Architect, Central Public
Works . epartment, . .

s. Shri Prem Nath, Financial
Adviser, Ministry ol 1'inance. Member

6. Shri L.C. Gupt, Director
Urban nt

(Ut Dembpenen
Houtsing. . : ]

Statement—II

Terms of reference to the Commit«
tee referred to in reply to part (b) of
Lok Sabha Unstarred Question No.
888 for 29th July, 1974

The terms of reference of the Com-
mittee will be to make an overall
assessment of the work of the D.D.A.
and to suggest further measures for

ie development of Delhi. In parti-
aular, the Comnuttee will undertake
to:~—

(i) assess the extent to which the
DDA. has been able to
promote the development of
Delhi according to the Mas-
ter Plan and Zonal Plans;

(ii) assess the working of the
D.D.A’s housing programme
and the methods of financing
the same;

(1) review the policy in regard
to the fixation of price and
disposal of land for residen-
tial, commercial and indus-
trial and other purposes,

(iv) review the policy of the
D.D.A. regarding the empha-
sis given by it in the matter
of development of plots/cons-
trucion of flats for different
Imcome groups;

(v) assess the policy in regard to
the fixation of price and dis-
posal of built-up accommoda-
tion e.g. houses/flats, shops,

Member

Member,

shopping centres,  multi-
storeyed commercial build-
ings etc.;

(vl) assesg whether the overheads
representing salaries and
other allowances of the staff

JULY 29, 104
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employed on different sche-
mes are reasonable; and

(vii) make recommendations re-
garding the further messures

to be taken concerning any
of the above aspects.

Hartal by South Delhi’s Provisien
Merchant Assoclation

P89, SHRI VARKEY GEQRGE:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether according to an
English Newspaper daily dated T7th
July, 1974, South Delhi's Provision
Merchant Association had decided to
obgerve a three day hartal starting
from 7th July, 1974;

(b) whether this is in protest
against alleged harassment and
atrocities conmmitteg by the police and
cwvil officials during dehoarding and
anti-profiteering raids: and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASHEB P.
SHINDE): (a) Intimation to this
effect was received by the Delhi Ad-
ministration.

(b) The hartal was purported to be
on this account.

(c) According to the Delhi Ad-
ministration, the commotiva caused
on B-7-19T4 was on account of the
interference of the office bearers of
the Market Association in Khan Mar-
ket with the work of the checking
staff in the discharge of their official
duties.

Nationa! Highway frem Hydarabad
to Vijayawada

990. DR. K. L. RAOC: Wil the
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() whether the National Highway
from Hyderabad to Vijayawada

passes through extremely narrow
and crowded area ag it enters the
town;

(b) whether Government are aware
of gerious accidentis due to the heavy
congestion of traffic in these narrow
sections;

(c) whether bye-passes huve been
under the consideration for the last
eix years;

(d) whep will come pesitive eleps
be taken to realise the bye-pass pro-
Jects and relieve the congestion and
the consequent damages; and

(e) when is the bye-pass

even
partially expected to operate”

THE DEPUTY MINISTERS IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and
(b). The portion of Hyderabad-
Vijayawada Road (N.H. 8) within the
municipal limits of Vijayawada is nm
A Natlonal Highway and as such we
are not aware of the precise condi-
tion of the rtretch in the town and the
accidents occurring thereon,

(e) Yes, Sir. Vijayawada bye-pas
only for traffic along Hyderabad-
Visakhapatnam travel route.

(d) Certain steps have already been
taken namely two estimates for ac-
quisition of land for a part of the
Vijayawada bye-pass have already
been sanctioned and action is being
taken for selection of the alignment
for the remaining length of the bye-
pass.

) No target date
can be indicated
will depend on the ava
. There j» aguie

£,

!
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Salling of Ship from Madras to
Andamans

891. SHRI S. D. SOMASUNDARAM:
Will the Minister of SHIPPING
AND TRANSPORT
be pleased to state:

(a) whether nn ship was made to
sail from Madras to Andamans bet-
ween the 18th April, 1974 to the 8th
June, 1974, while the only available
ship was tossed between Calcutta and
Andamans which is connected also hy
Air, during the period of Railway
Strikes consequent to which South-
erners had to suffer during the vaca-
tion: and

(h) §f sn, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERIER) . (2) and
(b). No sailing from Mudras to Ands-
mang could be prowvided after the
sailing of T.SS8 ‘RANGAT (which
returned on 2nd May. 1974) oo 18th
April. t1ll the sailing of s.s. ‘Mozaffany’
(which reached Madras from Anda-
mans on 4th June, 1974) on 8th Jumne,
1974 because of the following rea-
sons: —

1i) Withdrawal of T.8.S. ‘Rangat’
for scrapping since here
certificate of fithess expired
in April, 1974
(ii) Delay in readiness of m.v.
“Andamans” due to her de-
tention at Calcutta for an-
nual survey and repairs for
about nine weeks from 18th
March, 1874 onwards as
against the anticipated nor-
mal period of about five
weeks.

Threatened Action by Natlonal S8iu-
dents Unlon of Indig

992. SHRI VARKEY GEORGE:
Will the Minister of EDUCATION,

SOCIAL WELFARE AND CUILAURE
be pleased to state:
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(a) whether according to an Eng-
lish daily newspape: dated the 8th
July, 1974 the National Students
Union of India has warned the Gov-
ernment that if teaxt books and sta-
tionery were nou. given to students at
cheap rates, 1t will be forced to
launch direct action,

(b) whethe; they have also suggest-
ed to the State Governments to set
up text book corporation and entrust
them with pioducing and distributing
text books and note books

{c) whether their President has
albo threatened to launch a time-
bound programme against black

money, price rise and obsolete edu-
cational system and better facilities
for students, and

(d} the sympathetic action Gov-
ernment propose to take in thi
regard?

THE DEPUTY MINISTER IN THF
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE SHRI
D P YADAV) (a) to (¢} Yes
Sir

(d) The concerned Departments of
the Government of India and the
State¢ Governments have alicady
taken several steps 1n regard to the
matter, referred to ahove

Allegeq sale of Sub-Standard seed

th-ough Government and Cooperative
Stores

#83 SHRI N K P SALVE
Will the Mini-ter of AGRICULTURE
be pleased to state

(a) whether the attention of his
Ministry has been drawn to a re-
ported statement made by the Vice
Chancellor of the Pant Agricultural
University, Pantnagar alleging that
sub-standard seeds worth about
Rs. 28 crores are sold every year
through Government and Co-oparative
Seed Stores;

JULY 28, 1874

Written Answers 184

(b) whether Government have in-
qured into these allegations, and

{¢) 1if so, the result thereof?

THE MINISTER OF STATE IN
THL MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) Yes, Su

(b} and (c). It has been ascertamn-
ed fiom the Government of UP that
they are making enquiries into these
and other connected allegations,
which have 1ecently been reported in
the newspapers regarding the fraudu-
lent transactions i seeds The State
Governments a1e primarily responsi-
ble for the enforcement of the Seeds
Act and to ensure that the seeds be-
ing marketed meet the mimmum
standards of germunation and purity
stipulateq unday the Act While re
viewing the entorcemnent of the varl-
ous provisions of the Seeds Act in
the States, 1t was found that many
of the States do not have a separate
quality control machinery for this pur-
pose The Government of India have
the refore decirled to assist the States
m setling up a4 sepa ite gquahty control
machinery in re-pect all the agricul-
tural mnputs ndduding seeds A cen-
tra'ly -spon.or,d scheme for this pur-
pose 1, being taken up in the Ffth
Five-Year Plan

Linking of Labour Dispute in FACT
with bupply of Foodgrains to Kerala

99¢ SHR! VARKEY GEORGE
Will the Minister of AGRICULTURE
be pleased to state

(a) whether according to an
Enghish newspaper dated 12th July,
1974 1t 15 a fact that the Kerala Gov-
ernment has conveyed to the Centre
1ts protest against linking the “FACT"
labour dispute with the supply of
foodgrains to the State. and

{b) 1f s0, the appropriate action
Government propose to take in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
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<BHRI ANNASAHEB P. SHINDE):
(a) and (b). The press report has
come to the notice of Government.
The position 1s that movement of
some stocks of urea lying in FACT
unit st Cochin was held up due to
strike at that factory. On the repre-
sentation of Kerala Government, an
gdditional allocaticn of rice was made
to Kerala for July. 1974. In order to
supply this addn.onal allocation, it
was necessary to obtain further con-
tribution of rice o the Central pool
from the surplug States which rmight
not be forthcoming unless all avail-
able stocks of furtilizer were imrme-
diately alloited 1o these States This
position was brought to the notice of
Kerala Government and they were
informed that unless immediate steps
are taken to intrrvene and have the
stocks movrd out of the FACT unit
at Cochin it wnuld not be posrible for
the Central Goviernment to make the
additional guaufity of rice aval
able for the month of July. On this
the Centrn]l Government was advised
that neces-urv  arrangements  have
been rasde for the transportation
of urea stocks. There has been no
stoppage of rice \upply to Kerala

12 hrs.

SHRI JYOTIHMOY BOSU (Dija-
mond Harbour)® Sir, 1 am not pres-
sing my adjournment mntion in view
of the fact that vou have fixed the
~all attentinn or W.H Q. buriness on
the GCMU proeramme on behalf of
the United States They are destroy-
ing our country 1 hope the call
attention comes up tomorrow. This
is a very scrious matter.

MR, SPEAKER: 1 am really sur-
prised that everyvday I have to invite
vour attention to the order of busi-
ness on the agenda. If the adjourn-
ment motion is admitted, I would
have called you.

Now we take up the calling atten-
tion matter,

SHRI JYOTIRMOY BOSU:
.is & very serious matier.

This

Re. Question of
Privilege

You can speak
attention motion

86

MR. SPEAKER:
when the calling

comes.

SHRI JYOTIRMOY BOSU: No,
Sir. This is a very serious matter. I
could not really bear with that kind
of pativnce that is required.

MR Si EAKER' You please culti-
vate more patience

12.01 hrs.

RE QUESTION OF PRIVILEGE

RupoaTFp STATEMENT BY THE MINIS-

1€l OF EXTERNAL AFFAIRS AT THE

Mreiine oF N.B.O, RE: CEMENT AND
SteEL

MR SPEAKER: This 15 a privilege
motion hy four Members on some
oberyations made by the Minister for
External Affairs. I have seen this.
How 1s this 3 matter of privilege?

SHR! JYOIRMOY BOSU: (Dia-
mon Harbour): This is a very
serious  matter,

MH. SPEAKER May I ask the
Mimiste: to make a statement?

SHRI JYOTIRMOY BOSU; No,
511 Let me make & submission be-
fore the House [ have been inform-
ed by your Secretariat that my name
15 there I thought you had called mr
1 <hall make a brief submission

MR, SPEAKER: One or two minu-
tes  You have also mentioned m the
motion.

SHRI JYOTIRMOY BOSU: Let us
go by the usual drill that I make a
submission:

“This is the second occasion im-
mediately preceding the presenta-
tion of supplementary budget om
31-7-74 that senior government's
spokesmen have said things which
amount to a breach of privilege as
well as leaking out of budget sec-
rels. I have an apprehension that
thig is being done purposely +to
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make people acept a stiff dose of
taxation which would undoubtedly
accelerate further price rise

“It has been widely publicised in
the press that while addressing the
aforesaid meeting Sardar Swaran
sing has stated the following

‘In tact 1 had this information
sent by pie-ses even verbally stat-
ing that theie w:ll be further taxa-
tion and price 1ise on steel and
cement

“Mr Swaran Smgh, External
Affairs Min'ster when he said that
further restrictrons would be im-
posed within one week on th:
supply of cement and steel for buil-
ding construction purposes, clearly
hinted on a dual pricing policy It
15 also to soak up some of the black
money in the construction and
real estate business
1 further read in the same news

items that his remarks had an obvious
pointer towards a  supplementary
budget to be presented in the Parlia-
ment next week

The Government has for some time
now been consmdering hiking up wteel
and cement p-ices to wean the build-
ing Industry from luxury constructions
and wasteful designing to low cost
building Then 1t Is also an anti-
inflationary measure A largsly or-
culated Calcutia dafly—Jugantar—has
also published the ~ame news.

1 take 1t the whole news has gone
to the entire length and brendth of the
country. As I have already sald, by
saving the second time ‘in seven days'
he has given an opportunity to expose
himeelf to criticlem. He has taken
ltberty with the budget and it 15 a
clear case nf breach of privilege and
it should be sent to the Privileges
Committee.

SHRI SEZHIYAN (Kumbakonam):
Sir, as T mentioned in my letter, the
Minister of External Affairs, Mr.
Swaran Singh 1= reported to have
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some important policy announcament
while inaugurating a meeting organis-
ed by the Natonal Buildings Organisa-
tion on July 27, 1974. Bir, with your
permission I quote some of the reports
from the news agencies and the
dailies:

“The Minister for External Affairs

Mr. Swaran Singh said today that
there would be further restrictions
‘within one week' in the supply of
cement and steel for buildings”

(P.T.I report, published in “Indian
Fxpress” on July 28, 1874

“Mr. Swaran Singh, who was in-
auguraling a meeting to mark the
vompletion two decades of he

National Buildings Organisation, sald
that in the new policy the emphasis
would be on functional buildings"

(Repo-t by the Sperial Corres-
pondent of “Economic Times™ dated
July 28, 1974)

“In an obvious reference to the
supplementary budget to be present-
ed to Parhament next week, he ssid
engineers and building contractors
should take into account the present

economic conditions in the country"”

(Report by the Stall Reporter in
“Patriot” dated 28 Julv, 1974).

“Restriciions on the use of cement

and steel for construction of build-

ing—both big and small—are likely
to be announced In a week

This wes indicaled by Mr. Swaran
Singh, Minister for External Affalrs
while inaugurating the celebrations to
mark the completion of two decades
of work by the National Bu:ldings Or-
gansatioln.”

(Report by the Special Correspon-
dent of ‘Hindu' dated 28th July,
1974).

“M-. Swaran Singh Minister of
External Affairs, when he sald {oday
that further restrictions would be
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imposed ‘within one we2k’' on the
supply of cement and steel for build-
ing construction purpose, clearly
hinted at & dual pricing policy”.

(szor! by the Hindustan Tiumes
correspondent In ‘Hindustan Times'
dated 28th July 1974),

Hence, from the above reportg and
others in other leading aamilies it
w obvious that:

(a) The Cabinet Minister has an-
nouncement a policy decision
outside the House when the
House happeng to be In Ses
slon.

(b) A budget proposal has been
made open and indicaterdd 1n
his speech.

Sir, the guestion of privilege in this
case 18 to be considered on par and on
the came lineg as that of the Chair-
man, Central Board of Excis: and Cus
toms that was referred to the Privi-
leges Commitiee about three days ago.
There the report was that he made
certain  announcements to the Press
which go contrary to the propriety and
the privileges of the House and you in
your wisdom ceferred that to the Pri-
vileges Commuttee, even though the
Minister denied that one At that
time the Minister of Finance denied
that the Chairman hes made any
such statement, but that did not de-
bar the House from referring the
matter o the Privileges Committee.
Therefore, whatever reply may be
here, it is a fit case to be referred
to the Privileges Committee, and on
the -report of ‘the Privileges Com-
mittee you can take any dcislon.

SHRI BHYAMNANDAN MISHRA:
(Begusarai): May I say & word,
are

MR. S8PEAKER: I think the subject
is the sama. Is It necessacy for every-
ong to report the same thing?

BHR! SHYAMNANDAN MISHRA:
We shall not repeat we shall make
“ung new poinia

Re. Questwon of 160
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SHRI BE. M, BANERJEE: (Kanpur):
We should also be permiiled to say
something, because it is now in lhe
porsession of the House,

MR. SPEAKER: It is not yet in the
porsession of the House,

SHRI SHYAMNANDAN MISHRA.
The non. Minister has commitled a
Lreach of p-ivilege on two counts. The
first 15 thay the proposals or the sug-
gestions that he was making related
ta the budget. What does relation to
the budget mean? That can obviously
mean relation to the taxation propo-
sals,

MR SPEAKER
about the budget?

How do we know

SHRI SHYAMNANDAN MISHRA.
That 15 1n the reports

MR SPRLAKER® The %“udget s yet
to come.

SHRI SHYAMNANDAN MISHRA:
The budget is yet to vome, but the
report ssys that it was in an obvious
teference to the budget which was go-
ing to be presented; so0, it has got re-
lation to the budget. That i very
clear from all the reports which have
appeured in the newspap:rs. Secondly,
it 1. also mentioned that that is going
to be achieved within a particular
time horizen, that 1s, w.thin a week.
Zhai also definitely relates to the
oucdget So, this relates to the taxation
irerosals.

Secondly, the pricing policy may
have an element of taxa‘'lon

SHRI SEZHIYAN- Dual pricing
policy.

SHR1 SHYAMNANDAN MISHRA:
The Dual pricing policy would have
an element of taxation. That also,
thecefore, means that it raises a
fundamenial question. Who Ig going
10 impose taxes, whether the Minister
in a market place or the Parlinment
the hon Minister was taking ibis opr
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portunity to ex.ress his opinions or
the opinion of the Government. Ob-
viously he is speaking on behnalf of
the Government. So it affects to the
basic right of Parliament in matters
financial and matters relation to
taxation. Therefore, my s ubmissim
is that such a statement makes a
nonsense of the rights of Parliament
in such vital matters as financial and
taxation, Therefore, this should be
taken serious note of by this House?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGHi:
May I just clarify the positiaon because
that will help?

MR. SPEAKER: There is a tourth
Member who has given notice of this,
Let me call him also.

SHRI G. VISHWANATHAN (Wa:di-
wash): The hon. Minister of External
Affairs, Shri Swaran Singh has an-
nounced a policy decision outside the
House, when the tlouse is sitting. He
has made a statement to the effect that
forcement and steel there was going io
be a dual pricing policy. We are al-
ready having blackmarketing in many
of the products, This statement means
that he is helping the country’s infla-
tion and helping the blackmarketeers
in steel and cement and cement and
steel are fast going underground. Shri
Swaran Singh should be held respon-
sible for the materials go:ng under-
ground. Hence, I would like you to
consider whether this is not the same
case as that of Mr. Jagjit Singh who
mentioned that there was going to be
an increase in excise duties. Just like
that case, this is also a fit case to be
referred to the Committee of Privileges.

SHRI S. M. BANERJEE: I also want
to say something.

MR. SPEAKER: I have called only
those who have given ‘he notice.

S8HRI S. M. BANERJEE: Will you
follow this practice in all cases that
only those who have given the notice
will be given the chance?

JULY 29, 1974
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SHRI SWARAN SINGi#: I may say
that the occasion for this was the com-
pletion of 20 years of the National
Buildings Organisation, an organisation
which came into existence twenty
years ago when I happened to be the
Minister in charge of Works, Housing
and Supply, and they persuaded me
that I should participate in the cere-
mony connected with the completion of
tweaty years of its existence. One of
the i1unctions of the National Building
Oiganisation is that they have always
to find alternative mater:als to those
building mate-ials which might become
scarce or more costly. Sacondly it
was a body of architects, engineers,
technicians. ... .
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SHRI PILOO MODY
Thekedars,

(Godhra):

SHRI SWARAN SINGH:
tractors-—that is your line.

Not con-

SHRI ATAL BIHARI VAJPAYEB
(Gwalior): He is an architect,

SHRI SWARAN SINGi: Yes.

SHRI PILOO MODY: I did not ex-
pect Sardar Swaran Singh to know the
differences.

SHRI SWARAN SINUH: Yo, arve
quite right. It is much too fine for

me.

This is a technical organisation one
of whose functions is that they should
find alternative materials to costly
materials. There is no question of my
saying either about the budget or upon
pricing or upon taxation. Even from
what the hon. leader of the DMK said,
he will notice that my statement is
different from what the repo:-ter had
said. He has apparently mixed up my
statement with the comment of the re-
porter. What is mentioned is, ‘In an
obvious reference to the supplement-
ary budget....’—This is his comment
not my statement—‘to be presented to
Parliament next week, he said..... .
What I said was that engineers, tech-
nicians and architects should take
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into consideration the present ecomo-
mic conditicns in fhe country. I will
say that 20 times that the fechniciana
and engineers and architects should
take into sccount the present econo-
mic conditions in the country.

SHRI SHYAMNANDAN MISHRA:
Can we bave the text of your speech?

SHRI SWARAN SINGH: This was
swhat I sald. I did not have any text
because as many times the hon. mem-
ber opposite speaks, I spoke extempore.

SHRI SWARAN SINGH 1 sald
‘What did you say—that 1 speak from
written text?

SHR1 SWARAN SINGH:
1ike you.

1 sand

1 spoke for 25 or 30 munutes and 1
am not a particularly slow speaker
All that is reporied in the press 8
about € or 7 or 8 lines. In fact, my
colicagues. Shr1 Om Mehta, because he
had s written speach, received double
the publicity that I did I did not
grudge that, I was trying to help
Bhrl Om Mehta and I was partieularly
bappy tha; he recelved the publicity

The ezsential pmnt is that T can be
held accountsble Tor what I gaid.

SHRI INDRAJIT GUPTA: (Ali

pore}! What about the other quota-
tion”

SHRI SWARAN BINGH: 1 will come
1o that

1 am answerable or accountable for
what I said. not what another ceporter
or commentator puts in ag his own
Interpretation of what I 3aid. Thig 1
an ¢lementary thing and I was hoping
that the leader of the DMK who s &

opinion and my
Even if this repoct is correct ‘He sald
engineers and

peating it now and am preparei to face
the consequences. This [ one thing.

Then it was mentloned by Shn G.
Viswanathan and the leader of the
Congresa(O) party, fhat ! made a
pobicy statement. What was the policy
statement I made? We have said in
the AICC Resolution on econumie
conditions in the country that scarce
materialy like cement and stee] should
be used for bulldings whien are func-
tional, and their use for prestigious
buildings or buildings where i can be
avoided, should be avoided. All of us
are making speeches that use of cement
and gteel should be restricted 1t ia
not laying down any new policy

SHRI JYOTIRMOY BOSU: Within a
week

SHRI SWARAN SINGH' Dp hon.
members expect that we who are in
charge of policy making or 1n Govern-
ment can never open our mouths and
try to explain what ig the policy? I
think that is not fair to us We go to
gatherings and when people ask us, if
what I said was quite obvious, I and
my other colleagues are certainly en-
titled to say (s, we can say that
cement and steel are m sghort supply.
The House 15 no doubt aware of it
Every effort should be made to con-
<erve their use. If there are alterna-
tive materials like lme and surkhi,
they should be used If the hon Mem-
ber has seen it clearly., he will find
that I did not at all talk anything
either about the budget or about tuxe-
tion or of prices. [ would appeal 1o
the hon Members to consider senously
whether there is any question of breach
of privilege. When they make up thelr
ming they should absolutely make
sure whether what they are saving is
atfributable to me or whether it 13 the
interpretation or comment or assess-
ment of somebody else on what I
said . (An Hon. Member: Within
s week): [ did say that the time
has come when the architects and

engineers should look out Tor
materials gther than cement
and steel that if the uge of

and steel tinued In large quantities

in non-functional bulldings, it might be
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necessary to impose even more resirice
tions on them Thig is quite in line
with what we had publicly stated in
the AICC Resolution, where we gtated
that such things should be used for
schools etc., rather than to buildings
which are not functional, This is not
a new policy or a new stajement.

They referred to the ohrase ‘within
a week'. Suppse for the sake of argu-
ment it is assumed to be correctly re-
ported; it has got np connection with
the budget. No-mal physical restrie-
tions on the use of materials for inst-
ance. maida for bakery or milk for the
use of barfi or chenna are imposed
from time to time. What has this got
to do with the budget. Physical res-
trictions on the use of any materiul
have got nothing to do with the budget.
Mr Bosu haz something in his mind
and he connects everything that we
say with the budget Suppose I sav:
within a week I hope there will be &
meeting with Pakistani delegation; he
will again connect it with the budget.
It is amazing. If the word ‘week’ is
used 1t is not necessarily connected
with the budget 1 fail {o understand
either the logic or the reason behind
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it. I am conscious of my
experience of the House and
1 can  never say anything

which even in the remotest wav may
treat on the tender {oes of our rather
oversensitive Members on the other
gide. I should hke to 3ay that 1 did
not say anything at all for which I
should be held responsible like this.
It is nothing but a reiteration of a
well-known policy. While explaining
the policy, stress and empbasis can
alwavs be lald, and if we are always
hauled up, even hauled up for con~
tempt. if notices are issued and we are
called upon to explain for this, 1 feel
that this is a very drastic curtailment
of our ~ight to explain fo the people
in the country what is our policy.
That is all that I did

SHRI SEZHIYAN: The press report
clearly nays:

n

“The use of cement sng steel in
residential  bufldings both big and
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small is being curtalled. Restric-
tions will be imposeg within & week,.
according to the External Affuirs
Minister Swaran Singh"
This is opening sentence in
Patriot,

the

“The Union Government will im-
pose fresh restriction within one
week on the supply of cement and
steel for bullding construction actl-
vilies, External Affairs Minister
Swaran Singh said on Saturday
morning.”

This is not an inference or comment
1 am quoting what he is repurted to
have said: He said, “in the new policy
emphasis would be on functioning
building”. When there is a new policy
and f(resh restrictions are being im-
pored, 15 1t nol proper for him to bring
it to the notice of the House before be
makes an announcement outside? This
may or may not have implications willy
the budget. But this announcement of
a new policy outside the House is in-
discreet, improper and goes against
the grain of parliamentary democracy.

ot wew fag@ g . WAW A,
wry Wik $aAT § WV qE A O
& & fv fagd =g g1 TF W
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qi & fam e e fufe & 20
get | QAT ST g A 2 At €

—— R
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MR, SPEAKER. Unless 1 hold it im
order. 1 am not allowing others.

SHRI PILOO MODY: How is It diffe-
umm!nm{“b'““cld!ﬂ!"‘
days ago. It is identical in every res-

pect with that
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SHR! SHYAMNANDAN MISHRA:
You sesm to convey an inmpression
that the points made by the hon. Minis-
ter could not be met by the olber side.
It is very clear from his stutement
that he wanted to skirt round the
Dphrase “within a week”. We see 8
definite nexus between his statement
and the coming budget. He says, even
executive action ecan be taken, it need
not be only through budgel proposals.
There also, executive action will be
based on a new policy and a new
policy cannot be announced except in
the House when the House is in ses-
slon. This was outside the House.
Even from that point of view, the hon.
Minister does not escape. I is very
clear. Did you not see how he was
prevaricaling on the words “within a
week", how he was trying o ski=t |t
A person must be truthful to the core.
The way we have been funclioning In
this House pains me; we find so many
getung away with all kincs of untruth-
ful stalements The hon. Minister was
ool .very clear and he was trying to
-shove evervihung it on to the shoulders
of the news agency. Within a week,
this untruthful statement was......

, (Interruptions),

MR. SPEAKER: I dg not undesstand
why all of you should get up like this.
If T allow one, I will have to mllow

* others, and then 1t will become a regu-
lar debate.

SHRI'S. M BANERJEE-: 8ir, I invite
your kind aftention to your previous
‘ruling on the same subjes; where the
Chairman of the Central Board of
‘Direct Taxes and Customs was Involy-
ed In that case & privilege motion
was allowed. You used your discre-
tlon in favour of the motion even
without 25 members getting up.

MR, SPEAKER: That wag on the
'basin of a letter produced by Shri Vaj-
payee,

SHRI PILOO MODY: That was on
land grab cpde, whereas Shri Banerjee
Is refe:ring to the case of the Chair
man of Direct Taxes. You are mixing
up several issues.

SHRI §. M. BANERJEE: In that case
the Chaicman addressed a group of
newsmen and disclosed something
which was objectionable, which was
denied by Shri Ganesh later on. Sir,
believe me, I have nothing against Shri
Swaran Singh except my love. Al
these incidents show that the Finance
Bill No. 2 hus been kept a secre: only
from us and not from any Minister-
There is a rumour in the country that
there is going to be a policy stutement
that black money should be declared
within six months. 1 am noy imputing
any motive on Shri Swaran Singh, but
his statement has definitely given a
feeling to thiy effect. Whether he Is
wrongly quoted or rightly quoted, we
do not know. If he is wrongly quoted,
in that case the privilege motion may
be against the press correspondent.
Bul, under no circutnstances, Sardar
Swaran Singh should shi~k his respon-
sibility. He shoulg baoldly go to the
Privileges Committee. 1 m sure, he
will do it

Sir. you are the custodin of the
rights of this Parliameni, The scale is
in your hands. Whether it is the
Chairman of the Central Board cof
Customs and Excise or Sardar Swaran
Singh ;

MR. SPEAKER: Why do vou mix up
both the cases? That is an entirely
different case.

SHRI S. M. BANERJEE: Either there
is a leakage of certain proposals of
the Budget or, as 3 member of the
Political Affairs Committee. he must be
knowing about the proposals. I would
only request you to tell the Finance
Minister, let this Budget whicn is Leing
exposed be circulated to us also. Why

should it be circulated (o Ministers
only?

I would request you to send this
case {o the Privileges Committes,

MR. SPEAKER. Yoy have referred
to the case of Mr. Jagjit Singh. To be
©on a little more certain ground, I will
have to go through the proceedings.
mmtmuntnmumm
goex, there is no analogy. That was a
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different case, this is a diffarent case
1 may be wrong in that. I must see
the proceedings. I will give my ruling
after seeing that. There is no guestion
of postponing it. I just want to be
more sure as to what is that case and
what is this case.

When something happens to an M.P.
eriher some difficulty in the train or
gome quarrel or some mal-practice or
any other thing, you have slwavs Leen
{elling me to accept as correct what
an M.P. says. Why not in the case of
& Minister also?

SHRI PILOO MODY: He is a Minis-
ter, not an M.P. Ministers are on a
Gifferent level altogether.

MR. SPEAKER: About the analogy
of the case of Mr. Jagjit Singh. to be
more sure. I will have to see the pro-
ceedings  Papers to be lad.

ot wew fagrer wwdat : prdw
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ek Y frar & 1 gaa Trew arfelt
ot am ot 5 & o IqAY ot FerE
o v d 1 o ferE v ¥ @y
AT W B AT |
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&Y wrw e faw : “Pafer @ A’
oAl fer fear &

1238 hrs,
PAPERS LAID ON THE TABLE

NomirreaTions UNDER CENTRAL Excise

RuLes 1974, FormoN TraveEn, Tax

(AmMpT) RuLes, 1974 awp Awwvar

Report oF INpUsTRIAL Frnawce Com-

PORATION OF INDIA FOR THE PERIOD ENDED
THE 30TH JUNE, 1973

THE MINISTER OP STATE IN
THE MINISTRY OF FINANCE (SHRI
K R GANESH): 1 beg to lay on
the Table:—

(1) A copy each of the following
Netifications (Hindi and English ver-
sions) issued under the Central Ex-
cise Rules, 1944: —
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) G4R 7% published w
Cuzette of India dated the 20th
July, 1874 together with an txpla-
natory memorandum, .

(i) GSR. 760 published in
Gazette of India dated the 2Wth
July, 1974 together with an txpla-
natory memorandum.

[Placed in Library, See No.
8067/74].

(2) A copy of the Foreign Travel
Tax (Amendment) Rules, 1§74
(Hindi and English versions) pub-
lished in Notification No. G.S R, T34
in Gazette of India dated the 13th
July, 1874, under section 51 of the
Finance (No. 2) Act, 1971. [Placed in
Library. See No. LT-8068/741.

(3) A copy of the Annual Report
(Hindi and English versions) of the
Industrial Finance Corporation of
India for the year ended the 30th
June, 1978, slong with the statement
showing the Assets and Liabilities
and Profit and Loss Account of the
Corporation, under sub-section (3)
of section 35 of the Industrial Finance
Corporation Act, 1048 ([Placed in
Library. See No. LT- /T4].

LT-

Bucar (PRick DETERMINATION FOR
1873-74 PropuctioN) 6ra Amor, Ozpex,
1874

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B, P, MAURYA): 1 beg to
lay on the Table a copy of the
Sugar (Price Determination for
1973-74 Production) Sixth Amendment
Order, 1974 (Hindi and English ver-
sions) published in Notification No
GB8R. 279 (E) in Gazette of India
dated the 24th June, 1974 under
sub-section (8) of section 8 of the
Essentinl Commoditiey Act, 1855
[Placed in Library. See No. LT-
8070/74].

Norricarrons owven Essmrrrar, Cdm-
MoorTies Acr, 1058 awp Awwvar Re-
PORT Or Mamamasitea Aseo-Inous-
TRIES DEVELOPMENT CORPORATION LTo.
Bomeay roa 1972-78
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THE MINISTER OF STATE IN
THE MINISTRY AGRICULTURE

IM‘OWM&QM:_

(1) A copy each of the following
Notifications (Hindi apd English ver-
slons) under sub-section (8) ' of
section 8 of the Essential Commodi-
tieg Act, 1055:—

(1) GBR, 196(E), published in

Gazette of India dated the 28th

April, 1974

(li) The Fertiizer (Control)
(Amendment) Order, 1974, publish-
ed in Notification No. GS.R. 202(E)
in Gazette of India dated the 28th
June, 1974

[Placed in Library. See No, LT-
8071/74].

(2)A copy of the Annual Report of
the Maharashtra Agro-Industries
Development Corporstion Limited,
Bombay, for the year 1972-73 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon, under sub-
section (1) of section 619A, of the
Companies Act 1956 [Placed in Lib-
rary. See No. LT-8072/74),

NATIONAL WELFARE BOARD FOR SEATA-

ners (AmnoT) Rupes, 1974 anp Brare-

MENTS RE DELAY IN LAYING CERTAIN
NoTirications

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERIEE): I beg to lay
on the Table:—

(1) A copy of the National Welfare
Board for Seafarers (Amendment)
Rules, 1974 (Hindi and English ver-
sions) publihhed in Notification No,
G.SR, #4 In Gazette of Indin dated
the 4th May, 1974, under sub-section
(3) of section 458 of the Merchant
Bhipping Act, 1858, [Placed in
Library. Bee No. LT-8073/74],

(2) Two statements (Hindl and
English versions) showing reasons
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for delay in Ilaying “Notifications
Nos, GSR, 329 and GAR. 374 pub-
lished in Gazetter of India dated the
30th March, 1974 and Oth April, 1974,
reopectively,  [Placed in  Library.
See No, LT-8074/74],
CeNtRAL Excisk (SEVENTH AMNDT)
Rures, 1074

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): 1 beg to
lay on the Tahle a copy of the Cen-
tra] Excise (Seventh Amendment)
Rules, 1874 (Hindi and English ver-
sions) published in Notification No.
G.SR_336(E) in Gazefte of India
dated the 27th July, 1074, under
section 38 of the Central Excises and
Salt Act, 1944. [Placed in Library.
See No. LT-8075/74],

—

12.40 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED STARVATION DEATHS AND DIS-
TRESS SALE OF CHILDREN IN DIFFICULT
PARTS OF AsSSAM.

MR. SPEAKER: Calling Attention,
Mr Ajit Kumar Saha,

ot v fagr®t el (anfeae):
werw wgew, A dw W e feafo
& art ¥ wvw Tney sreome ey 97 o
qg r-feamat gaeT fuw grere &
art ¥ &1 e e v, IwTIRW
o WM EF T A AW e W ol
o s aW R ot £
e g3y g P et e &
ow wifeardt & oo o) aw aw fad,
wifl ¥z v & frg 3w & 9w @AY
e v ® g ¥ oer ) gt
wrare # wrer ot R

dhqwe qwo Wl (wrR)
WIR # & fiw 92 ¥ fewwww w
wher foar W

*Notifications were laid on lh.hhleonlhcmArillndlllﬂu.

1974, respectively.
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mm: as some stocks have splready moved
o oy ‘""} and are moving on trade account,

u gyR4qT e 7 ¥ F, ar o
W wfar dam e ¥ A & o
feeat & Tl & o FarT A € -
T1% ARG g9 v fary wwf w7
AwT L

WEIR W . €9 At § fraqA
MIITEAL WAL N oAART wET

SHRI AJIT KUMAR SAHA (Bish-
nupur): Sir, I call the attention of
the Minister of Agriculture to the
following matter of urgent public
importance and request that he may
make a statement thereon —

“Reported starvation deaths and
distress sale of children in different
parts of As.am, particularly 1
Uttar Taram arca bordering Naga-
land. Goalpara and Kamrup dis-
tructs ™

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)
A news 1eport about starvation deaths
and distress sale of chuldren alleged
to bave tuken place in certain parts
of Assam, has come to the notice of
Government, The State Government
has 1tported that no cases of starva-
tion deuth or distress sale of children
have taken place, particularly in the
Goalpara and Kamrup districts of
As-am, as alleged However 1n order
not to leave any doubt in the matter,
State Government 1s making thorough
enquiries in the cases reported in the
press.

The overall food availability in
Assam, which 1s generally surplug in
rice, 18 reported to be normal,
though the prevailing level of prices
of foodgrams is high and recent
“30ds have also caused some distress
in the affected areas During the first
half of 1974, the State Government
had distributad about 131 lakh ton-
nes of foodgrains through Yhe fair
price shops. The availability of
coarse grains and wheat in the
market has also improved this year,

With a normal monsoon, kharif sow-
ings have taken place under favour-
able conditions. The conditions of
standing crops is also reported to be
satisfactory in Assam, The food
mtuation, however, is being kept
under constant review in consultation
with the State Government and assis-
tance to the extent required will be
extended to the State Government
to meet the situation as and when
necessary.

*SHRI AJIT KUMAR SAHA: Mr.
Speaker, Sir, the hon. Miuster in his
stutement has said that there has been
no starvation deaths 1 am really sur-
prised, because w¢ read every day
about 1t 1n the newspapers. Alter all
what deflnition the hon Ministe. would
like tp attribute tn the term? Stava-
tion deaths d4re not party matter. nor
they arp political weapons to be used
by one party against the other Why
should not the Government make a
¢lean breast of the matter. Now peo-
1le are dying betadse they are being
lorced to eal weeds ang other unedl-
able things and a8 a consequence they
ure dymg What 15 this? Is it not a
starvation death, il not what 15 1t
cxaclly please tell me” (Interrup-
Lyums

Sir the Congress Government pro-
clums that they are taking the count-
ry towards socialhism But what 15 the
-esult of thig journey towards socCia-
lism” The result 1z starvation and
starvation deaths, mother selling her
children for food. people loting pur-
chasing power and the ever increasing
prices are every day throwing all
cssential goods beyond the reach of
poor and the wocking class Hundreds
and thousands of villagers sre unem-
ployed—they have no jobs to do snd
aly these bave resulted from the anti-
people policies of the Governmentl

Not only in  Assam but in all the
Btates in Eastern region the newy of
slarvation deaths Is in news-
paper every day. The situation W

*The original speuct was delivered in Bengall



205 Starvation desths SRAVANA 7, 1888 (SAKA)

W dssam (C.A,)
particularly deplorable in Assam uud
in some of the districts of West Bengal
namely, Bankura and Purulla. Rice is
selling ay Rs. 4/- per Kg. The entire
rationing system hag crumbled down.
The modified rationing in rural area
ceases to exisl. People are eating Liee
leaves and weeds and many are dying
as a result of this “Mam Stream” in
its 1ssue July 20, has stated “In West
Bengal one boy was lound eatng
dog s meat” This 1» the situgtion pre-
walling 1 West Bengal

Sir, both the Government of Assam
and West Bengal have totally failed
to p ocute enough fowdgrains as per
their targets. But these loodgra:.ns
have been convenieniy cuoinered by
the Joutdars and profiteers und they are
being assisted by the locil Muasters
and MLAs The Government is totally
helpless aud the pour veuple aie at
the merey of profiteers  and  black
mar ki teeix

I would now | ke to quote foom wme
newspapers 1y shuw sou S how
alarming Jly} 8011045 1s the & tuation
The Indian Ecpresy 1n it~ lssue goted
the 26th July, 1974 has stated Roports
of starmation deaths and  ‘distiess
sale' of children continue to pour n
1:ym diflerent parls ! Aswam Th.s
s taation 3 parbiculnly alirming in
Goalpa-a and Kamrup districts; with
fuir price shops even at Gauhaty havir g
to go withoul stocks for weeks »t a
stretcy and the price of cours» variety
of rice in the open market nwng to
Re. 4/- per kilogram™  Ths is the
sltuation prevailing in Assam which
speaks truly of the distress of the peo-
ple there Now T will come to West
Bengal. The Times of India in its
issue dated 27th July, 1974 have stated,
“The State Government s itself to be
blamed for this near-desperste situa-
tion because the quantity of péddy
it had procured is no more then a
third of the target Even so to fail in
fts oid immediately may have disast-
Toup consequences, according to official

Starvation deaths
in Assam (C.A.)

sources. The average minimum price
of rice is Rs. 3 a kilo. In heawily defi-
cit area it is Rs. 3.530, Ths i1s more
than the daily wage of landless labour-
ers who consbitute one-thurd of the

total population.

There are reports of starvation snd
semi-starvation conditions prevailling
even in pockets within surphes dis~
tricts. The gituation is worse in such
deficit districts as Bankura and Puru-
La. The State Government 18 thinking
of opening gruel kitchen in some areas,

206

Paucity of funds has, however, been
4 major constraint In some parts of
Bankura and Puruba, hundreds of
men women and children are gomng
round villages looting foed from affllu-
ent houses, Congresg legislators recent~
Iy tola tha Chief Minister Mr, Siddhar-
tha Shankar Ray. Every railway
platform 1s crowded with migrant
destitutes f-om wviliages Crime 15 on
the increase’

Sir, Bengahh newspaper Ganashaks
In 1ts 1ssue dated the 14th July 1974
while desuibing th condition of the
prople Bankura has staled that already
40 persons have died of starvation in
the different places of the district In
the atv of Vishnupur, those who have
<ommitted suicide are Shrimati Nighu-

basiny Bosu, Shephali Chatterjee,
Bibhutt Nandy, Shri  Kintiduti and
Prahlad Nandv In the Mun.cipal

area a lady from Rajgrim sold her
three year old chilg for Rs 5/- and a
saree Thi< 1s how the people uf Assam
and West Bengal are suffering Sir

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHR! C SUBRAMANIAM): This
Motion 15 with reference to Assam.
The hon Member is going on saying
about West Bengal

SHRI AJIT KUMAR SAHA- Are we

fo deal with only the case of Aysam,
Sir?
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SHR1 C. SUBRAMANIAM: My point
is this. The Calling Attention Motion
1s with reference to Assam, He is
dealing with West Bengsal, This i8
what 1 am pointing out. s

SHRI AJIT KUMAR SAHA: How
can you deny reference to the eastern
region, Sir? The wholg of the easiern
region comes in this connection. You
cannot help it

MR. SPEAKTER: You have taken more
time. Kindly conclude.

*SHRI AJIT KUMAR SAHA: Yes,
Sir, 1 am now concluding. I would
now put the guestion. I would like to
know from the hon. Minister as to
what urgent steps are being taken by
the Central Government to rush ade-
quate food grains to dea] with dreadful
situation that hag arisen; what steps
are being tzken to run efficiently the
rationing system both in urbanp and
rural area; whether the Centre has
directea the State Government to open
free kitchen in Assam and in West
Bengal particularly, in Bankura
and Purulia and to give doles to 20
per cent of the population and whether
Government would declare all those
areas a: famine areas wherefrom re-
ports of starvation deaths have been
reported in newspapers?

SHRI ANNASAHEB P. SHINDE:
1 will confine myseld to Assam

MR SPEAKER: This is a Motion
about Assam

SHRI ANNASAHEB P. SHINDE:
Sir, the hon Member made a number
of observations which are not borne
out by facts. The point is this. The
Government of India went into the
matter and when the report appeared
in the Press, this was referred to the
Assam Government. The Assam Gov.
croment engquired and they reported
to us that there are no starvation
deaths. But even then, in order to
remove any doubt, they are going
further into the matter. If any
additional information iz available,
we will be glad to share the informa-
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tion with the House. Qur present

information shows that these news-

Paper reports are not true

Then, the hon, Member made &
statemient that there are no fair~
price shaps. I may tell this for his
information that there are about
11,800 fair-price shopz operating in
Assam. I may also say that the public
distribution gystem; is on the same
level as compared to any pre-
vious year or any previous month.
And, even the local stock position
with the Food Corporation and with
the State Government is of the order
of 85,000 tonnes. The stock with the
Food Corporation is 52,000 tonnes;
the stock with the State Government
is about 33,000 tonnes. This is the
position ag on 1-7-74. The normal
distribution is 20,000 to 25,000 tonnes
monthly and therefore this shows that
the stock position is satisfactory and
this will take care of the immediate
requirements.

But there is one difficulty, and that
18, that the prices are high. But thws
is a part of the general phenomena
in the country and pot confined to
Assam only. Although I can appreciate
the concern of the hon, Member and
the other Members about the high
price.

The hon. Member also made a
statement which, I think, he should
not have made about the M.L Ay and
Minfisters supporting the black-
marketeers. It is & very unfair
statement. Actually, in Assam, the
wholesale trade i rice has been
taken over by the State Government
and, therefore, to make such state-
ments against those policy-makers
who have taken a decision is very
unfair. (Interruptions).

The hon. Member wanted to know
what steps are being taken. We are

met m
collengues. Also he mat mg and we
reviewed the position.
stantly in touch with

" *The original speach was delivered in Bengali,
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This is

Party (Marxist)—in order to dis-
credit the Government in  making
this statement that there are starva-
tion deaths. This is the paper which
ia the supporter of the ruling party.
It is they who are publishing this
statement. (Interruptiong),

It is the monopoly controlled press
which always supports the ruling
party because it is the ruling class
which is the defender of the mono-
polist« (Interruptions). It s
obvious. This is the report publish-
ed in the Indian Express—Starvation
Deaths 1n Assam. (Interruptions).
Whenever they publish the report of
stsrvation deaths, they become the
supporters of the Opposition and
whenever they support the Govern-
ment that they are fairing well. In
relation to food and other palicies.
they do not support us. The reality
cannot be suppressed for every
concrete name i given—not general
accusations. 1 have the names before
me who have died of starvation.

SHRI D, BASUMATARI
Sbar): Not at all

1258 hre.
(Mz. Dupury-Bpuaxen in the Chair)

SHRI SAMAR MUKHERJEE: The
position fn Assesn is very sevious. If

(Kokra-

tn Assam (C.A)

you go through the statement made
by the Minister, it is clsar that there
is po crisia in Assam. The statement
says ‘No cases of starvation deaths or
distress sale of children have taken
pluce’—a categorical reply., That
meang everything Is all right—good.
This is the statement of the Govern-
maent.

SHRI D. BASUMATARI: Who save
that?

SHR] SAMAR MUKHERJEE: You
do not know it. You are comment-
ing. -t

The second part of it says:

‘Overall food availahlity in
Asgam is reported to be normal’.

So, the situation is normal, This is-
the attitude on the crisis affected’
people of Assam. The attitude of the
government is that everything is nor-
mal. The rice is selling at Rs, 4/-
It is also normal This is the attitude
of the government that everything is
normal; foodgrain is available in the
market. So, everything is bright and
nothuing is abnormal. But, the press
reports of starvation deaths and dis-
tress sale of children continue to pour
in from different parts of Assam.
The latest in the series is the alleged
starvation deaths of women and two
children in Uttar Taram area
bordering Naguland. This shows
crisis in leadership. You are even
not reacting to the reality of the
situation. The report says in greater
Gauhati card-holders get a meagre
28 kg. of rice and 2 kg. of atla per
head per month, This is the situation
in Gauhati where there is rationing
system but the situation in the vili-
ages is worse where the entitlement
is 8300 gms. of ricg and equal quan-
tity of atta per month per head.

13 hrs

What in effect the Assam Govern-
ment did was taks-over of wholesale
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ithe BState from 8!8 private dealess
for handing over fo G63 gasn pnncba-
yut leve] wholesale cooperative soci-
eties, Thus in reality the Government
took an insignificant 5 to 7 per cent
«©of rice and paddy trade. In one of
the replies the Minster for Food
stated that in Assam the Govern-
ment hus completely taken over the
rice trade. As I stated earher whmt
is the actual position of taking over?
It has made no change in the situa-
tion. The Government procurement
is absolutely a failure. Theiwr target
of procurement was 24 lakh quintals
whereas the actual procurement was
16 to 17 lakh quintals. If Lhey had
achieved the procurement target they
would have covered 6 to 8 percent of
the population but even that target
has not been reached, So, it is
obvious that food crisis 13 bound to
be accentuated. There 18 no fixed
supply to tea garden workers, It is
true the production last year was 24
lakh metric tonnes. Had there been
procurement and proper distribution
system then 1 60 croic people of Assam
would have been supplied with 500
gms, of ration daily. As the Btate
machinery 15 1n the grip of the
hoarders and the profiteers despite
this production they failed to
achieve the procurement target, I
can quote the names of cases where
starvaetion deaths have taken place.
In their issue of 25th May the
Times of India reported that Shri
Abdul Mannan of Patacharkuchj vill-
age in Kamrup district of Assam dled
of starvation. A report received here
said that wvillagers had submitted a
statement to the authorities about
‘the alleged starvation, death. It was
further reported that this was the
second starvation death in the locality
this year. Several persons of the
area are reported to be starving The
Hindustan Times, New Delhi, Nove-
mber 24, 1973 reports of starvation
deaths. The Tribune, Chandigarh,
November 24 1973 also speaks of
starvation deaths. 89 persons died of
starvation in Goalpara and Kamrup
districts This statement has been
made on the floor of the Asmm
Assembly by Mr, Dulal Barua also.

Starvation deaths 212
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My own information is that Nirode
Das of village Bagbahar Part II
(Bonbasto), P. O. Bagbshar, P. S
Silchar, District Cachar, died of star-
vation during the last week of Apzil,
1974, Thirdly, Dhan Khap of village
Rupoirbali, P, 8, Lakhimpur, Dis-
trict Cachar, died of starvation on
20th June, 1974 after m protracted
illness. There are various other re-
ports in detail, and I do not want to
mention all of them,

Then, I would like to refer to the
Supply Minister's statement which has
been published 1n New Age dated
July 7, 1974. The report is:

“The Supply Minister said that
the Government will continue to
supply us at present only 750 gms.
of rice per head per week in the
urban areas and 150 gms per head
per week in the rural areas and
there was no possibility of ramsmng
this quantity till Novembe: next'.

This was the Supply Minister's state-
imnent in the Assam Assembly But
the hon. Minister here has told us just
the opposite.

So. I would like to ask Mr. Shinde
whether Government will take it
serjously and investigate into all the
concrete cases to verify whether there
were actually any starvation deaths
or not. The reports that are coming
in should also by attended to. The
hon Minicter has stoted there that
the required supply 13 not there.
Will Government take into considera-
tion the total peed of Assam and rush
the supply as required so that so
many lives can be saved?

SHRI ANNASAHEB P. SHINDE:
1 would appeal to the good sense of
the hoa Member not to introduce an
element of polities in the food
management of Assam, becsuse by
exaggerating things nothing ls going
to be gaived and that blackmarketesrs
will benefit out of it. I hawe mention-



tion. Even then, to say that it was
an utter failure as compared to the
last few years ls mot correct. For
instance, in 1970-71 they procvured
83,000 tonnes, in 1071-72, 87000
tonnes, in 1972-73, 89,000 tonnes, and
m 1973-74, they had procured 112,000
lonnes

So, It 1y correct to say that procure-

ment wos a total failure, and that
would be a wrong assessment
wof the position. As I had
menhionegd tarliar the  distress
appcared 1o be mainly hecause
of high prices ond  the fact that

recently there have been some floods.
In Assam, floods are not unknown
Every vear, because of the fury of the
Brahmaputro, there is some distress
and some difficultics do develop But
the Assam Government ls n touch
with thy situation angd they have bren
providing rehel wherever required
As 1 said earller while replying to
the other hon. Member, Government
would like to be in constant touch
with the Assam Government and
review the position from time to
time, and if any help is required by
the Assam Government, we shail not
fail to help the Assam Government

MR, DEPUTY-SPEAKER:
Assam Government’s
respect of each of these individual
cases mentioned in the papers or just
a blanket statement that there was no
truth k1 all that?
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" every State in India. The pro-
prietor of the Indian Express is also
an illustrious member of this House.
They are determined to give publicity
to JP-type movements; they give
publicity to starvation deaths thereby
trying to creatc a certain trend
against the Government in this coun-
try I would like to read to you the
news item in the Indian Express and
analyse it Our godfathers of leftism
in this House have said that the pro-
curement target..,.

MR DEPUTY-SPEAKER- ‘God -
fathe:” in the American context has
a specia] sense

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour). When Shri R K.
Sinha speaks with his topi on his
head, he 15 off his head and he talks
through the back of his hat

SHRI R K SINHA: You talk
through the front of your hat.

MR. DEPUTY-SPEAKER: 1 am
only trying to point out the mean-
ing of the word ‘godfather’. In the
American context, it has a very
special meaning Nowadays we are
not sure whether we are speaking
English English or American English,
Theretore, we ghould avoid words
which may have different connota-
tions,

SHRI R. K. SINHA: It is stated
that against the khariff procurement
target of—24 lakh quintals ~f paddy
only 17 lakh quintals were achieved.
The national target last, year of food
procurement was achieved by half and
that was a success. Here the Asssm
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overnment must be grilled becauge
out of 24 lakh quintals target only 17
lakh quintals were gchieved., It is
made out as if telegrams are pouring
into the Indian Express office, that
there is a flood of telegrams. But no
names are mentioned, no particulars
are given. But it is said that these
things are happening, in Nagaland
this is happening and in some other
place that iy heppening. It is stated
in the body of the pews:

“In greater Gauhati, card-holders
get a meagre 2.8 kgs. of rice and 2
kgs of atta per month...."

which compares with the situation n
Bombay or Oualcutta. It is a very
interesting story of condemning the
Government, The first spesker spoke
as if there was a famine in India no
one 1 India wag alive and everybody
was dymng I would like to ask my
friends: Are you speaking against
the takeover of foolgrains in Incha®
Are you against the food distribution
system in India® Are you spesking
against the co-operative system 1in
India? Or are you opportunists who
want the people of Indim to die....
(Interruptions). This news has been
fabricated out of all proportion in
order to malign Government.

1 understand the situation is diffi-
cult. 1 understand prices have gone
up. T understand that this has to be
fought. Opportumusm should not have
@ price If Government want to take
over foodgrains, it must be condemn-
ed If the co.operatives sell food
through their agencles, that must be
condemned If the Assam Ministry
<ucceeds, it has also to be condemned.
If in the fair price shops 2.8 kgs. of
rice and 2 kgs. of atta are given per
head per month, that bas aiso to be
condemned The sinister design of
these pecple must be understood in
order to understand the basic mean-
ing of all this. The basic purpose of
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ali thig is to create @ scare in the

country, the Indirs Gandhi Govern-

ment must he attacked right and left

and Mr. Jaysprakash Namyan's

movemept must suoceed,

MB. DEPUTY-SPEAKER: You
have refuted them. Any gquestions?

BHRI R. K. SINHA: Will Govern-
ment take the necessary steps to
fight such fabricated news items?
Will it be vigilant enough to fight
these publicity items because as
sgainst the bourgeois-reactionary
forces who are in the company of
ultra-left vested interests we find
ourselves in this difficulty.

MR DEPUTY-SPEAKER: That is
for Shri Gujral. Can you fight this
kmd of publicity? 1 am asking the
Minister whether it is his responsiti-
Ity or Shri Gujral's responsibility to
fight against this publlcity. He
happens to be in the House. Arnyway,
you can answer if you want.

SHRI R K SINHA:
motivated speech.

This is all a

SHRI ANNASAHEB P SHINDE It
is true that scare slories do create
and spread panic and w ll ¢o harm to
the interesis of ‘'he poorer scctions
Bug T would say nnly to our CPI(M)
fnends mnce the Assam Government
took the decision to take over rice, we
expected co-operation from them and
not opposition. Even in the news item
wiuch has been published, there is a
lot of political overtomes.

SHR! JYOTIRMOY BOSU. You

are a Purushottam Sena man.

SHR1I ANNASAHFEB P. SHINDE:
We are in touch with the Agsam Gov-
ernment In regard to procurement,
they bave done & good job, theugh
not to our satisfaction. Our interest
it to seq that the publie distribution
system continues to funqtion,
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() Nartonar Wxirarg Boarp roR
SEATARERS

PAT] TRIPATHI): 1 beg to move:

“That in pursuance of Rule 4(h)
of the National Welfare Board for
Seafarers Rules, 1963 the members
of this House do proceed to elect,
in such manner ag the Speaker may
direct, two members from among
ihemselves to serve as members of
the National Welfare Board for
Beafarers, subject to the other pro-
visions of the said Rules.”

MR. DEPUTY-SPEAKER
question is:

The

“That in pursuance of Rule 4(h)
of the National Welfare Board for
Searfarers Rules, 1983, the members
of this House do proceed tp eleci,
in such manner as the Speaker
may direct, two members from
among themselves to serve &=
members of the National Welfare
Board for Seafarecs, suljert tn the
other provisions sf the su:id Rules.”

The motion wos edopted.

(ii) NaTioNar Foop AND AGRICULTURE
Oncantsatioxy Liatson Comasirree

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE): I
bext to move:

“That In pursuance of the Minis-
try of Food, Agriculiure, Commu-
nity Development and Cooperation
Resolution No. P, 10-1/65-FAIT.
dated the 8th September, 1966, the
members of this House do proceed
to elect, in such manner as the
Speaker may direct, four members
from among themseives to serve as
members of the Nutional Food and
Agriciiture  Organisstion  Lialson
Committed, subject to the provi-
sions of the sald Resolution.”
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MR DEPUTY-SPEAKER. The

question {s:

“That in pursuance of the Minis.
try of Food, Agriculture, Commu-
pity Development and Cooperation
Resolution No. F. 10-1/85 FAIT.
dated the 0th September, 1866, the
members of this House do proceed
to elect, in such, manner as the
Speaker may direct, four members
from among themsleves to serve as
members of the National Foog end
Agricullture Orgamsation Liason
Committee, subject to the provisons
of the said Resolution,™

The motion was adoptad

13.17 hrs.
MATTERS UNDER RULE 377

(i) LaNp EROSIN N BIHAR DUE TO
rLoops N Kos; AND GANGA

MR. DEPUTY-SPEAKER-
under rule 377.

Mutter
Already one is tbere
in the Order Paper, Mr, Jyotirmoy
Bosu has represented to me about
news of some very serious incident
that occured in the North eastern
India which has an umportant bearing
on the securily of this country und
therefore I will admit that aiso after
we have disposed of the first matter
under rule 377

ot whwwe sew s (-
FT) - Jonaw wpew, v fagre &
wrfrar, nfem ot s w1
Wyl % gty e € gren shwy
wH W & Wy WS f
T gt 7 } 1 Mefewr wprew ¥
wfrarare ww, fra & wred ok
gare ¥ W 225 ohereo1e7t W
o} w7 W7 91T g are B whR & .
¥ vz o }, 3w & rwe P
§ 11971 HofmmiesY q% wiew
T Ty & doer f, afer fegre
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goere A wgt & W w af 2w
wrew yrw dmr ver ¢ 7

gt anw ag § fw w4 & e
WH 2w Wy T Ael 31 v ¥
wera & furgw wat & foy @ v
o § WYY TTSY WTETT 4 39 &) a9
¥ Mg 3w feq | Afer #0e
qTW Y IR W e Afy &
ST QX AWAw grER 31 W17 qAAT
WX *vw fargw Wy A wr o
Wit IH WAg AT F1 w2y WAL AT
T AT § gATTT A farge
w2 wTar | iy qF I qret 7 v
grid & ¥z WA 7 o1 Iw AW § w2
WM A gAT FEey favgz g) wd
gafan & fawrf 7ot 71 ey gw oG
wifer w7 g fAwea w7 Iw
g fr amfra. Awfaa o wfor
FAFTAT § ¥ Sreem e aw
A 7er FT AT | WA wTHYT €7
| AT 50 FAT WTATRL, ATISAT §A-
aw &1 75 garr Wy wfwe wq-
deA ®) 50 BT wravdt gT AH
arg w7 vzrr Adfer 2115 pA
N¥T WA AafvE QqEEy W, 11
gmr  may AMfen e # &R

garr ne qfw vz wawea o1,
m ¥ 3eaArs WA 2, g7 A O
$ ) WT 0§ neY YW W1 &
5 000 %o W AWTR ATT AT 33 FATT
gre & gfw, @ wrarfaw 39T wfw
# g7 "m owm oaly w ® e R
azft @ 1 zafsm o @ & R
T fewmi €1 zadg v W
o7 @ Af fro o ofo§ a?
fegm  waTe frw@Ea 1 W geen
qeft oF wag WM ¥ faw ow ag
graa waria, vife merzeft fesen
ety R oqaT @
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Y A W @™ R vy g A
qrere A un Ainfe @m0 6T
an afufr X frard £ ofr | 3% frord
® gamr @ w oy o oAw §
™ R R oaww % fam amgAr §
o 1 w1 s frar xr g b ot
wfr ¥ w1 9%w wrmar @ safAn
Fa T frgy g & I € I
% fau 1 fawg wevg & 3% WO
HTYTC A I7 S w1 g & fam o
? ) Mewawm a9 fagy wrdm @ O§
% ag Wt wrr v @ fe gzay ¥ faere
woere & afyrifral A am €
wtr weT ¢R qEEew | X7 WY wTiaTf
w74 €1 grAvaeAT £ fawrr goETe
w7 viat ) o ® fag o
arrmr mife TR ATeR o @ ot
fax fasie arit &1 @ @M A 6
grewway ¢ o fm w1 it Iee
fey mar B, tv od oY wrw ot
M ¥ral ® g0 wrA € 6@ g
s foay a1 A€ |

MR. DEPUTY-SPEAKER: Order,
order Whep I am in the Chair, [ try
to sccommodate every member to the
faribest extent, but 1 have to qun the
House according to the Rules, Under
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Rule 377, permilsgion iz given for a
member to ralse a point. In this
case, Mr. Cbhandrappan’s name s
there But be was not quick enough
I called the minister and he has for-
felted hig right Please dont insist
Because some mistake has been com-
mitted throught oversight let us
not commit more irregularities

EHRI 8 M BANERJEE (Kanpur)
But 1l can be rectified by calling hym
now

MR DEPUTY-SPEAKER Not in
this way The heavens are not going
to fall f Mr Chandrappan does not
have the right to intervene now
Under Rule 377 when a member has
raised a point, it the minister concern-
¢d 18 ready with an answer he gives
the answer The memher may not be
salirlied There should be sume other
opporiunity This should not be made
into a dehate

(i) Rrrorny AarTacx 3y BRTF
PERAONNTL ON PLOPLF 1% MIGHALAYA

SHRI 1YOTIRMOY BOSU Sit a
telegram has been recuived which s
in fact very alarming that 18 days
have passed and unspecified number
of deaths have taken place in a region
near Shillong

The following telegram was i1ecein-
ed yesterday from Shri Pohshna a
Congress Member of the Meghalaya
Legislot ve Argsembly and Prewident of
Jaintia Hills Movement

Jantia people by Restlut un of
Twentyfifth July last demand judic.al
cnquiry into wanton brutal attack hn
Pioneer Company of Border Roads
Organisation on Inncrent local peeple
while celebrating arvual fesinal on
eleventh July at Eighth mile Jowa
Bul) Fighting Ground killlng two per-
sons and wounded manv "

The facts of the case as could be
gathered are ag follows On the 1ilth
of July there was 7 bull fight ot a
Place eight miles from Jowai the
headguarlers of Jaintia Hills Daetrict

Matiers Under BRAVANA 7, 1808 (04KA)
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of Meghalaya on the Jowai-Badarpur
Road Since the year 1971-72 this road
has been under the control of tne
Border Road Orgamisation and a rum-
ber of camps of the Border Road
Task Force were se{ up alorg the
road Mcembers of the Border Roadl
Task Force are centrally recruited
from elsewhere and oiganisedq into
work gangs Owmg to the hgh-
handedness msbehaviou; and disres-
pect of local tustoms feelings and
sugceplibilities on th> part of the
Border Road Task For.e gangs their
relationship with the willagers had
never been good
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Bull fight 13 a very popular sport
with the people of Tunti. Hills and
on this day, the 11th of July a good
numbe: of villagers had collected to
watch the fight Members of the
Border Road Task Force were also
present n  good strength It was
reported that after the buil fight was
ner these BRTF personnel mushe-
haved with girls ond wamen who
were selling tea at the plate This led
to a fight wath the local wvillagers in
which an unapecified n .mber of deaths
and injuries {ook pliate on poth sides
Even though 18 days have passed we
dre in darkness P.illamen 13 m
davkness and nowspipers have not
2I1Ven any news

The occurrente has raised the
tesentmentt of the "o al peunle g gainst
the Border Roads Orgametion . .
new pilch and 18 rragght with grave
consequences. It 1« now 18 cays snce
the uabove unfortunate event fook
place We would like 10 kaow the full
facts of the case and v hat the NMims
try of Defence which exercises ad-
mimstrative control  over the Border
Roads Organisation, has done in the
matter Have any of the culprits of
the BRTF been apprehended and
punished® Since this otganidation 1s
reporied 1o have achieved practically
nothing m umpruving the road in gues-
tion but. on the other hand, has created
fresh problems in s senmtive areas
where the people are peacedoving
will the Government congider the with-
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drawal of the Border Road Organisa-
tion and hand over the roads back to
the wivil PWD, as it was before the
Border Roads Organisation took it over
in 1971-72* They have tp punish the
culprits in an exemplary manner
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The progress made by the Border
Roads Task Force is very httle, as
aguns a very big target, and the
result is that a number of traffic acc-
dents are taking place What I am
trying to highlight with all the en-
phasis at my command 15 that an ex-
plosive situation has been created by
the behaviour of thig force towards
the peace loving people of that area
when they were enjoying a festival
and that should be condemned by
thic House Wi want a statement to
be made by the Defence Minister.
This 15 happening repeatedly over the
border areas There were incidents
the other day in Manipur, Naga Hills
snd other sreas This is the second
time 1t 1s happening In the whole
of the north eastern region there s
complete darkness of the crimes com-
mitted by the Central Forces 1 would
like the Government to make a state-
ment on this

VR DEPUTY-SPEAKER We can-
not expect the Minister of Defence
to make a statement m short notice
cn a question like this If the fects
ay stated by Shri Bosu are correel it
j« very unfortunate and it 18 Surpris-
ing that the House 15 not aware of
ih1s the country is noy aware of this
1 it 1s true then there has been a
conspiracy of silence It is a matter
which not only wounds the feelings
¢f the people In that area but poses
precblems of 8 security of this country
We know very well that the borders
of our easiern areas are alreadvy an
jnsurrection  belt, in Manipur In
Nagaland, in Mizoram But there are
reriain areas which, because of the
wisdom of the leaders or “ecause of
1he rombination of fortunate cireum-

¢lonres have heen insulated from this
belt
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Now, by these allsged high-handed
activities of para-militiry forces
here, if it crestes that fesling

extends that belt to this area also, i
s very unfortunate,

a1

I wouid request the Minister of
Parllamentary Affairs who is here 1o
kindly take note of whatever Mr
Jyoirmoy Bosu Has gsald and what-
ever has been observed and 1o pass
on to the Minister of Defence. In the
interest of the country, in order to put
at rest any kind of feeling in that
part of the country, I am sure, if this
House takes note of that, it will acl
as a kind of tranquilliser in the minds
of the people there 1 am saying this
with a certain amount of responsibi-
lity that it 1s in the interest of the
country that the Defence Minister
should come forward at the earliest
opportunity to make a statement as to
what the facts of the case are, what
action has been taken and what is
posed to be done

The House stands adjourned to
meet again at 230 eM

1331 hrs

The Lok Sabha adjourned for Lunch
till thirty m nutes past Fourteen of the
Clock.

_—

The Lok Sabha reassembled after
Lunch gt thirty-three minules past
Fourteen of the Clock

[MR. DerUTY-SpEAKER in the Chair]

MR DEPUTY-SPEAKER We re-
sume discussion on the Cinemato-
graph (Second Amendment) BEaull....

o wreed ve(dwh) - TR
mew, & g% ¥ & FTE WY W
saTy wTSTEY SO wgw f 1 Iu}
wiw ¥ g sl dwre B A §
ivhy foelt fse e Y o £ 1
10 garT o7 iy wrvw qvere off ATE
¥ 7 fag Wk ¥ wrow 50 g Wl
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CINEMATOGRAPH (SECOND
AMENDMENT) BILL-—contd.

MR. DEPUTY-SPEAKER: We re-
sume discussion on the Cinemato-
graph (Second Amendment) Bill
which was adjourned in the last Ses-
sion.

Mr. N. K. Sanghi to continue his
speech. He 1s not here.

M:, P. & Mavalankar.

SHRI P G MAVALANKAR (Ah-
medabad)  Mr Deputy-Speaker, Sir,
1 am sorry that this Bill has had to
wait unti] this Session for considera-
tion and final passing But I am glad
that 1t gives me now an opportunity

to speak briefly on some of the piovi-
51015

This House will 1ecall the debate,
mteresting ang ins<tructive as it was,
on the various provisions of this Bill
Many hon membors expressed their
views an subjects ranging from cen-
sorship and the duties and functions
of the Board of Censorship to what
kind of problems are faced by the film
producers and so on. I frel that the
Job of censorship 1s, of course, impor-
tant 1n any decent and civilisee so-
ciety, but it 15 very difficult in any
such democratic and free society to
determine where exactly the Board
of Censorship should stop and let the
public taste and pubhic opinion play
a daminant role over the Board of
Censarship. After all, the Censorship
Board Iy there to determine that cer-
tain things are good for public taste
and certain things are not good for
public taste. But if you, in that an-
xiety and enthusiasm, let this Cen-
sorship Board do somethings which
ought 10 be governed by public opi-
nion snd public taste and public edu-
cation, then, T am afrald the Board
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of Censorship will have much vaster
powers and there will be areas where-
in the Censorship Board's intervention
would be rightly and legitimately
termed as interference. Therefare, 1
feel that many ymportant and delicate
questions and issues arise out of the
functioning of the Censorship Board
and I hope the Minister with his usual
skill and enhghtenment and under-
standing of the problems and issues
involved, will see to it that both in
fetms of the enactment of the Parha-
ment and 1n terms of rules and regu-
lations and conventions which are
much more !mportant—than the first
two, conventions and traditions—good
films are exhibited in this country and
gond films are produced which 5
much more important, and the func-
tioning of the Censorship Board is
arranged in such a way that although
1t 15 bound to keep good, rather rea-
sonable, restraints on the production
and exhibition of various films, in
doing =a, the individual citizen’s free-
doms and fundamental rights are in
no way jeopardised. So, this diffe-
rence or distinction between liberty
and licence is always very thin. One
cun always take the argument that
one 1s for liberty and one can go on
extending that argument ang stretch
it to the Togical and which may per-
haps result into some sort of a licence.

MR DEPUTY-SPEAKER: Now, it s
not oniy that this dividing line is thin,
1t has hecome blurred altogether.

SHKI P. G MAVALANKAR: I think
it 1s very important that we do mamn-
tain thigs distinetion between liberty
and heence and I remember it wag the
great poet Milton who in his epic poem
‘Paradise Lost’ also said—I think I am
almost right in quoting his couple of
lines He was talking about the people
at large.

“Licence they mean when they
cry liberty.”

So. after sll one can really degenerate
into a sort of a licentious position in
the matter of freedom and funda-
menial rights,
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‘All the same, 1 do believe that the
function of the Censorship Board is
very delicate, responsible and ag I said,
although it must put reasonable rést-
raints on these matters, it should not
do anything whereby the liberties and
the fundamental rights of the citizens
of thig Republic will be curtailed.

The functions of the Censorship
Board, to an extent, are negative. It
i asking the people not to see certain
things and prevents them from seeing
certain things, it is asserting that
certain things are not good for publie
taste. I realise these negative f{unc-
itons are not always popular or palat-
able to some, sometimes even to many.
Nonetheless, these functions they do
perform. But I do feel that the Board
will not be concerned merely with the
negative functions and certainly when
the Film Censorship Board ig being dis-
cussed, we shall be able to assert in
our debates on the functioning of the
Board, that these responsibilities and
challenges of the new times, the
modern times are being realised,
accepted ang implemented by the
Members who belong to the Board of
Censors. There is what is called a
generation gas all the time, In fact.
the geperation gap is there from the
times of Socrates onwards. It
i5 not sometring  which is new
to us today. But since the
¢4 of the Second World
War in 1945, we see tremendous
strides recorded and registered in
science and technology. and the
world has become so vast, go quick is
the pace, ideas move sg fast, fashions
move so fast and fashiong die also
so fast, new fashions come in rapidly
and so also tastes change verv fast!
Therefore, what you considered good
or bad vyesterday may not be consi-
dered good or bad today. Therefore,
in a sense, the Censor Board's job is
Aificult because the people who sit
on the Board of Censors, as they are
experienced and seasoned people, may
he having ideas which have become
out of date, if not out of tune with
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the dccepted ideas of public morality
of the day.
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Therefore, what 1 was telling is
that the Censorship Board will have
to face these challenges and responsi-
bilities with greater awareness.

We have also come to a stage in
our country and the world, and our
country is not to be excluded in this
matier particularly, and that js, where
permissive socicty has also been &
matter of not only discussion but is
a matter for experience. Parents,
professors and teachers, leaders and
social workers and even party politi-
cians wherever they go, especially
when they are confronted with the
vouth, they find quite often this phe-
nomenon. One of the important rea-
sons for this confrontation js that
there is a different approach to what
can be called permissive and what
cannot be tolerated as permissive and
permissible.

MR. DEPUTY-SPEAKER:
that is passing out.

Even

SHRI P. G. MAVALANKAR: 1
feel that if we live as we do in the
modern times, there is this permis-
sive society where all our ideas about

novels, short stories, films and all
kinds of human exercises, cultural
exercises, and intellectual exercises
undergo a radical change. Of course,

1 do not like in the name of decency
and morality to do anything which
would thwart the legitimate aspira-
tions of younger generations, younger
minds.

Alout youth and films, a lot has
been said; there are films which can
be seen by adults only and there are
filme meant for universal exhibition
Where it is a case of films which are
meant for adults only, we find per-
sons who are not adults, are also go-
ing there to see those films. That Is
hecause there ig a certain lacuna in
the general film which they try to
get by going to such films. What I do
feel is that we should be a little
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more free in our understanding of
our youth, more liberal in this regard.
Some persong seem to think in this
Lhght, ‘when we were young we did
not do lLike thss, therefore you should
not dn lLike this® ‘you should du this'
ete, [ think there 13 a certain cle-
ment of jealousy also in this respect.
There 15 a sort of dichotomy between
what the younger generation gets now
and whal the older people got when
they were young and this creates a
soft of jealousy, if I may say so.
Thereture, what I feel is that our
youth must be cnabled—not permit-
ted—tg view the films which they like
barring of course some of the basic
Iimitations because the impact of the

films on the young minds is tremen-
dous,

SHRI R. R. SHARMA (Banda):
What ure thuse basic limitations?

SHRI P. G. MAVALANKAR: Basic
limitations are thuse limitation, which
will stop us from destroying our basic
principles, our basic values, and in
domesli: parlance, these are called
Satyam_ Shiram, Sundaram. [ do not
want o enter nto an argument
tiecau ¢ my time is ghorl. My esteem-
ed friend, the hon. Muuster, Shr
Gujral, is knowledgeable and he
knows how  filmy have a tre-
mendous 1mpact  on young minds.
People n the country who
ure Ly and large illiterate
get trvmendous impact through the
media of films and television. I want
to ask lim: Have we really made any
efuit serwusly to enquire in regard to
the edv.cational planming of the tele-
vision programmes?

MR, DEPUTY-SPEAKER; | wonder
whether that comes within the scope
of this Bl

SHR] P. G MAVALANKAR: Sir,
it 1g only as an jHustration that I
refer to thus.

MR, DEPUTY-SPEAKER: There
are some limitations.
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SHRI P. G. MAVALANKAR: 1
only wanted to convey that this
aspect cannot be ignored. Creativity,
arl and imuginativity are the things
which must never be curhed by any-
tiung which the Board of Censors do.
Civibty, decency and integrity must
never be allowed to be passed over.
¥ilms ang television have a special
value and significance that must be
never lust sight of. These are the
points which I wanted to express.
Thank you.
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fra srarfors Ay £ srgar 7

™ & qg T P g1 AT 2
gt wewTe % jfewm feem &
IFIrAEME |

e, 0T o= A= @ q
2 FTEA, 1970 1 QAT Q& faam
% 1 feedql § YA, TEA aqr
vt q3 fa=re fegn o 37w At
grw qr, 7 & W9 ¥ ¥RA YA
FIAT QA E—

“ar e wrefta Feent & famtan
&1 oA feeq ama & s @,
art & wewqt w7 9g 79 97 % qrw
# Aedwa w1 o wwfs o g
wfigy s ag T, a=0 O wvee
wt Ty 2 w% "

HmY, g AT SERW SaTaY
Uil wfafe & 0% &% ¥
& g% W g O—
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“eqr g ¥ wraar afufy o
uTen ¥ I6 ww W wfeT we femr
famdwg mr & fis afe way
¥ TET ¥ (RA AT TS FT GLHET
fear AT Arwrs g 81 3% At
weT & §y WAIRTw fem W
“T UV ¥ IR wEr qur-" A A
gafaar wigfras aix = AN LA
werte @ fraw fafre w7 & ag wgd
¢ fw fot & o &t g oo oy
Ay Arfgd | FrwT & e & e
¥ v & At & wré fafoe: wqtw
aft ard fen, for @ fagw e
(X) 3 (%) & w=viby qrew ¥ wACHT
AfrE | A& "o () (W) o woris
Far w1 feqfe Y v 78 @
AFTAT, T 1T ¥ AT ATEIT &Y,
TR wATTW WY, A agr o A
xnf "

amar qfafs 5 ¢ 99q 7 &1
g 2 AN, & 33 W IFT T
m!’-—.

“ofz wgrlt ¥ femmes @ qoa
U WA, AT W A fRErs
AT GTAVEE F AT 0H A
®1 ¥1Z 2 % HE €T AG
wifga, and f5 o a0 gu-qW T4
arfegsr gn & feur mar @1 oY @
¥ aqr Wher 7 7 1 ¥ T guiw-
q Feem AT AT ot 1 ST
g Fvrmr | &rmre ané oy wifg e QY
feeet w1 A WA Wiy W weha
femare & sror g9 famr v wft
rqr gifveres feart @, qod o
gy ¥ ¢ "

qraay, wmar afnfy W g
frord & meew ¥ gAY OF YW § TwT
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¥ wgy way fok & yYT wOAT wrgew
£

wor 7 5 frarr g feraot =r
wifes wa A g wA FT E
arefas qramr WA Wil W Af
§ ax7 gufy aix w wv gegieT
w1 & ofte ¥ moere feen Fur O
¥ ata ag aug ot @ froag
SEATHTAT AT WY o W i v )
7 fawre & wedafas Toda & Aoy
¥ frere ® qg Wi wgw T

Ny, mafr Toerd Hify zw
wrgd W agn oz 2 fov Wi gz
& § % @ore Q€ 1ro0 woft w0 g7
w7 farszeare, gataad gt saraey
T we & a1 &1 faw fam ®7 A g9
T IVANT Fe & ) Avg g Az AT
ot & 5 =t w1 fesx Fedte &
q% a7eq ¥ fawre & mgrare, frer-
M7 gEA WY wATReT T ooE
w4 Sy ? 9 @t woq ¥ faar w
TR EmcE ) E Y oow ot
aex & fx wdt w47 o5 & foew ¥ ow
Y4t & 370 w1 77 AeAn 3, gefae
g7, YT AAA & g7 gAY TR
TEm A At ag AT AT B &
THETC g TE ®TO A gAY gEIy
qat A ow freqy frgre ag av
ary & faw & Hav g€ w wlagr 1
I W 8F

g it g oF o o9 gw 2
fsi arr  ® fawrg & @ g
swre o My v www § Oy A%
o g o fe woorr et B B e
ad few & 73 o D B TET
wily g5 39 fpeq v E 1 IW oW
wrew ag & fe woe wre § o qd
¥ wwawn wiqwiey & exaow &
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vadn arr & 1 gt atferw wfe-
e ¥ A wfwssfer wF evmar 3
4% 9% Y exfaac ¥ weaky WA §
it F4 gAed w7 ¥ feent
w wefte firer, o0 ~areT &
37w gz fyqy ok 1 A1 QY feaf
oy & foldr ¥ A qaar wfgd
gafad ag wga fe avve w Afa
v AT §, o Wagwaad &

dar % wgr gefaget s e
A & A A AT W A
o1 OF W IIEOLEL T Al
e wem | fww AW AW
A arfer AT T W IR W
gary wiwdar wfn wyx st wfeadt
faait w1 77 fam weqe gor | fas
¥ arrk AT W AR T PR
Trae feqr faxr qr 4w & 3%
footar ey ot & wrre o gt & B
Lao 8 38

“No right thunking person would
consider the picture to be inmartistic
or below taste and, as such, would
not defame her”

A ® & 7 T & amy wfens
arf § 1 ¥ 37 Ty & faim g oy
§ ot ag vy f wowT e & fe
w W & fay fogmd ad, o G-
I 7 OX e o oY TowTT 9% a7
wo faaere gt

o femm & fF oY fadaw
wey ot & gofewr femr § g W
waH %7 S QEaR & oar e
qeberefr s, goer W o
e rpifmam tfem ¥om
wfws qaa g faw & fowdt & aed
wios graw & aryffy fiod ariy |
oY Y war FATaE e 3w Ay,
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Ffegam Wi fqmerT & W@ o
for & wiwy wqrare, fasrane, gufa
site fwarget wnfr wedi wv afr wd
g o gt g daw ¥ fra ¥
FAuil|

T §v gard fesq =dt ¥ oY
noft ¥ T A R T oW
Tzt &1 qF FE §, R A 0%
a7 g ¢ few @ arfid o
97 1 @ § | OF WTLRH WA wrew!
# v FR oW @d WKWt
TEwTT qard § I3 Ad A wifgy
afd §% Tar T fee adr
g Afz ;e 1 oS
frt 4 7<w 7 woAT WA {T A
A A TH ITTE AG ATAT AT AFAT |
3 g T & Qe T
T ¥ TR et A A v gE g
W gR AW T G | gAr
w4 & ¥ qgw ¥ @ foaww ¥ g
AT §AL &S WITT E7 AT AT A
wEATd WX W § 3% ¥ w-
a7 ®T Fom, 70 garey favary

‘g At § A% s gy A,
qI 9T verE gafTmT } W

"
W Wi ¥ A & ox fadww 7 wqqe
F@TE |

SHRI N. TOMBI SINGH (laoner
Marnipur)* I support thig Thll I
fully support what my hon. friend
Shri Rudra Pratap Singh has gaid.
This Bill 15 very comprehensive and
elaborate, and as such the amendment
cannot be considered to be in any
way @ casual gpproach. This indi-
cates the serious thinking on the part
of the Government of India
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The hon. Minister has jntroduced
certayn measures to introduce new
committees and also to restructure
certain committees for proper cen-
soring of the fllms, The guertion is
whether more restructing of the
committees or the introduction of new
commuttees will be sufficient or not.

236

My hon. friend Piof. Mavalankar
has very rightly referred to public
tustes, Now, we are in @& very
svigus dilemma. We have to re-
examint where we stand so far as the
film industry 1s concerned. It 1
voery good that we are aware of it,
and the Government have shown
their awareness of the problem. The
film industry has been leit to itself
for a number of decades Over the
decades, it has developed into a tradi-
tion of its uwn. It looks as if & hybrid
taste which 18 peither Indian not
foreign. and sometimes a very bitter
and hostile tuste 1s mmposed or us
It muy look as if We alt  uncon-
cerned Those of us who have
reacheg muiddle age or those who
have become adults may look verv
unconcerned about, hut 1t concerns
our own children What we see In
the films concerns vur own children
The generation gop is being reflected
in our own socielty and m our own
families. Naturally, the question be-
tomes a very rclevant one before we
consider any measure for amendment
of the main Act.

While welcoming the
taken, I would like to suggest u
few very salhent measures which
require the serwus attention of
the Government. [ think it 15 time
that Government re-examune the
desirability of declaring a national
policy on fllm industry. The gques-
tion has been asked whether wr
woulgd like to nationalise the industry
1 would submit that this cannot be
considered in isolation. We have to
consider the need for nationalisation
of the industry in relation to the social
demand, the preservation of certain
values and the need for introducing

measurcs
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new standards in our films. When
we compare our films with foreign

films, I do not know what percentage
of the standard that we see in the
fereign countries is reflecteq in the
few films that have access to our thea-
tres. Only a small percentage of
foreign films are being shown in
India, but then from these few films
that we get, it is not merelly the mo-
ral aspect, not merely the taste, but
it is also the technical perfection of
the films displaying the standard of
the scientific and technological deve-
lopments in different countries that
have to be taken into account.

15 hrs.

When we talk of censorship, natural-
1y we are conscious of our orthodexy.
We have been orthodox in many
ways. It is right that we should be
orthodox. Only by orthodoxy, we
preserve our tastes and values, but
there is a limit to orthodoxy. Along
with the need for preservation of our
values and tastes, we have to see that
censorship must be directed to see or
emphasise the aspect of scientific per-
fection.

MR. DEPUTY-SPEAKER:
will direct?

Who

SHRI N. TOMBI SINGH: Govern-
ment. I am urging them through
vou and Parliament.

MR. DEPUTY-SPEAKER: The Bill
proposes to give Government wvery
limiteg powers, only to revise in res-
pect of sovereignty, integrity, public
morality and things like that. What
direction?

SHRI N, TOMBI SINGH: With due
respect to your views....

MR. DEPUTY-SPEAKER: I am
mentioning the aspect of the Bill, not
my views.

SHRI N. TOMBI SINGH: This co-
vers widely and comprehensively cer-
tain aspects. While Government would
like to restructure certain committees
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whith aims at inducting certain whole-
time incumbents in the censorship
commiltees so that they will maintain
a sort of continuity in the examination
of iilms, the question is whether we
should allow the present trend to go
on. As 1 have said earlier, the film
incdustry being in the private sector
they require to fun the industry? Qur
themselves and they have developed
a tradition of their own thereby giving
rise to a number of problems on the
side of production and distribution.
These problems mingling together have
just confounded our generation and it
is time we gave serious thought to it.
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There is one aspect, of the produ-
cers versus censors who always appear
hostile an cruel. The producers have
to see the commercial aspect, the box
office aspect. Thig is very true but
who are who run to the box offices
and contribute the necessary money
they require to run the industry? Our
own children who are set against us.
So when a film is produced and cen-
sored, how can we separate the two,
namely the industry and ourselves?
In this view the question of nationaliz-
ing the film industry has {6 be re-
examined. I would, therefore, sug-
gest that if Government cannot with
the existing machinery protect the
tastes ang introduce further develop-
ment in the film industry to suit the
development of the younger genera-
tion we have to examine the question
of nationalising films. A committee
should examine the gap that exists
between what is on the stage and jxbat
we find in reality in our society. Per-
haps a random survey will tell us.
From what we have heard of the ex-
perience of other countries, I feel that
there is not as much difference or gap
in those countries as we find in our
country between our films and our
real life. Why is it sc? This gap has
to be narrowed down and in order to
do so perhaps the Government will
require control of the industry inten-
sively and extensively and perhaps
nationalisation should, sooner or later
be done. T invite the attention of the
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Government to thig aspect of the mat-
ter.

MR. DEPUTY-SPEAKER: The mure
and more I listen to the speeches, the
mure and more confused I become my-

self!

giris):  Mr, Deputy Speaker Sir, 1
rise to say a few words on the Cinema-
tvgraph (Second Amendment) Bill on
behalf of my party. the Dravida Mun-
netra Kazagam.

Sir. in this mntroductory speech Shn
1. K. Gujral, the Minister of Informa-
tion ang Broadcasting stated that on
ihe basis of recommendations contain-
¢l in the Khosla Committee which
was constituted to examine the work-
ing of the film censorship law hc has
cume forward with this Bill. Thg Bill
sceks to revise essentially the sel-up
of the Central Board of film Censors,
Besideg the Khosia Committee. the
hon. Members belonging to the Ruling
Party. while participating in the dis-
cussion on this Bill during the last
svssion stated unequivocally that the
performance of the Board of film cen-
vors so far had been appallingly dis-
mal. The hon. Minister of Information
and Broadcasting in his reply io the
debate will no doubt say that the
Central Board of Censors which would
be set up under this Bill would defini-
fely prove more effective in its func-
tioning. But 1 am sceplical about it
I am of the view that this legislative
measure is nohing more than pulting
old wine in a new hottle.

You will agree with me when T suy
that the Central Board of Censorg has
so far heen the refuge for the reliring
ICS and IAS Officers. One may not
tuke any exception if the political lead-
ers and the bureaucratg and entrusted
with the responsibility of administering
the country But, the cullure, mora-
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lity ideals of decent life etc., from the
basic element of goclal life, An indi-
vidual is more concerned about it than
a political institution or a governmen-
tal organmisation. It iy more a gocial
responsibility than a governmental res-
nonsit:mty. The society can exert
greater authority on these thi
the Government. It is mu-lcn?hhmt:
me how an Officer who has dealt with
administrative matter; throughout his
career can be in a position to sit on
judgment over matters connectey with
morality and culture and that too after
his retirement. I have no hestitation
in saving that the appointment of these
people as the guardians of culture
and morality will be leading both cul-
ture ang morality to an unfathomable
grave. | pleag with the hon. Minister
that this responsibility should not be
entrusted to retirad ICS or IAS
officers in the new Board

Simuarly, I would also like lo say
that the censorship of films should not
also be in the hands of the Central
Government [ would gubstantiate my
argument with cogent reasons. India
1s « land of variegated cuiture. The
people of our country have so many
different languages as their mother-
tongue. Is it possible for the Chair-
man of the Central Censor Board to
censor a fllm in Tamu language, with-
out knowing that language? The hon.
Minister might counter this by saying
that a Member knowing Tamil lan-
guage would be associaleq with the
Boar at the time of censoring the
Tamil! film. But I am not prepared to
accept this kind of counter argument.
I have to say that justice is not done
to the Tamil film or Telugu film or
Malayalam film by this kind of ad hoc
arrangement. The basic point to be
borne in mind, besides the question of
language is that Tamil culture is diff-
erent from Bengall culture or Oriya
culture. What is acceptable in Bengal
may not be acceptable to the people
of Tamil Nadu. That is why our Chief

" *The orig-i-ﬁ;l speech was delivered

in Tamil



Cinematograph
(2nd Amdt,) Bill

hag been emphasiging the need for
handing over the responsibility of film
censorship to the State Government.
The Censorship Board set up at the
State level alone will be able to do
justice {0 a film of that State. Just
because the Chief Minister of a State
ruleq by he Dravida Munnetra Kazha-
gam demands this, it should not be
intermidately misconstrued as the de-
mand for State autonomy. It is only
the Tamil Nady Film Censor Board
which can do justice to a Tamil Film
and similarly the Film Censor Boards
of other States for the flims of those
concerned States. We do not object if
there is u Central Pilm Censor Board
for Hindi films

T shouly say that the Central Film
Censor Boarq does not in any way help
the films in regional languages. A
Tamil Film is exhibited in the Capital
only on Sunday mornings. Tamil films
are not shown in the theatres of the
Capita! in regular shows. One has to
rush to see a Tamil film early on a
Sunday morning. Likewise, the Ben-
rali films of word-renowned Director,
Satyajit Ray are shown very rearely
in the Capital For that matfer, this
is the fate of al! regional language
films in the Capital

SHRI M. RAM GOPAL REDDY (Ni-
zamabad): You can see them in Vig-
yan Bhavan.

SHRI J. MEHTA GOWDER: Once
a year in Vigysn Bhavan, yes. My
point is that the Certificate of the
Central Film Censor Board doeg not
in any way help the regional langua-
ge filmg in other centres excepting

those in the Stafe. When this
is the situation. a State Film
Censor Board can as well do

this job and there is no need
for a Central Film Censor Board so
as regional language flims are concern-
ed.

Unless the Government oY India
constructs a chain of art theatres all
over the country, the regional language
have no facility of being screened sll
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over the country. That is why ou:
Chief Minister, Dr. Kalaignar Karuna-
nidhi, has been demanding that the
censorship of films should be the res-
ponsibility of the State Government.
I am sute that the hon. Minister will
concede that there is sound argument
in his demand.

I will also refer to a proviso in
m Clause 11(c) which reads:

Provided further that nothing in
this sub-section shall require the
Central Government to disclose any
fact which it considers to be against
puhlic interest to disclose.

Sir, this means blanket power in the
hands of the Central Government.
The Central Film Censor Board can a
film without attributing any reason
whatsoever. Similarly, the phrases
like public order or decency or mora-
lity are beyond the confines of ade-
gquate explanation. This clearly prov-
es my point that the Central Govern-
ment want to concentrate all powers
in their hands. My party Government
in Tamil Nadu objects to this kind of
unreasonable powers being concentrat-
ed 1n the hands of the Centrat Gov-
ermmment, I hope that you will not
treat thig ag an unilenable argument.

It is not that only the Members of
Opposition have referred to the ineffi-
cient functioning of the Central Board
of Censors. The ruling party members
have vehemently criticised the func-
tioning of the Central Film
Censor Board. In the light of
views expressed by the Mem-
bers belonging to all sides of the
House, I appeal to the hon. Minister
that he should take back this Bill and
hand over the responaibility of cen-
soring films to the State Governments.

With these words I conclude my
speech

ot gue Traviwvw Tewt ( Frama-
wre) : wqrerw o, Ot aofty dw @
wE & ofr wré & waw o ¥ fafrelt



Cmematograph
(2nd Amdt,) Bill

(s gwo sty TeA)

# a & & g & fog S & At
T g wfE a@ agw weST AW
1 W AT ¥ v O W owu
o & qrforg =7 w9 3 @ § A
« @ A G UF T WA @
a ¥ qE TN ggd ST g A
FifE el S #1 &8 99 A faw-
T T w0 9T w oA
I WX 6 W= A7 qFR fyar
ar @ g 1 6 F-iEfae D #T
T T AT @R .. (WAWW). 6
AME R |

at ¥ wa wg § fe O% arfaa-
g &, WAy § W dmw g
g @ SR ¥ oagr qga @ foen
SR AT AT Y @ q°T F AT W
ag@ 9T g 1 ot aver w0y
¥z @ 9 f& mfaw 7 amd aren
arfaer feemT & "9 T=ET 7¢I
T ¥ AFA | A AAAWS w7 wH
A 1 T W /FAT | A F 7 ¥
@ § f5 w7 arr #v oF e
A ag fagra T8 i o & v
% f qer &7 ST ot @7 | AEw oy
g & W=t R f oA ar owrsh
HUHA FE qF AEGT | AGIAT AT
arfaeAg a1 qF= AT F@T ARy
fipedt @l § fort @ awat @ @
& o ¥ Wit #1 Eeming & o
fag wr{ @ @ a1 freme wwfad &
faw g dar a7 ¥ fag g T8 f
a1 @ § afew Amarfag W g
o g w9 A fgawr W F
qTE AT E 9T ¥ s o
R & AU W IR & 47 we
7 g & oo fog & & w7 w7
A F7 A%, 9g fear W @ F
77 o5 feen ot foay E e gm ow T
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w® ¢ fr gardy foer ool &7 o
TgET ST W@ § IW § wmEr wwagd
wwd foedit & g & 1 wwley feew
w1 gurAT qgg ATd 1w
e T W A frer A feew
wEr & fF 57 & g & fom s
For =g |

v oz Fe & fF fog foer a4
Faz S afms A g o A
forz 1 W Fwwr Tifee ) fewe @Y
ot st & 3war TA ¥ o agA
a1 s g1 e § % ag foew fam
TR A A 1 ew A feew v A
ST HRHY § S A W A R
foew qTeT @ WX §9X A & qg w0
war & e foem w=dl At Ea
g AFAE g s g e sy
ag o= e @ & wfaw ot 7@
vgm &\ gafaw gerEr & dwefug &
qrry g7 e s rfee arfy feer
1 F99 &% g fome ™ § EM
AT AFQE T FT A G

A a7, § e g @ g
foredr Tt & & agT B qEd AW ¥
A g ar W E 1 5 FN vy
¥ WEEA T AT PHIT AR
o SRR o
qeT WeAl g 5 ¥ 6 F gk Bwr &
H 3 R A e oA e
ot g1 @ I w1 I ¥feg woere
i S I

wwar w58 1 fawrfon « wga
waf ot § | 3R e Y oft earom
TEW & ¥ 1w gt & fr wel oft 1w
frr N A sl w @ &
¥ 357 § gy w90 5 of w57
A W A TH T T T N W
garh oo & faere & Wi gnefoer
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& ot fasns &1 age © foet & o
@acaw, W fefar @ §
aft Twg@wagr aww faAr
foew TaAT wgr 3 1| W@lag 7 Faw
gardt woit feedi o1 qucfon gt
wfge afew arge & w aeT (e
£ ot gvcfoy et wifgg 1 gal
v ¥ fagra @ ot foen gidt § ot
gart gw ¥ fewrf wdfr wifgy WX
qiw gl feew o frandr wifgg
QA AET BT &1 qgr it Rt w1 A
aacwy fear ar W ¢ 3 & w1
FTAAT A g

I P O A=~ 0. . -

Rl ¥ A wdr At q W
dTAYT @ ATH 39 % fao 374 &1 fH
qaTE AN E

SHRI GIRIDHAR GOMANGO (Ko
raput): Mr. Deputy-Speaker, Sir, 1
rise to support the Bill which 1s be-
tore the *luuse The hon. members
who participated in this debate have
given thelr oppmon. Now 1 would
like to give some suggestions tu the
Alinister.

The Estimates Commillee last year
fook up this maflter and submitied a
report about film censorship Theie
are some recommendations which an
very essential for the Government Lo
act on immediately.

There 1s the question about vulga-
nity and vilence in films, which 1s good
and which 1s bad, One author hss
said that nothing is good or bad but
thinking makes it so. We say that
this is good and that is bad. There
are two kindg of films which make
impact on our sociely and life the
story films and the documentarfes:
one is imaginative and other is rea-
lity; a film (s based on a story or novel
which is only an imagination, and a
documentary tells ug the day-to-day
affairs of the Government and what

Cinematograph SRAVANA 7, 1808 (S4KA)

Cinematograph
(2nd Amdt.) Bill
i1s happening in the country. It 1s smd
that there is no reality in flims. But
the pumnt 1s this. Though it 15 1mag-
uative, when we see the reality of hie
. a film and compare and see, we
think that the film 15 bad or good.
The next question is whether the film
12 of educative value to the masses.
Thiz 13 a media of mass communica-
tion. The gquestion for the Govern-
ment fv consider is that they should
produce more and more documenta-
rics by which Government can have
quality control on films.
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Tnere are pruducers on the one side
ang Government on the other side.
The producers say that, unlesg they
prouuce films with vulgarity and vio-
wnee, they will not be a success in the
vwoX ulthve and they cannot earn money.
They said that the Government ghould
check this vulgarity and violenre and
this contruveisy was golng ou A
uuwinber of committieeg were appointed
but due to the Government not lihag
.mmediate steps the vulgany and vio-
letice 1n vur films continue. Under this
Bil the Board will he reconstiluted
ané 1t will have six wholetime Mem-
I:ers including the Chairman. Here 1
want to draw your attention to the
recommendations of the Eslimates
Commitee of Lok Sabha (1973-74). S8th
Report which gays:

*The Committee would, howcier,
urge the Government that while ap-
pointing members to the new Board
of Film Censorg and Appellate Tri-
bunals they should ensure that only
persons with proven integrity and
knowledge of this industry are in-
cluded The Committee would also
Iike that proper representation should
be given to the fllm industry also
on these bodiex"

There were so many reporis, There
is that famous Khosla Committee re-
port. So. whle amending this law,
unless we give some powers to this
Board, the undesirable things cannot
be checked.
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Now the question is; after thus Bili
1s passed, whether the Government
will have an effective control.

Now, one of the objectives 15 tp con-
fer on the Central Governmant a Lmi-
ted revimonal junsdiction even in res-
pect of orders passed in appeals. Such
jurisdiction can be exercised only in
the interests of certain specified over-
riding considerations, namely the so-

vereignty ang integrity of India, secu-
nity of the State, friendly relations
with foreign States and public order.
decency or morality. It should be
‘and and not ‘or' While sovereignty
anq integrity are emsential, decency and
morality are also equally essential

Lastly, a word about the moral ques-
tion One cannot definie what mora-
ity 1= As I said earher, nothung 1s
bad or good but thinking makes )t
50 ...

MR DEPUTY-SPEAKER. You are
vet to experience that

SHRI GIRIDHAR GOMANGO
Lastly 1 support this Bill because even
though we are passing it after a year
of itg introduction, I hope it will help
in curbing violemce and vulgarity in
our films

ot FoN¥awre (wCraam)
Iea| WY, 4§ A wafwa’ asmg
famr gar? wmra ST & % gAwT gER A
=T F7ar § Wi A R ¥8 gE
WY Za7 g € Foek sav R Aa)
wgreT Wy 39 | gl A% fEeNy 4
war & gg avea famr foed 1952
& wfafqaw %1 avms ¥4 ¥ Fy
ST T ¥ 1 1952 # "o AF fawd
24 wat i form oy & fipewlt &7 AadYoiY
arf 7w § wg uF frert Y am
g W fory amar § A §
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37 fosil & wra  fowz dawdr
fasft N 7% s femr omar &
fauw a¢ fradt asd) oy ey &
WY & fgwrw & wgrll; e wwmerc
= fore et wrfz wY farar amar & 4

W N ¥ owR RN oww ®
qy ¥ gt w0 A AT efgd o,
vz ag arf ot Ay wgew age
w§ omT | Wi AW oW AT aEr
foredy fiaimr gro@a & g0 & 97 9%
mhrde wear A w0 aw aw o
wWra fre® sy oY & 1 w9 uar 93
arR fomdl wreteer Sifadr e e
arg foedl frmg o ¥few fav ot
AW oIS &1 Wre § QHT feemT w0
arR F1 ¥ § 9 qre Y Y wifiedr
ay 3 food a7 fei QY 2 aw
ITHY A swreEAT gy & ) &7 9
wt fomat %1 21 Wi 7 wgga weaTp
fF gl wefa aur e o) gfee
® frary arg Y & 1 W AY gAY
agt f1o Ao (gEwa) WM g1 yw &
AT 9T ¥ 2o Ao AT R X w7 oW
foeqt Yo dto a7 frar srdsy agrav
uv & wran oo agw wif av awm dz
v 37 feemy ¥ W9 6 79 =m
e w7 a%a g fs e gaie e
T AN AT | A 4§ e ¥
s qu WY ferar & forit qure fear @
te dlo 97 20 ATF  qEA ¥ QWY
foat %) feamgT o arfe gwre et
Y 7% wHT 8 7% fF 20 qvw oy
wa agder WY W g ¥ e AW T
£t fosk avlt @ IwT wleT
a1 wfm fem awTT #7 ur 1 w@d
at fomif & fou fagra o awd
£

16,38 hrs.

{SHRT JAGANNATHRAO in the Chair.)
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ot ow feew wrf b-—qox mr
atewe ww WY b | aE ow wedy
foemr § wre ) gfer & dea wraw ¥
agrl foer & 1 few oad a Y
¥ uit foey o A—igwm
AT A Te¥ ¥ aw qFx wwwr fx
9% wrea foew WY gAY frag qr a@)
At afex ax ¥ 2ar ar fauge
IWET 9IaT | AT AR qor AT @ QF
@ I e o o ¥fer amw
W wANY Wra W), fagwpe gar
wra 9t | & wrrar g fs A7 A w5
58 wafrat § dfer 3q & araqr WY
qat a8 *Y arer way ghar wifgy
&7 §Av A & QF W et wifer
W fegeam & A g faz g1, Forrn
ferma &Y aerfr o avrar &
aAETLY 81 1 aw AEY grar wnfza fe
oy frdt wrée no uwe atw WY Y
IR T T ) A v i famd o
urfo Qo nHo #)fegyd smwrgraa &
Tyt mmmam g fag a7z 7
wd31 ¥ aury & wrfe Are nAe ¥r
a7 «m1 7 fMevg  fagr wmT a7, 7
uTée Do 0Fo AT WY T KY darpw
£, W 1 @ 7w 7 sy oA wET
FAT & | WATATAY wTH AEE A 7
gar A% go qoY oY 7 & fegra 7
G amt w1 SYfaa forr w1 27 amr o
A g1 w7 AT foegr w1 2a w7, 39w
ar(ifeR, dwite w1 zawv afefoibez
& 1 aon wwwr g sfenrg gr—
wrw #Y feeat w1 gard Aloara waw
utx ayfwar qv wga soamar wwe qv
Wt .. :

ot oW o T () e A
) forly Y 39T w19 9¢ W@ wmy
a1 2|
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ot Ao Sigram  qX AY foel
Tz WY § I afc g ¥ asw
mAAFEATA AT E o

g QF JEE XAT AT 3 |
nF wsar &fgar, fagra Rfgdy o
Tewr famdY 3w amz W 4@
Y7 AT ZEATEREN A GAT AT ITAOF
fesw 24T Wl Ias! 2@ ¥ o AR
frat, =851 9AF WY gAFQ T @
grm 1 T A & oF afyar § ant
FZ Q19 FIA TATTAT AT TAE T AT
TF2 FT IAK AIA TAT HIE AT
q7 T AT | AT AT A(T AT IO
B0 | UF FT WEET A4 | A WL O
AT AG AG T F 4T 6 7 LwAT
7 Imrager fs s og ox AT 2
Q17 QA7 TAFT AT 1 A€ A BH A7ATR
31 AMWA | IT GFH OIT A(GAT | A7
ndy &faEr # fam® Ageg @) geal
998! wEr 9v W g ¥ 1 &%
T2 T oger 1 Ima aywr fw
77 fomw 3| & gmar ar g owmd s
FE W @AM | UE W AAH
feQmgmr dar g 7 srram fs
o< {57 w=al g1 ar &1 I9%T Wear
FATT T T G AT 7 AT P 7
37 w81 qam fear § ) AxTan
T ETI A I &
/Y7 I AR HT T wr A wgAr
&1 19 FT L A a7 IQ FAT T WA oy
fheq &% w71 7 & | WTrwE g
ag § f& og fomr a7 ot @ A9 a7
9T A% & oW W T & fom oy
21 aw A g €W warn g oA
Frafer s T & Wi gt wam
fasmmr & 1 ag wgar & fw 3awT wral
& 4% §F W & 9w fomw Wt
TR Mg R
amT € SIET % AT § Wi 9w
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T frafmwsrar §) srIwaEy
w9r 57 4Y a v f gz Y FEv ard
FAAT A 3@ & u)r gqd ¥ ¥ aw Y
fosw @ ? waT AT g a1 WA
fo.mdr ®t frdee =@ frar a1 &%
g uw &1 21§94 foy ov 9 399
T ARTA WEAA g1 | A9 QuT AR At
79 f& /T ®t AT fesw fzed A
T R

ATATA SrYAAT 4z A ¥ e oag
97 wifgq, o7 a7 T 2 fro#w
At dar afed | & GTORT TAATAT TTEAT
2 fr 7% swr &1 7Y fraran 78 o 2,
ot g7 &t &7 &t areft 2, e g
fazjote & faa=r & ) &F dtg 7Y oz
fm 9 & ot A g5 J1F AT o4
? 3% &g faz 7 v fepema W
7= fav v # | o5 TR 9T E AR
a1 & w7777 & farer 72T Formr Y
q1, 77 79 weut 7w arz & | e faa
mﬁrﬁﬁﬁmmmﬂrm.
i fiem sv? o1 fer ¥l A7 )
e T w5 =% ATTIAT §7 AT
THRT AT qrEfeT g vE & wrw A
arrraor fqaaT 2 M7 ST Aqre FT AT
#, Trfenr A Srar dut wEAT
& V€ ATy A 5 WAl qor oz A
az 77 g7 o w ¥ qfear s
# oy fyay 2 /Y o7 ag WA 0
fzar A gat fe=1 @ e 77 fad
W T dm AT G 0
9 97 far ¥ gy ° e gy meiEA
TV EMAT £ | FATT WIEET A 39§ TR
¥ & ™ ¥ 7 Pt w5y ory A
= otr feft &1 15 vvg & AT fredy
? afem gu maze oty mfie 79 § for
W o10-15 =1 wrar faeen o ownm
W1 2w WA e fegr &) 24 5T
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are | wvy =2rd ¥ R A T O
ot wrrowt wary AT Afeq | ST HOoTTE
TH A OF qoATg & WA | WY Ay
%1 e A | vl fReR Fae T
#1 ofye mror ft Tt &, s Y et
3. fe2 7t fa & 1wt vw fier
T W wr & | I AT F v Ay
fraa g igma® Ty 8 EA
& wrar sver AiRd W geArT e
fawelt & a2z ged & & o FY WY )
T AT A AR AT AR E 4 Fr AW
% fx & oz T A TAARZ 11 9 Pramd
&1 | fom A7g 7 e W AW JET
fear age 7 @ s ATg A @ T wr
g | & sgr b Faad o i grer
2 ITFET AT TEWRW ¥T T |
ER R E R G R
XY 7 AL ZY A% & Afew = T wwey
TET &1 qAAT 2 1 qW ATE w7 AA AT
W AT E9T FT AT AT ATAT R

A wHET Y frow g areA
¢ 1 a7 @ gt & frara T A
ATT & | IR AT 7 q9T §S TWIA
Fafeafy o § 1 24 79 3 00T WA
aEet aTe AR A & 0 & R g
f feesr s¥=Y o oy TEsY & e ge
7 AT [r< NG FT AT 2 g

T =1 % 9 & ¢7 fa Fr zamey
FCTE |

&t an v ot (aver) [Py
wET, WA AR 7 ¢F faw w1 mafean
w7 Ty WA afafy €t &
337 fam § 1 TR AR TR OTEAT
o1 H T AW 7 T A g

Foay ofrae ¥ Famy & 1 sre oy e
7 ag ¥ AT I e W g ¥ fag
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FE =0 A ZTAFAT 2 | TZOF mq
T g 20 AT F AR o9
ot g7 "mew w7 frEw qmfyr,
FEFiE, AEMEEE 07 FdfRE
AT WA FT AL VAT T ) FAY
A% § g8 TORT XEAT T | FATR
T fror g aaf ¥ S fEe
afr g FAAT W ¥ ar I
=y qmi fr gwrr 1 3T d

T EACE 7 A7 ¥HIT FT ATAT,
FEFHT mr W'TTF. TIAH AT ?
3o mﬁmﬁrmmc’tftﬁ?é AT gH
St 337 AT & , THRRIAT faa=m &1
@ AT /A ﬁ??nr FATEITH arf‘ﬂrr
THUATT FIADT, HT T30 F T390 AT
77 [ &1 ZY Tgrar foar & g
&3 F argar #7adr %1 fae F a4
90 T 7T HIT FLA AAT 3 A0 IqT
7 2 fr g fooow 1Az &7 Tt
% §. 7 7 aX §, gy fRed fanga
WA aFgE I FAE T g —

<

,ﬁl o

~Another criticism made is that
Indian movies are mere cheap copies
of foreign movies. Often the stories
are borrowed from the story of a
popular Hollywood film, the dresses
and erotic scenes are lifted almost
bodily from them and introduced
inty Indian films”

39 & 497 67 & o7 & F1z FET TZAT
g:

“Indian Alms are far removed
from reality and the film world is
something that has no relation to real
life. The characters in a film do not
behave as real human ‘beings. The
story does not unfold itself in a con-
vincing manner. the unrea! world
of films is therefore, lacking in con-
viction and fails to entertain.”

AT FUdY AT O F AT 65 FIT 23
o7 24 H F37 TATE -
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*A boy of 23 in a reformatory
schoo! said: “In my opdinion 1t is a
buad thing for young boys to see
pictures showing a man stealing.
Pictures o: zangsters enabled me to
become one of them. Movies show-
ed me the way to steal «utomo-
biles.”:

“The investizators made a list of
the tricks learnt by young deiingii-
er:ts from films.”.

A
)

'r T4 32 WITF AT 0% fAs

Z1 % mmast § 5 940 wdT
TAATT AT AT AT T
A7 ™ T qar ¥

oy
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K
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T 7wz WA § =8 g Ay ewaeqrdi Ay
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waifer s & fong 2,785,000 &
uftr ad wr gt g & qwwear § fi
ot 98 wrawwar off &)

e faw & dw dvw 3 Wi dww
sHqavHe gy fsd 72 § ) Sy S
Fegroam &

“Any person, desiring to export
any film for exhibition outside India
shall in the prescribed manner make
an application to the Board for a
certificats in respect theroof and the
Bboarg may, after the examination
of the film as provided in this Act
and the rules made threunder —

(i) sanction the film as a film fit
for exhibition outside India; or

(ii) direct the applicant to carry
out such excisions or modifica-
tions in the film as it thinks
necessary, before sanctioning the
film as a film At for exhibition
outside India;".

7% fedY wrvedorrs o § fe ot e
w3t e ey oy i ferg g, T
T wEEe dwr wRw W R
wws wewtz Wy gfeww fer
WRT | W St wgea ag Ty gy £
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:t;wtmn‘h wFgray w7 FATAT
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16 hrs.

wa Y g A f5 Avr fadar
@y § oY W FT AT ITIATI(E AV
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"'fl" m dwum which could be used for good or

we et ‘-! i ! tor bad Particululy mn a soclety ke

WTTdYe weaAr @Y § £ fodft ft 955 ours, we have to keep in ming the

F AR R P9 BN T AT AR
w3 1| af @t qodt gardt s e
&, fomar oft fedwit a rwars wgn s

® WA AT &7 | &l widf g1,
%1 gefern ad f a7% 7777 w1 A
& wifge | % fag g T w
¥TIA ¥G1 A ARG AT AT wATT
& T WA i A 9w A A
fora @ su® s7v wfamw A wifeT
¥ & fa fraw awq wifer fs &8 s
9EAA Wrfge Wi i 3o 6 gar wifge
WARIF AT fam qmqa v

THE MINISTER OF INFORMATION
AND BROADCASTING SHR L K.
GUJRAL, I am grateful to the House
for debating this 1ssue with go much
wmnterest You will recall that we had
debaled this in February last angd |
wag feeling that pershaps it might Le
dafficult for us again to link up the dis-
cussion we were having five months
ago but fortunately Members have
kept their munds so fresh that even
after five months’ break the [ink was
not broken and the discussion was
worthwhile

Let me recall that five months hack
some leading Members of the House
took part in the debate, namely Shn
Sreekantan Nair, Shri Salve, Shri
Hazra, Shn Daga, Frof Mukherjee Dr.
Karni Singh who was a member of
the Khosla Commuttee also though the
attended only one meeting—Prot
Dandavate and some friends spoke to-
day and they have all enriched the
discussion very much

What become obvious was the con-
cern about the present mtuation re-
garding films because everybody rea-
Lises that this is a very powerful me-

unpact on minds, especially young
minds  Visual media, particularly the
film have come to occupy the centre
ut stage in our cullural hfe It Is a
fwt whether we like it or not, that
toduy «ll performing arts forun lely
or unfortunately I think more unfor-
funatel r then fortunately, derive their
inspiration more from the films than
rice versa ] say so because 1 feel
that the performing arts should set the
standards for films and not vice v ra,
paiticularly when the tradition and
heritage o! our performing arts Is sn
rich trom which we can draw a lot
I feel that our children in particular
have to be somewhat, if 1 may say so,
saved from the impact of the films as
they are at the moment We have not
1ealised how much impact thig me-
dium, 15 having on the making of
minds In this regard, the Khosla
Committee has done very good work
It was a commiitee composed of leain-
td people who gave their time and ap-
plied their mind to study the various
aspects of the film and it came to some
conclusions the result of which 14 this
Bi'l It 1s important to remember not®
only the impact the film has on aduits
and giowmn-ups hut the deep impact it
has on the munds of the chuldren and
the vounger people The Khosla Com-
mittee has evhaustively quoted from
the book Our Morme Made Children
bv Forman I shall take a few minutes
to quote some very pertinent quota-
tions which the Khosla Committee has
given from that book I quote from
page 61 of the report

“55 Forman gtates that children
retain 70 per cent of what the adult
retalls upon seeing a film and that
the impression of a film lasts for a
considerable time Indeed some of
the impressions mature and become
clearer with the passage of time
The film. therefore, makes a very
strong imoect wuvon children, far
stronger than adults are prone to
believe Experiments made with
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educational films show that know-
ledge increaseq 20 per cemt to 40
per cent more on screening a film
thun on communicating the same
knowiedge through other means. The
auther adug that o scene n a film
shapes the  athit des  and social
values of childien. Any kind of
mediunm which employs visual as
well az aura- commumcation makes
a deep ond lasting mmpact apon an
imprev.ionable mind”

“5.6 Forman points out that the
mental make up of a cruninal in the
film 13 not explamned If 15 not tiil
the very c¢nd that he meets his
punishment and m the meantime a
great dea! I sympathy 1s aroused
for him  The part of many crimi-
nals in films is taken by popular
etars who are well dressed, hand-
some and often rich In the same
wav, 'cie without marriage consti-
tufes a disproportionately large part
of film themes, and the actor, are
usually pnpulur film stars There-
fcre in the minds of the audience.
perlitutarly the voung and 1mpres-
sinnable part of the audience, a men-
sure o* sympathy an.' approval is
aroused "

“349 The author says "Imagine the
childrer from the age of six on ex-
poved to the flood of movies pounng
feross the sereen, lvaded chiefly with
the well-knnwn movie trinity of love,
sex and crime with all the violence,
vulgarity and false values that so
many movies have. It 15 a question
whether the child will have become
80 excited as to lose sleep for a week
or will sleep so drugeed or exhaus-
ed by emotional fatigue that his
gleep will be m kind of stupor.
Whichever of the two happens the
price pald is exorbitant.”

This 15 the basic background in which
we have to examine the film scene as
such.

Wlm ne well know, leaves a great
dasl of impression.’ As I have said
just now, it is not only on the child
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but also on the adult mund. ], there-
fore posc a question to this august
body and, through this, to the s.c.ety
as a whoie whether it 15 a matter of
sucial concern or nol.  Can  suuetly
ighore thi, powerful medium’ Up tll
have we or have we not let the
film aloue to do whatever it can to the
ooty Jat arge” We have :et the tale
of the society, the shape of the society,
the fulure of the soriety particularly
the future of the tender minds in the
hand, «f thise whom we may choose
ty call by and large, financial adven-
tutes These financia] adventurers
haie not taken cinema either as an
arl, or as a contribution or as some-
thing which we may cal! culture. They
have taken to it for the purpose of
digging gold. They have not gone for
the purpose of relorming society and
realising the responsibilities that so-
clety imposed on them But, unfortu-
nately, a substantial section of them
have looked upon it for making quick
money by the shortest possible methods
and possible means I do feel that at
least sometimes my friend, Shri Jyotir-
moy Bosu should agree on something,
hecause I am talking of culture and I
hone he 1s interested in culture more
than politics, at least sometimes
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I do fesl that societv, unfortunately,
as surh has turned a Nelson's eye to
thi, very immpurtant happening withun
the society as a whole Sometimes we
have beep motivated by puritanism
We have felt that in our puritanism we
can wish the film out but the film could
not be wished out The film has come
and the film has mnvaded our cultural
‘ife: rather. it is now part of the entire
hife of the society as a whole. There-
fore, when we have continued to have
an ambivalent attitude towards the
film as such the film has gone further
and made its imnact. I. therefore, feel
that today at least the time has come
when we <chould veslise that this
nowerful fores has to be contralled not
in the political zense but in the social
sense and used for social purposes.

T do feel that people who have secisl
consciousness and social responsibility

l

1
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should be given more and more

opportunity to maxe films. I also teel
| that this sense of responsibility hag to

be the bagic ingredient for any cinema
| policy that we may choose to follow in
i this country as a whole. We should
‘. also face the fact that this medium in
today's context has to be dealt with
and cannot be wished out I do feel
therefore, that towards this powerful
visua! medium which can shape the
society as a whole particularly in our
country where educationa and cul-
tural inputs arc so much needed, we
should have a positive atitude Dbe-
cause the film can be used {o a great
dea! of advantage,

I would also hke to point out ngain
going bark to the Khosla Connniitee.
because they have made o very in-
teresting ousersy ation- they have
quoted from the same book to which
1 have just now referrod —the author
claims:

*We pav for our schoo! system We
pay for our water supplv. We alo
pay for the motion pictures  What
would we say if any questionable
character were to be allowed to
come in suddenly and take charge
ot aur children's school? Or, if sus-
pected water wele even occasionally
turned into our mamns? What an
outery goe; up if the milk supply 1n
a town is suddently discovered to
be in the least degree tainted. The
vast haphazird promuscous So fre-
quently 1ll-chosen, output of pic-
tures to which we expose cur
children’s mindy for influence and
imprint. is not this at least of equal
importance?”

This is the basic issue.
Unless we are able to treat and
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change. That can change only if we
decidé that social investmeni has to

SHRI MANORANJAN HAZARA
(ARAMBAGH): It has no comnection
with the Bill, \

SHRI 1. K. GUJRAL: I think, if
you wiil use more of your imagination
and less of your speaking-power you
will find the connection.

SHRI JYOTIRMOY BOSU (DIA-
MOND HARBOUR): Be relevant

SHRL I. K. GUJRAL: I om glad
Mr Jyotirmoy Bofy 15 interested in
relevance,

I do fee! that unless we decide asg o
sociely thal souia! invedtraemt has to
be made and canntnt hLe delayed, we
will only tace a soual peril. Unless
we Jdre realy in a position to evuive
and tutn our eyes fully on the contit
hution that film hay been muking o
stage is tast  arriving when we cun
fa e. Iike some of the Western sty 8
a sociul catastrophe.

I think, for suwae Line now 1 have
pleaded here and vulace Lhat the man
method o unproving film 1y that society
#s o whole and the Guvernment a8
such must decide tv make substantial
muestment m ulm In today's cuntext,
as I have said we sev that films are
macle by those whe are the worst type
ol profiteers. 1 am not copdemning
everybody in filn  sndustry, 1 am
talking of the financial structure of
flm industry as such. Unfortunately,
that section of finances have gone
into the film industry which charge
very heavy interest. Not oniy they
charge heavy interest but they dictate
their terms also, Even the best of the
scripts ang the best of the storieg get
destroyed because healthy finance is
not available.

1 have had the opportunity of study-
ing the systems of gsome of those
countries which we may call as
developed countrisa¢ particuledly in
that sense of freedom of edpremion
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about which my hoo, friend, Shri Daga,
lg concerned angd in those countries,
we have seen that the Governments
there have made massive financial in-
vestments. Unless we make healthy
fnance avallable, unhealthy finance
and healthy films caunnot co-exist. It
is just not possibls. Unfortunately, we
have treated films as a “Kamadhenu
cow”. We bave only tried to get en-
tertainment tax out of it,. We have
not tried to feed back any money into
it. The resuit of it is that the fAlm
scene in totality is degenerating,

Recently, we have made a small ex-
periment in  setting up the Film
Finance Corporation,  Although the
contribution has been very meagre in
15 years of the Fiim Fmance Corpora-
fion'y existente we have been abie to
find about Rs 1 rrore o! investment
cven then we haie seen that the film
stene has changed considerably. Be-
rause of intervention of the Film
Finance Corporation, because of a new
wave of films and the emergence of
the regional cinema. there hag been a
contnibution  which  directly and
incirectly has keen good even by
small investment, I am very certain
that unless we decide that a percentage
of the earnings of the entertainment
tax will be fed back ino the flm
Industry, the cinema sceme will not
Improve

Every day the technology of film-mak-
ing is becoming expensive. Raw film
has become expensive; cameras have
become expenmive. The production of

1898 (SAKA) Cingmatogreph

(2nd Amdt.) Bill
contributed to the change of the attitude
of the people.

I am speaking in this August House
where the whole country is represented.
I do wish to appeal through this House
to the society and policymakers that
we must decide to invest in the cinema
industy as such and that only then
we can possibly create what we may
choose to call an Indian cinema.

SHRI NOORUL HUDA
Are you appealing to change social
values?

SHRI I. K. GUJRAL: Social velues

medium, investment is needed, and 10~
vestment should be made hy us. I do
not exonerate the responsibility of the
Government. I am trying to say that
the responsibility of the Government
1s considerably more because rot
the Centre but also the States
on crying that films are doing harm.
But what are we doing cbout it, how
much have we decided to invest, I
lhke to ask. The States earn
average about Rs. 60 croreg
on enterfainment tax. But in 1
we have invested only Rs. 1
through the Films Finance Corpors-
tion Naturally, you cannot change the
scene as such. | make appeals be-
cause sometimes my own heart breaks;
1 feel that, in spite of my best efforts.
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the land of Tagore, where culture also
matters. 1f he tries to put himself
in that frame of mind he will be able
ip think of things betier and finer than
what his mind is being upplied to al-
ways.
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The scene has changed in this
country. India has undergone many
changes. Today India is the biggest
film producer in the world. We pru-

. duce the maximum pumber of films

compared to any other country, and
if T am not mistaken—I hope I am

' right in saying so—that, in -pite of

everything, it is a very fortunate thing
that our creative genius in the cinema
has emerged and asserted itself com-
pared to the creative genius in the
world, We have seen that in many
competitions and many festivals our
film-makers have made their mark and
they have been able to show to the
world that better films can be made
and have been made in spite of all the
difficulties that they have been facing.

This Bill is trying to remove some of
the difficulties that censorship has been
facing. Any consorship law, at ils
very best. is a negative force or a
negalive approach. It naturallv, can
have only a very limited role. Al-
though it must assert against vuigari-
ty it must assert against debasing of
taste, it must assert against dehumanis-
ing of sensitivitieg and finer values, it
must assert against perversion, it must
assert against glorification of the
goondas and it must resotre to women
and children their rightful place in the
society. Even then thig cannot be as
effective ag public opinion hecause the
most effective censorship in the country
is ultimately the public spinion. Pub-
lic opinion in this context has naturally

| to be educated.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Where is the public opi-
nion”

SHRI I K. GUJRAL: That is what
.l am appealing for, You and I should
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arouse that public opinion. To an
extent a change has come, 1 will give
one or two indications. For instance,
till about last year whenver the Cen-
sorship Board gave 'A' Cert:ficufy to a
film, the flm-mokers were gererally
very happy because they thought that
it would dig more gold. But now we
have seen a change in the course of the
last year or so. Whenever ‘A’ Certi-
ficate is given, there is now z!wauys a
hue and cry and the demand is more
for ‘U’ Certificate, This itself is indi-
cative of the change. Another indica-
tive is this. The regional language
films for instance, Malavalam films,
Kannada films and Bengali films. the
new ones that have come up in these
three or four States, have made a place
for themselves: they ore hased on
classics, on social investigation, social
issues, And this scheme ig ncw being
respected mo-e and more. But I do
feel that even then....

SHRI P. G. MAVALANKAR (Ahme-
dabad): If you are building a case for
quality films, let us spend more cn it

SHRI 1. K. GUJRAL: I do not invesl
anything on it. You a-e talking of
more and more. I say. let us invest
something on it. Unless we decide to
invest something on it the cinema
scene will not change. I o not know
whether you were here when I was
speaking on this point. Perhaps you
had been out. I am not sccusing you
but on this I have spoken at length
because 1 am one of those who would
like you to feel—it is not a question
of this side or that side—that it is a
matter of common concern for all of
us. This is a powerful medinm which
makes and shapes the minds of men
and so it needs investment like the
books. .. ..

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Where are the cirema halls
even if yvou make better films?

SHRI 1. K. GUJRAL: Not only
cinema hally but better Aims have to
be produced, moze and more specialis-
ed films for children and young men
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need to e made and all this needs
investment, I fhink the stage has
<come when the country should apply
all ity mind whether we can or we
<annol al leas{ part with 50 per cent
of ihe euntertamnment tax {o see that
better cinemug cnme in and even the
number of cinéma theatres thut we
have in our country as our iriend
Shr1 Vajpayee has d-awn our attention
10, 1s only about 7,800 Can yuu ima-
gine that the Soviet Union with a po-
pulation of one-fourth of ours, has
1.40.000 cinemas, The UNESC'O some-
ttme ago had layg down nnrms for
cinemas. Even 1f we fnllow those
norms m lhe developing couniries, we
should increase our cinema hLulls by
three Umes because what 15 hap-
pening to-day is  not that cinemas
«.0 few but the cinemas are ex-
pensive  The Inowest cinema ticket plus
the entertainment tax has become so
eapensive that a lower middle clas
man or a poor man just cannot affo~d
to go to cinema at all It 1s not a
question that he cannot “e mnfluenced
but he 15 kept out of the contact with
the cinema and entertainment 1s denied
to him. In urban areas more snd
more we are finding tensions which
are not only economic tensions hut
non-economic  tensiuns also because
there 1s no release from thoze tensions.
We have made some exoeriment 1n
Delh: recenily by starting an open air
cinema in the Rabindra Rangashala
whe-e we have kept the ticket at 50
paise and Rupee one. We have 8000
seats and you will be surprised that
every day every seat 1s sold ang every
day 3000 people come who. I must say
never go 1o cinemas otherwise and
people from Juggis and )hopris who
cannot just otherwise aflori ty go to
a cinema.

SHRI JYOTIRMOY BOSU It creates
a law ang order problem.

SHRI 1 K. GUJRAL' That problem
will always be there wheneve: people
get together. But that does not mean
that we can afford to throw the baby
with the fube water. Therefore, I do
feel fhat we should possibly think in
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having something in this
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texms of
cpntext.

Some of my friends talkel about the
criteria followed by the Censorshup
Board in rejecting the films In tpe
last couple of years I am parlizuiacly
keen that films that preach violence ..

SHRI JYOTIRMOY BOSU What
happened to the Member +who was
cwght red-handed taking a bribe n
Bombay”

SHRI I K. GUJRAL: I 1g nut k" ow
Perhaps Shri  Jyotirmoy Buosu knows
belter.

SHRI JYOTIRMOY BOSU Jyolr
moy Bosu gets the informat.on

SHRI I K. GUJRAL 1 woulq have
appreciated 1f the hon. Member gets
up and speaks The hon. Member did
not participate in the debate He was
busy writing his notes for something
else. Suddenly something flashes ac-
ross lis mind and he starts interrupt-
ing

SHRI JYTIRMOY BOSU: I am pri-
vileged to sit on the same bench as
the Chairman. Pleasq dv not carty
coal to New Castle

SHRI 1 K. GUJRAL I am prepared
to give the floor to Shri Jyotirmoy
Bosu to give us some worthwhile sug-
gestions. But he does not apply his
mind to matters of culture. That 18
the t-agedy That is the real diffi-
culty.

SHRI JYOTIRMOY BOSU: At the
present moment I am worned thout
the stomach culture i1n this country.

SHRI 1. K. GUJRAL: 1 hope your
negative approach will fill that sson.
As 1 was sayving that we have been
trying to assert and curtal wviolence
and vulgarnty in the cimema. In the
lagt year for instance, we denied perti-
ficates to 15 films. In this year in the
first 5 months, the Censo-ship Boarg
refused to certify 3 flms. Also the
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metreage of cuttings has conderably
increased. In 1973, apart from the
films which were not permitted to be
shown, about 15000 metres were cut
from the various films. But cuts Jo
not solve any problems. As I have
said just now, all these are negative
methods. Positive methodg have to be

found.

Then I come to the points made by
Shi Sreekantan Nawr who sald that
the get up is being made move cum-
bersome in respect of the Film Censor
Board for that, I Wwould say. it 1s not
cumbersome but it Is being made sim-
plified in the sense that now we are
going to have six whole-time members
and the result would be, since every
film will have to be seen by at least
one whole-time member uniformity
in regard to the applicatica of the
rules will be thete and it is far more
easier for them to sit with the nrsessors
of a particular language and take a
view on the film at the moment, With
ithe help of the honorary committees
we are not able to make the impact
and that is why we have accepted the
recommendation of the Khosla Com-
gttee and we are going in that direc-

n.

Now I come to another point which
was raised by my friend Mr. Salve and
It is this. He spoke about the vazious
aspects of the filmy and he had parti-
cularly drawn my attention to the film
Bobby which was worrying him very
much. I have drawn the attention of
the Film Censor Board to the rermarks
made by Mr. Salve,

Mr. Manoranjan Hazra talked about
the fate of the Cine-wo-keis who do
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Now, Mr. Dage made a long speech.
and he wae particularly worried about
the words censor, about the older
people, about the dangerous trends and
g0 on. He spid in the course of his
speech that fllms had not made any
impact, I think Mr. Daga's speech
was very classical, because, he is one:
of those people who feel that cinema
is seen and forgotten sconer than one
thinks, But if you sit with Mr. Daga
he will even tell you what fiim he
ssw some twenty years ago and what
was the story there, and still he feels
that the impact of the film can be
easily forgotten! Mr. Daga also quoted
Khosla Committee Report, and Mr.
Daga said that they had talked
of Liberal approach. I agree. Liberal
and licentiousness are two different
things. I am all in favour of laberal
approach. I am not a conservative
and I am not for a conservative ap-
proach at all but I am for a more
responsible approach. I do agree with
Mr. Daga that

SHRI B. V. NAIK (Kanara): What
you do is this. When it comes to prac-
tical things, what you are doing is,
you are not going to introduce good
films, but you are going o cut the
bad films. That 15 to say, it is only a
negative function The hon. Minister
is very sensible and I am zure he will

give greater thought to it,

SHRI L K GUJRAL: I am grateful
for the credit you gave for being a
sensible one; you can say sensitivity,
ag well, because in art valyes I have
sensitivity as well We have changed
the approach the methodology ete. and
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BHRI B. V. NAIK: What all you can
do witn the censors ig to take a scissor
and cut the negative part but you
cannot substitute 3 good part.

SHRI 1. K GUJRAL: 1 have said so.
My friend, Prof. Mukberjee is not here.
He also had talked of the need fo: a
se~ible national films policy which I
Bave tried fo enunciate just now and
also the Cine Workers' Bill. He had
algo talked about the Metro Cinema
and Shri Bosy is interested in that also
and because Mr. Bosu is keen that
something should be said about the
Metro Cinema. 1 would only like to
say here that we have set up a negoti-
ating commuttes from the various in-
dustries together and some represen-
tatives of the owners are also here
and the documents aze being examined.
I hope we shall be in a position to
settle this issue soon. (Interruptions).

SHRI JYOTIRMOY BOSU: You sup-
port Messrs. Gupta Brothers in Bom-

bay. And you, Mr. Ganesh, have given
bim support.

SHRI 1. K. GUJRAL: He has given
me full support. I also feel that Shri
Nahaula, particularly, had talked of the
good flims and the people’s demand for
a good film  He had asked for a Film
Corporation I am glad o say that
only two duys ago the Cabinet had
approved of the seiting up of 3 national
film corporation. I think we shall be
setling it up very poon. With the
setting up of that we shall be able to

|
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think that there 18 generation gap in
the government thinking. I think that
the generation gap is not in the con-
text that we are against what the new
generation wants. 1 am all for the
films which are youthful in approach,
which are youthful in their compreben-
sion, which are youthful in their art
films and which are youthful in their
sensitivaity. But, 1 think ;hat ali that
15 sold in the name of the youth is
not that either Prof. Dandavate or 1
would wish. I think it is not in that
sense that we have any generation gap
problem. I think Prof. Dandavate also
had asked a question which needs a
reply. He has asked whether the ele-
ments which are extraneous to arts are
judged by the art form, I think it
would be too much if we say that all
the films are in art forms although
some of the makers do believe in them.
Do you know, Prof. Dandavate that
out 100 filmg which were started in
India, seventy per sent of the films
fall under it because people who are
adventurists and who have earned
moniey in something else—in stock ex-
change or something else—Jlo want to
venture into the films® The result of
all this for making a good film. In
that they are neither interested in the
art films nor in aesthetics. We have,
fortunately, as I gaid just now, some
leaders who bave a deep commitment
to the art films and the things of that
kind. I do not thnk that there is any
dificulty coming from the censors or
from those who are certifying the
films as such.

Before 1 finish, 1 must compliment
Prof. Dandavate for his very very
beautiful speech on the art and the
enunciation of the art film.
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SHRI 1. K. GUJRAL: I am not nble
to suy ‘Yes' or ‘No' because this is a
uiscus«ion 17 which, If Prof. Daadavate
wants me to gay ‘Yes' or '‘No' I would
uot Like 1o reply. I can assure you of
ane think and that is that no attempt
whatsnever on our par{ will he made
cither to regiment the art or {o iry to
cont-ol the art. We are snly tryving to
climinate those things {o be urhealthy
and known to be perverse to debase
human values which, not e~l: nets us
a poison to our society bui is now
acting 1s a lava to gur basic and cul-
turel art value. We are now trying to
firht against this angd not agaivst the
art films as such

Shri Mavalankar hss natarally and
rightly asked that we must be always
conscious of the difference belween
the freedom and licence and the liberty
of the people that is involved in it. I
think that it is in that context only
that we are thinking of the present
meaesures because corelations of these
thres only make the wvalidity to the
present Bill definitely useful. Shri
Rudra Pratap Singh has compliined
about the lack of uniformily of the
censors. I think with the sppointment
of whole-time members we will be able
1o achieve that uniformity. He talked
at length about nudity and kissing, 1
think I have made my views known
on this subject in the meetings of the
consultative committee, i is ‘n the
broad context as Khosla Committee
has tried to see these things that they
have to be seen. Covered nudity and
covered vulgarity can be worse fhan
nudity, That is what is happening
today.

Shri Tombi Singh has drawn our
atlention ang rightly s» that we must
declare our national film policy. I
haye gaid just now how I am lnoking
at the scene and what are the ingredi-
ents of the national film policy. Shri
Gowder has talked ahout censorship
by the Siate Governments. This issue
was discussed at length in the Consti-
tuent Assembly when censoring and
films were made central subjects and
taken from the Concur-ent List. I
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might quote a little from the speech of
Dr. Ambedkar; ’

“Mr. Preswlent. Sir, (he object of
bringing this eniry which was orgi-
nally in the Concurrent List to the
Union List 1s two-fold. .

Firstly, to  prescribe as far as
possible a unifo'm standard
for sanction of films, and

Secundly, to preveny an  injury
being done to any producer of
a film whuse film may not be
sanctioned by any particular
province for reason of some
idiosyncracy or some standards
which are extra-ordina:y char-
acter and do not conform..."”,

I think this speech holds good even
today and particularly in his State
politics  which is dominated by
cinema. 1 thunk the preseny situation
where censorship is a central subjeet
is correct but while appointing six
members we are going to post two of
them at Madras and they must know
the local languages of the region be-
cause only then the censorship will
be possible. Since India i« making
many films we have provideg in the
Bill assezeors to assist the v/hole-
time members. Our policy wil] be
to have the Chairman and {wo mem-
bers in Bombay: two members in
Madras and one member in Calcutta
50 that they are able to lonk affer
all the films made in those areas. My
friend Mr. Reddy had asked me tn see
that people knowing varinug langunges
are appointed on the censor Board.
Well. we will try to do that as far as
possible. Some friends have askeg me
about the pre-censorship of the scri-
pts. I is not an impracticable sugges-
tion but it does not serve much pur-
posr because films are not made by
:nnts. They are made as films deve-
p.

ot o wgw ww: dar ore ¥
ATy fe ag we ¥ off e we ¥
A it e
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Ty I R TR EAAF RO RADE
afrrggar v pe A g fe sz asfaes
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(4 (=raury )
SHRI JYOTIRMOY BOSU
bring a Punjabi film 1o him

1 <hall

SHRI 1| K GUJRAL et him
please do S0 That 1s why [ bave
succeeded 1n persuading hve or siX
States to set up cinema corporalions
to make more cinemas, because ulti-
mately that will be mo-e vseful than
just avesting moD=ys 1n cinemas
which have already been made.

My hon friend Shr Sharma trlked
of the extra expenditure invohed. I
thunk there was a great deal of con-
tradiction in what he sald On the
one side, he was very much concero-
ed about the social impact of films
and on the other side, he was more
concerned about the couple of lukhs
of rupees which would be gpent on
censoring of films, But I c¢an assure
him that most of 1t will be recovered
because two are going to increase the
censorship fee also and so it is not
as if in the end the exchequer will
be losing money on this

I think 1 have a covered of
the pointy raised in this debate 1
shall gnly conclude by saying that as
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treat with considerably more sennus-
ness the cinema scene as such ung help
us and the socicty in evolv 1g 4 com-
prehensne hlm policy which to a very
sreat eatent fortunately has been
spelt out in the Estimates Commuitee’s
1eport The Estimates Commuitee’s
report has been verv wholecome wnd
usefu] and we are trung (o evolve 4
policy based on that
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MR CHAIRMAN The question 18
“That the Bill further to amend
the Cinematograph Act, 1952, as

pas ed by Rajya Sabha, be taken
into constderation™

The motion was adopted

Clause 2 was added to the Bull,

S5HRI MANORANJAN

HAZRA 1
beg, to move,

Page 2, onut lines 4 to 10 (16)

I have moved this amendment be-
cause In my opimion there i1s no necd
for @ revining commuttee because
the.e 1. alrewdy <nother commitiee

for the puipose 1 hope the hon
Minister will accept 1t

SHRII K GUJRAL. I am un-
fortunately not in a posiion to
agree with my hon frniend. The
question of a 1eviung committee
came in because some people used to
file appeals. Uptil now, our proce-
dure 1~ that appeals are disposed of
by the Ministry and the Mmmster
either after seeyng the films himself or
after taking the advice of some of
the experts We are now institution-
alimng 1t We are going to have a
panel of about 12 learned people who
know about films and about law,
out °f these 12 we shall choose a
panel of two or three every time an
appeal comes, and the Minister will
follow the advice of this panel 1n
disposing of the appeal 1 think this
1s betler institutionally than any dis-
crelionary powers given even (g ibe
Minister

MR CHAIRMAN. I shall now put
amendment No. 16 to vote.
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Ehs, Chatrman] pointed by the Central Gov-
Amendment No. 16 was put and ernment’, the words ‘five
negatived. other whole-time¢ members
and 12 h members ap-

MR. CHAIRMAN: The question is.
“That clause 2 stand part of the

Bill", :
The motion was adopted.

Clause 2 was added to the Bill.
Clause 3—(amendment of section 3)

SHRI R. R. SHARMA: I beg to
move.

Page 2, hines 14 and 15—

for “five other whole-time mem-
bers and six honorary mem-
bers" '’

substitute—

‘“five hono-ary members".' (3)
Page 2, lines 22 to 24—

for “and the other whole-time
members shall receive such
salaries and allowances as
may be determined by the
Central Government and the
honorary members" "’

substitute—

‘“gnd the other members includ-
ing honorary members” '(4)

SHRI M. C. DAGA: 1 beg to
move:
Page 2, lines 14 and 15—
omit “and six honorary mem-
bers” (7).
Page 2,—
omat lines 16 to 19 (8).
SHRI MANORANJAN HAZRA: 1
beg to move:
Page 2—
for lines 13 to 15, substitute—

“(1) for the words ‘mot mere
than nine other mvembers ap-

pointed by the Central Gow-
ernment to look after the
performance of the regional
Committees in five regioms,
namely, Calcutta, Delhi, Bom-~
bay, Madras and Gujarat
where five regional commit-
tees shall be constituted”
shall be substituted;” (17).

Page 2, line 18—
for “three” substitute “five” (18).
Page 2, line 19,—

after “industry” insert—

“as artists, technicians and
workers in any of the five
regional centres, namely,
Calcutta, Delh;, Bombay,
Madras and Gujarat.” (19).

off oo wmfc wmfs A,
o mwzsmegdfe
W 3 7 5 qETRN-ZTEW St Ay
6 U A ¥ rqA 9T AW S
R ymk) wv fawr wwm i
TR R A W g R A e
IO TN E wy & § o
g R w6 18 wmd § syray wnfes
AW 1 =rey vy | & oy oy g ¥ fe
& TR TN T T TSP -
Y vt gu I Wt & Pl v e
ge fencfrmy @Y AR §, v A A ¥ or- '
wrar gy § Foor & W€ quit vy ot
et , 3 ot rgra & P e A o
o warfer whw & fan ey wmd
¥ fad wrofn o srreqr w0}, (¥ (W
<t & wxafwr sl o) e oy
¥ X O it wge Red
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=t %= =2 I qq9fa wERT
FATST 37 F7 4T g——

which shall consist of the Chairman
and not more than 9 members. What
is the amendment? You want that
there should be 5 members and 6
more honorary members. That means
11 members—it is compulsory.

g a8 FATCAT 41 {1 3T FT 4 g7 EIT
aearg oo, Ffeg w3 g7 11 59370
F 3 gV w1 qieang faar,

The Chairman will get at least Rs.
4,000 per month,

sad

TR Fdie #T w1 S AT
WAL 75w & A7 Fg1 g—

You have said that there should
6 honorary members. What should
be the qualifications? Nothing has
been said that these will be the
qualifications of honorary members.
What is the purpose behind it? I
have not understood it. What is the
report of your Committee?

“We are firmly of the view that
the present system of entrusting the
preview of films to a panel of
honorary examinees consisting of
persons who have little sense of
responsibility and who have been
appointed In the exercise of Gov-
ernment’'s patronage should be
completely done away with”.

This is the suggestion of your Com-
mittee. Now I have not understood
: you want to have 11 members.
There were only 9 members and that
was to be the limit.

Now you want that there should be
11 members. That is the mandatory
provision. One Chairman and 11
members. That means 12 members.
' 'That means a heavy expenditure,

SRAVANA 7, 1896 (SAKA)
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UF TIF %37 2 fF g O gur 98y
g Al TUE FER-ATET 49T W@ e—
I FY 3TBT FATE |

For the words ‘not more than 9
other members’ you have substituted
‘five other wholetime members and
six honorary members’. It means 11.

TAGIT FEE 0T AT 457 FTO 7
FRAT FAE T HET e~

Each member will not free house
accommodation and other things;
tiven Rs. 3,000 per month.

0A TR d87T 72 %
AT ATE,® TAT ) 7

I have not understood this. The
Examining Committee, Revision Com-
mitec, then Board, then Appellate Tri-
bunal and then Government.

SHH AT WITRE X IR QITAT UE
fpea F1 919 AT F AT 6 TG FTAT
QT A-~77 FT {47 AT T FA9T 21
3% 2 ATT HA 47 37 fx W 49 T %%
"A A5 FAT TTT—-A{2d ATT 37 247
wWE —

If T make a film first it will go to
the examining committee; then it will
go to the revision committee; then it
will go to the board. Afterwards it
will go to the appellate tribunal. Then
it will go to the Government. You
must not use your powers and that
Government is the best which governs
the least. Then seven assessors will
be there. One examination committee
and then a revision committee and
then the board.

#1g difae gafce 7@} fwar @ g,
F1% fafadew qdi &1 — '
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SHRI JYOTIRMOY BOSU: On a
point of information. At every stage
what 1s the amount of contribution
thut 15 required?

SHRI M. C. DAGA: 1t says here:
where any film ..the Government
can call for the record. There is revi-
sion power with the Government, It
says here: the present censor board
1s not an independent body: 1its deci-
sions are liable to be set aside by any
crder of the Government. Therefore
it 15 condemenced .. gz &g FuT ¥ —

fa ™ wIEar &y T TR
97 @WTAl ATET F | FIETHD TH
g @i egFE; H oagy farct

E007 | AT F AIE F IT5 59 ACE A F1E
qET g & 1w AT FATAT B AT IR
gFi arae afwa

It says here’ the assumption that
mistake. will be rectihed by a higher
authority arou-es almwost universal
cundemnation

T F ATE F TN FrEOMT AA0 2 | 7R
fEa TS 35TF T 137 381 419
&fgr ¥ ST T 97 35 7 96
arfs® #4T 2 7 HIT PRI AT AE
T FIAT WM § T G AEH
91 AT AT AT F1-T 20 BTEFH
mAT S TR Y A

I have not understood the logic be-
hind, What are your arguments?
Then, there is no limit as to how
much time a committee will take.

fagargfe e fo
#Hfar | wrafwafe s5% ¥ fera
Tigw woan, o w90 ¥ feaar
T AT, g FHZ fewAr  IrEw
=i 1

JULT 2, 1YTE
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17 hrs,

SHRI MANORANJAN HAZRA: I
agree with Mr. Daga that there should
not be so many commttees, but I
disagree with him regarding the num-

ber of honuviary members. I have
propused 1In my amendment that
there should be five other whole-

time members and 12 honorary mem-
bers appointed by the Central Gov-
ernment tuo look after the perform-
ance of the regional committees in
Calcutta, Delhi, Bombay, Madras and
Gujarat, where flve regional commit-
tees shall be constituted 1 have
given my amendment from the practi-
cal point of view -u tnhat the cause
of the cine industiy miaht be served
bettel,

SHRI I. K. GUJRAL: Mr. Daga
has not fully read the whole thing.
Uptill now we had a wholetime
Chairman and a board of honorary
members.  Then we have the exa-
mining and revising committees, At
present these commitives comprise of
panels of honorary members, drawn
fiom various sections of the society.
Naturally the responsi'ality they owe
to tne board 15 hmited We ca.l upon
them to sacrifice 8 part of their time
to come and see a film The result
15. the composition of the commiliees
varies from film to film and there is
no uniformity in the apphwation of
policy That is why sometimes a film
15 rejected und another more Licenti-
ous film gets through. How we are
changing it We are going to have
a Chairman and 5 wholetime mem-
bers. We are making it compulsory
that every film must be <een at least '
by one wholetime member, who will
be primarily responsible to enforce
uniformity of the policy Then we
have 7 assessors drawn from various
language areas. Every film will be
seen by one wholetime member and
2 assessors. If there is difference of
npinion between the wholetime mem-
her and the assessors, it will bé' re-
ferred to the revising committee
vhere at least two wholetime Yndém-
bers will sit. Our basic 2| Qproﬂ' is
that responsibility should be
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The composition of the Board will
be Chairman, five wholetime mem-
bers, 3 more from the industry and 3
more drawn from educationists and
people with cultural sensitivity. This
Board will lay down the policy. The
reil work will be done by the whole-
time members.

Coming to the volume of work, on
an average, the board examines 450
films a year, ie. 40 o 30 films a
month, ie. 2 to 3 films a day. It s
not very light work. As a matter of
fact. nae of the suggestions made to
the Khosia Commutlee was that there
shoul] be 20 wholetime members be-
caus¢ they thought the load was so
much. Tn order to save money we
have thoaght of only six for the time
being 1 hope they can cope with the
load

So far as the mcethods and proce-
dures which should be followed are
concerned, kindly keep one thing in
mind  The procedures are laid down
in detail in the rules and directives.
My attention has been drawn to the
total lood India makes about 450
feature films. It also makes 1,000
short film: India will be importing
approximgtely 200  foreign  films,
which we had stopped for some time,
So, the total load of films to be seen
is ahout 1,500 to 2,000 films a year.
This 1s the dimension of the problem.
I hope mv friend will appreciate this
batir issue.

SHR1 JYOTIRMOY BOSU:
tation of American films is
scandal.

Impor-
another

SHRI [. K. GUJRAL: I have a
great deal of weakness for Shri Jyo-
tirmoy Bosu. But he Jooks tog heavy
when he sits and talks, If he stands
and talks, it will be good for his
health and I can reply better.

Shri Hazra has also raised more or
less the same point why we should
not stick to the honorary people, I
have said just now that our experi-
ment has not succeeded and the en-
Hire spirit of the Khosla Committee
Report is that this experiment of

Cinematograph 286
(2nd Amdt.) 3ill
totally depending on hrmorary peo-
ple is not successful.

SHRI M. C. DAGA: You have
prescribed the qualifications of the
thr~c members from the film industry.
What about the others?

it nfoRomuais : WA T
@7 § 7 & 9¥7 ¥7 Fw 477 17 73
£ 1INy mq gfEr |« MOF A
% fam 7 57 FE w0 g AT o
s4ay ¥& # A1 q wAOWE FT &0
z f o qrer Fq o s § 2
fanm syrq & oAz AR mTE A=Y,
Fq7. T AT o

MR. CHAIRMAN: I =iall now prt
all th amendments to clause 3 to the
vote of the House.

Amendments Nos. 3, 4, 7, 8, 17, 18 and
19 were put and negatived.

SHRI MANORANJAN HAZRA: Sir,
the amendment of Shri Daga should
be put separately.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): He is not pressing it.

SHRI JYOTIRMOY BOSLU: Sir,
on & point of order. Shri Daga has
waxed eloquent when he moved his
umendment. Then the hon, Minister
gave him a dressing down and he
also announced that Shr; Daga 1s not
pressing his amendment Don't you
call it intimdation? Is it something
that should be done on the floor of
the House?

MR. CHAIRMAN:
peoint of order.

SHRI JYOTIRMOY BOSU:
must apply your mind to it.

MR. CHAIRMAN: Mr. Daga never
pressed for his amendment and his
amendment was negatived. It has
already been voted and negatived. The
mover of the amendment did not want
to press it separately. (Interruptions),

SHRI JYOTIRMOY BOSU: The
hon. Minister took a quick step, went

There is no

You
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to him and came back saying that he
is not pressing the amendment,

SHRI G. VISWANATHAN: This
happened under your very nose, Sir.
(Interruptions).

MR. CHAIRMAN: Mr, Daga, are
Yyou pressing for your amendment?

SHRI M. C. DAGA: [ am not pres-
sing.

SHRI G. VISWANATHAN: Accord-
ing to rules, he cannot withdraw his
amendment.

SHRI JYOTIRMOY BOSU: There
is a clear rule that once an amend-
ment is moved, it cannot be with-
drawn, Even il there js a single dis-
senting voice, he cannot withdrawn
it. It has to be put to vote.

MR, CHAIRMAN: There is no
question of withdrawing it now. Al-
ready, with the sense of the House,
all the amendments were put together
and negatived.

SEHRI JYOTIRMOY BOSU: We
called for a Division.

MR. CHAIRMAN: No amendment
was put to vole svparately. With the
sense of the House, all the amend-
menis were put to vote together and
lost. If Mr. Daga had said that he
wanted his amendment to be put to
vote separately, it could have been
put separately. He does not want to
press his amendment,

All the amendments were put to
vote together and negatived. So, all
the amendments to clause 3 are lost.

Now, the question is:

“That Clause 3 stand part of the
Bill" Let the Lobbies be cleared.

The lobbies are now cleared. The
question is:

“That Clause 3 stand part of the
BillL”

JULY 29, 1974
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The motion was adopted.
Clause 3 was added lo the Bill.

Clause 4—(Insertion of new
3 A and 3B.)

section

SHRI R. R. SHARMA: I beg to
move:

Page 2, lines 41 and 42—
for “as many regional officers”
substitute—

“not more than
officers” (5).

SHRI M. C. DAGA:

three regional

I beg to move:
Page 2, line 33,—

for “seven’ substitute “three” (9).
Page 2, line 39,—

omit “shal]l not be entitled to any
salary, but” (10).

SHRI MANORANJAN HAZRA: 1
beg to move:

Page 2, line 3i,—
after “fit” insert—

“fifty per cent. of whom shall
be repressntatives of the
organised bodies of artists,
technicians, employees of
cultural institutions,” (20).

Page 2, lines 41 and 42,—

jor “(4) At each regional centre,
there ghall be as many regio-
nal officers"”

substitute—

“(4) At each regional Centre,
there shall be two paid mem-
bers (wholetime) of the
Board, who have got profound
knowledge in literature, his-
tory, culture and customs of
the region concerned and not
less than two regional offi-
cers who shall constitute
regional Committees together
with the honorary members™.
(21)



289 Cinematograph
(2nd Amdt) Bill
Page 3—

Omit lines 13 to 20 (23)

oY v vam wal  wanafy wgET,
dwy fir & ¥ gy wgr ), 7 R AT
o T AT AL AT AT | WA AqTA-
W weww, sf; e, AT ATy 1 ARG
T @ §1 970 AEY, IFEA Wl nae-
¥z ¥ e arfgw & foar o ¥ W
Tiedz ¥ 47 ¥ g W 7 weew
¥ wmar %77 g v @ W W A
¥t

SHRI M C. DAGA Here a new sec-
tion 3A 1s bemng inserted Here it 19
sard

'Fo- the purpose of enabling the
Board to efficiently discharge s
functinns the Central Govern-
ment may appoint ’

Who should make the Jaopointment®
Should the Central Goverameut make
the appointment or should the Boaid
make the appointment? The funchions
are to he discharged by the Board but
the appointmentg are made Iy the
Central Government Why 18 it so0”
After all 1t 1y the Board whith has to
discharge 1ts functions and vou sa
that the Boa-d shall officiently ais-
charge its functions and exemine the
films 1n different languages under this
Act and for that the Cenira? Gov-
crnpenty may appoint as man, asses-
sons as 1t thinks fit' After all, the
Board Iz meant ta dischaige the duties
8o, it is the Board which shculd ap-
point the assessors Then, why ‘as
many assessors as M thinks fit' Thee
should be enough If you make 1t 7
what will be the expenditure?

Then, you come to sub-clause (2)
which says:

“The assessors shall not be entitled
to any salary, buf shall receive such
fess or allowances as may be pred-
eribed.”.

1258 LB 12 .
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When you have said, ‘The as<essors
ghall recelve such fees or allowances
as may be prescribed’, where is the
necessity for the words ‘The assessors
shall not be entitled to any salary’
What 13 the purpose of *hrse words
You have the Bill with you kindly
look mnto it and see how the Bill .s
brought befo-e the Parhament

SHRI MANORANIJAN HAZRA
{Arambagh) I have already moved mn
amendment No 20 which gay»

290

after ‘fit’ insert—
after ‘fit" insert—

“, fifly per cent ol whom <hall be
representatives of the crganiz-
ed bodies of artists techm-
cians, employees of cualtural
institutions "

1 thunk the 1dea of my, amendment is
clear and I do not want to make 3
lengthy speech

My next amendment Ne 21 wants

“At each regional centie, there
shall be two paid memhe=s (‘vhole-
time) of the Boird who have got
p ofound knowledge .n literatirc
history culture and customs of the
region concerned and not les than
two regional officers who shall const-

tute the regional Committees to-
rether with the honorary Mem-
1mu ”

The idea Is o nr

My third amendment No 7’ is Page
3 omit Lines 13 to 20

These are my amendmenis ] want a
cutegolical answer from the Mrnisle~
and I hope he will enbgoten me 1n thisg
rospect

SHRI I K GUJRAI. So far as my
friend. Shri Harra's amendments are
concerned, they are more or lesg re-
petitive As I have already explained,
the scheme of the Bill 's o try to
introduce the element of whole-lime
membe-s because on the basls of the

, Khosla Committee recommendations
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[Skri L K., Gujral] MR. CHAIRMAN: I will now put

we have come to definite conclusions
th.l it is nol possible for us to func-
tion ag it is, on the basis of honorary
members only. That is why all the
amendments. But what Mr. Hazra's
amendment suggests will defeat the
scheme itself, Therefre, I regret I
cannot accept it

Shri R. R Sharma’s amendment
also is similar to the one of Shri Hazra,
We have experimented over a num-
ber of years on the basis of honorary
members and we have not succeeded.
That is why we have set up the Khosla
Commitiee on the basis of whose re-
commendations we are amending this
law. We want lo Introduce gn element
of whole-time members, My friend
Mr., Daga was very much worsied
about one thing: Why this legal quibble
as 1o whether assessors should be paid
or not pald? It is made clear (hat
assessors are not going to he whole-
time members; asses<ors are going to
be there whenever they are called to
assess a film; they will get allowance,
That is the main spirit behind the Bill

SHRI R. R. SHARMA: He i< confused
with the word ‘salary’ and ‘allowances’.

SHRI I K, GUJRAL: Mr. Daga
has a legal mind,

SHRI M. C. DAGA: You have given
the provision that the assesmorg will
be appointed by the Board. They will
not get salary. Why do you put the
wnrds, receive such fees and allow-
ances as may he prescribed? What 18
the necessity for this? Vou say al-
ready, fees and allowances, as pres-
cribed in the rules,

SHRI I. K GUJRAL: 1 Yave uheady
said about this. This is merely legal
quibble.

MR. CHAIRMAN: T will row put
Amendment No. 5 of Shri Sharma to
the vote of the House.

Amendmen No. 5 was put and
negatived

amendments Nos. 9 and 10 by Shri
Daga to the vote.

AN HON. MEMBER: He wanted to
withdraw.

SHRI M C. DAGA: I want leave
to withdraw.
MR, CHAIRMAN: 15 it the plea-

sure of the Housc?
SHRI JYOTIRMOY BOSU: No, Sir.
MR. CHAIRMAN: Al right, I will
put the amindments to vote.

Amendments No. P and 10 were put
and negatived,

MR, CHAIRMAN: I will now put
amendments Nos. 20, 21 and 22 to the
vote of the House,

Amendments Nos. 20, 21 and 22 were
put and engatived,

MR. CHAIRMAN: So, the amend-
ments are negatived,

The question is:

“That Clause 4 stand part of the
Bill”

The motion was adopted.
Clause 4 was added to the Bill,

MR. CHAIRMAN: Now we take up
the next item on the Agenda-hal{ain
hour Discussion.

17.30 brs.
HALF-AN-HOUR DISCUSSION

CRITERIA FOR ALLOTMENT AND QUANTITY
or FOODGRAINS ALLOTTED 70 BraTes
DURING JANUARY T0 JUNE 1974

MR. CHAIRMAN: Now we may
take up balf-an-hour discussion, Shri
Ramavtar Shastri,

[Dr, Hewuy AUSTAIN in the Chairl.
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wfes aF ¢ arsa 1 faq ol o oy
g—mg far A wrefard § 1 e
a7 vy femtfaw sar & )

qamfy wEEE 1971 ¥ WEW-
wardt & wofas fagr ¥ s
S6J53369 9, 1 WA, 1974
&1 a7 WANSAT 5,01.55 117 & K 1
T4 ARMR A & @ & fAr R
AAEAT #—93,46 700 WIfTw T
™ % v @A § 7y, §8 A
F ot garr g oo ey 3, 59
¥ A 9,33 070 Aifzw o # awTA
# mam #1 foem 7 102 70,370
Wiy =4 W 1 3o § 1 fage d
WA AT F—1973-74 0w w
¥5 69,000 #MfZF T8 JaT g, WW
Mz g 17 A AR AT
wfzr & it qivfeafy & oy squwhy
1 ARERT A gREY, 3 17 W
78 Y TH &1 7 w7 ¥ frlrww q
T 35 TRT A 1 WM A 40
g7 o 8 w1 ame faan ar, ffes
Rzi KA 35 garT 2% wawdt § o
A% 297 )5 ZWT 2T AT A A Ay
dr Hfgw ww q arav A fegw
% fer 1« wfer 2w % v 6 few

gl |
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¥ ¥ wWmr eRc ¥ 50 A
zx arar wled & fad  wrwrfe wt
gviwz fa¥, 50 ¥WIT oW oW AW
ag gliaronr v qwiw & oo el
¢ ®fwwr 6500 =7 ff wler wr )
AT A 10 AT TN WIAW  WTEN,
9 AW & 1 W T wraer e
¥ & o erae a7 gEt aw Awe
T wivw o dwe wiew § faw ¥
YT ST4E 39T w0 o b, v fed
w¥ fagr w1 A9 & AW 10 gAIT
T ORE oW oW o § g
faar & fagre #1 7 e 40 FWIT ZH
wy ®r wfexr gy, afe 17 s
Tx w1 w0 ¥ ¥ K e fowr arg Ay
wrovw A whfgraw
WET & | el e W T W % ot
gz wwadl T o awr w ool
Ferw E0IT WT9 WG HAW A ¥ | fagre
¥ fAy wra, femar Wit o
¥ ofta wrET ARz ® At w1 e
w1y | ST T TR T O AT
YA SH AR § o Al wET o
WY AT CH AR §OBOAT TH W AW
FIAZTAE & EqIGA 47T WA 8§,
37 % fAu wnft Bl Tw fa ga
Wa wfe 7 s ffsd ) wE
AT 10 AW I B GiqAT wIew
oy =re & v wifgd adfe g W
e wagdl w1 ot [ oy
£ % v fagn ¥ avd ot g,
qo oem owm & 0 SREF WY
w9 ¥ ®% TR gare 2w wiafer
TRt WEQ@ X ) WU gy Wi
qr fewrt feqr arg At aw qweA W
at wedt ¥t fam ot gty ¥t wifigd

w97 et Trow e ¥ mitw
fear § fe § womr Wt ¢ e oF,
for e ) wyt & Frekt | R R
w1 oyt o v Y vy & 7 fegre
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wr & o f 1 fafee W W
qwd Wt § s g A § WX
gare aw e oy frar § e @
oy faor o £ W g WY
¥R a2 # arw gy g | wae A
gur A wr WX arw i §

fagre # wra & vrodfifes fiafa
e ¥ 1wyl Awz o ffa §
qgt ot el Y wrwr W & Suwr W
W qAreTANd 9y, W Wil 9T
wrg AW F wAd v & for, W &
fo¥y 71X gar gk s B frerea
¥ forg sndw &, wavd & arw o7 widwl
T qTER B WYT AT 9FT T 3% I
wet ¥ | g Eor A8 &, W A
TR W wrTwr e arar wifed o

o Wl A wa g fe @ Aagl W
geelt TER W gHMAT ¥ e A A
T wreqr w3 1 & s A g
fis wroet 31F Te A w1 qrEAda
gt ol wz g€ & ArvEm  w
¥ &) far qorei W) & Yo g
ERawi ¥ Wy :

& g0 wwr ¢ fr wowre ¥ warw
¥ wmiden wrew W fage, W A
Ry a7 fear § ! I T Wi w6
oo v fvadt §aar wraerwar feadt
§ ol foadt wit wont ¥t w ol
&7 oo e ¥ awE W
W gu wrerwt & wrars wr fly
w o & afi gt oy frk wreont &1
wer frfior Rt & o foem oo
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C L utie s fac R TR E X ALK
wrne § srenfndien o v & frg
eerTe ¥ W At axden frifior fiean &
aar Fasy wratfafi o wr feafy &7
fugre  woeTe A wraTw 1 W w g
v ¥ fam wr wredk v w1 wTE A
dirtas dar Jafe gt @ oot e A
s § o woRT # aw ot § gl
ot war &7 Tow aoeTdl Wi o e
JGT S VR ST S frere IR
&G & fag o aT@® & W wreR
srriw e & 1 afe gt ot fafew ot g
W gen ¥ ¥ 7€ ereand e s
27 st Y qorgt Y WA weArd W
wr ¥r§ srrear #7 ok § oft gt Y B\

. d ot aft af &1 W sy § woer

W vl @ W v & ok ama gk
&, afx g o zaw st wr &7

¥ g § v @ o i F g
gz % fyare § & ofiT wave e &
"I ATAY ¥ [T A qEwd, wwe
T TR AT * LI aweet & wwrw
wrgx §7 o¥ 3w s e wrfee,
¥y AW HE AT W0 e o
et 5 wow & | gwarA § fs
qu ¥ vl 7 o F e or ww e
afr sl & fema ¥ vy w1 s
Agt fwar wr oY gardl # wa wT Qg
wiT arr aavr 3 ¢t e o wft v,
ot wm e oK e S ey &
wez g wigar g1 & wg it wrpn g e
qrErT it went Wl & iy e
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923 Z6% o fify o ofcmrr wX gy 1 would, eherefore, like to'know
from the hon. Minister how the deficit

& araw g @ s it
®T T I 6 WA Sooee w7 wOE
wry afere feefeqem afivdy & afd
_ %A W ey WY arfie st A g
Wi Ty arar & wvw # geml ¥

e et ad

SHRI B, V. NAIK (Kanara): The
hon. Minister has given certain data
in reply, and I find that the biggest
recipients of food are his home State
of Maharashira, which has got 25 per
cent of the total allotment in the coun-
tryy and then the little State of Delhi
from which my hon, friend Shri
H, K. L. Bhagat hails, One is very
near the seat of bureaucratic power,
namely the Government of India, and
the other is very near the other seat
of political power, namely Mr. Shinde,
1 would recall that the other day, 1
had rightly remarked that Shri Ram-
avatar Shastri should be properly
briefed. The other day, when we had
raised this question, the hon, Minister
did not find time to reply to our
question: I would not say that he did
not have the courtesy to reply, Evun
the proceedings have not recorded
what we had heard, After all, we
take this as an opportunity to urge
certain local issues.

I am referring to the summary of the
proceedings that is given,

Reverting to the point which hes
been put forth by the Minister that
the allotments are made keeping in
view the availability of foodgrains in
the central povol and the requirements
of the deficit States and 6ther relevant
factors, what are the objective consi-
derations? Is it on the basig of quan-
tification of a particular problem or of
assessing the need? ‘Avajlability’ may
mean something. You cannot distri-
bute more than what we have, Then
there is reference to ‘other relevant
factors' in part (a) of the statement.
This virtually soys pothing. It is
vague and it says less than what it
conceals,

in a particular State is assessed. Do
You assess it on the basis of the prices
ruling in a particular State? 1In the
State of Tamil Nadu, rice is selling at
Rs. 150 and in Karnataka it ig selling
at Ry, 2.50, Is the deficit calculated on
the basis of the prices ruling in a
particular State of a particular staplé
dietary commodity? Otherwise, this is
going to be an absolutely unfair dis-
tribution,

The only other point T would like
to urge is this. In September 1873,
when there were food riots in our
State, it was the MPs who were ghar-
oed. We were the ones who had to
face the mob. We know we had
absolutely no contro] over the distri-
bution which is done by the State
Government, Since we vole the Dc-
mands of the Ministry of Fuvod and
Agriculture at the Centre, can we
know how these people cuntrol the
distribution below the Stale level,
because in many of the States where-
ever there is a defective distribution
machinery, the amount of grains com-
ing from the Central pool or whirhever
pool or local procurement tends to go
those influential urban prospervus
seclions, and the weaker scctions of
the society, particularly in the rural
areas are invariably left to the wolves?
1 have to say with regret that with
regard to distribulion in the villages
much below the level of the district
and other points, the performance of
Krishi Bhavan has been absolutely
lamentable, Since the pecple are
directly holding us responsible, will
the hon. Minister tell us how he 1s
going to control the distribution at the
village, the last outpost with regard to
foodgrains? ==

SHRI S. ™. BANERJEE (Kanpur):
I shall conflne myself to only 1®o
questions or two parts of the question,
The hon. Minister is aware that in
UP, specially the eastern districty of
UP, there are certain districts where
people really face starvation in apite
of the fact that the Chief Minister took
a bold and firm stand—I must congre-
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tulate him on it—and he was able to
unearth gome hoarded grain, He might
lose hig job, but that is a different
matter, But the question is, what was
the requirement of the UP Govern-
ment cspecially for these deficit areas?
What did they demand and what total
quantity of foodgrains wag given by
the Central Government in 1973 and
till now in 1874? Is he also aware
that the Chief Minister made a pro-
mise to nearly 50,000 employees wau
were manufacturing biscuits? In UP
in the small scale industrial cector
there arel units manufacturing bis-
cuitz which arc almost facing closure
because of non-availability of maida
which has not been supplied by the
UP Government on the ground tha:
they demanded 10,000 metric tonnes as
extra quota from the Central Govern-
ment meant but the Centre has not
been kind to them and it has not been
given {o them I am told that a dele-
gation which came from Kanpur and
other places in UP met the hon. Mint~-
ter Shri Shinde. He was kind ard
courteous to them  But perhaps aguin
he shifted the ball to the court of the
Chief Minister. These people 50,000
people  with their family snembers
come to more than 5 to € lakhs of
people—who depend on biscuit manu-
facture for their living are facing
starvation. Those persons are facing
starvation. I should like to know
from the hon. Minister what promise
was glven to the state Chief Minister
or Food Minister regarding the sup-
ply of foodgrains and whether that
promise had been fulfilled and if not,
when it is likely to be fulfilled,

ot wrwre s (wgEAY) @ wanfa
WERT Y [ AT TET W 4r)
. qR s oY 6§77 AT RIT & @
wary zdY weyon & fear omim
wfer A T w7 faerem gAY 79
qu W F WA & g AW § fFy
wraws gEi 0 faqr et mn g 39
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&t AT TTAT AT § W1 SAET AT
agY faar war &)

FEE ¥ fAu

“availability of foodgrains in the
Central pool, requirements of deficit
States and other relevant factors.”

What are those relevant factors?
THFT FYE quia AT £ 1 gAY AG ¥
19 a1 F1 WY $1§ srary w1 feqr mar
fa #ar fagre acwre A g9 wiv FY 471

Frere @ EaEr ¢ 5 fagw
r arg faafs @y A ok
AT § fa 39 AL & g7 wrreas waw
TEAT WANT | q FEA AT § TAAT A
qui gyt wfgg ar

W7 37 AT AT W TGF wY F
sravor fagr araT A AT 39 ITH-WIAT
feawwa € wrawwar T #vt 3w
wEaen 7 Al AGXW A ATTAT AIGAT
g frza ) sirama & ¥ fsde
wex w1 frw wrar 93 sy faar
AT &1 & wg oY ST g g fw
T AT T ¥ ARG AR F7 A@) faane
fear s &1 AR wdlw v ¥ e
wrardy &7 faare W@y fear w@mam 2
Taffy w7 on v At fagre & Al
fadia #7 9T fage  ag gdwr 7
gt | AT fagre 39 = W oA
fagmy qrgarfee a2 § 1 gl ww & fa
FETFTT w47 3WT & AR« Fwew
feafr 21

AT WY W A § Ag wWEdy
aat ¥ g ferr smar &1 woTR 9 Wgey
fal 3 oY feqr ¥ A wga wesr gy
wat Sy wge vy o fewe s !
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oY fwrd g WY ) fardr § @Rt
T 29 § fe ez dic wnifr § W
&1 7 ag wraer wrgar g fw S W@
Logu i 4

W 9 & gWE § O g 9w
FwT Y orra o A w faer asd §)
F9 ATt ¥ Iwey U wY ¥ frar @
 wgm aw dr A S aY gw
st o wa ®) fazrd i qolwar waw
g § ¥94 1 ww fag wmevgsar @
JqrEA WY YW AT A ory F e
g0 W1 § ndY WG A TE T F®
fr g 2w ¥, v fagre &, s fawre &
Wamak ¥ Iafag i Szzqaisa
¥ oe faer w1 sqww w4 ) forad
fearé o gfrar @Al awr @k
oW ITAT HF ?

ot waw faw syqewe  (Fafan) .
arefa wgRT 7 W wm 7 3 w7
daw gfy sy 5 Wy O & fawre
FTAvT FETHT fagre & AN

& g s wigar g 5 ¥
a7 fage & sy Idar it Wi
gk 31 fagr foaees & o ¥
TR AW FY MAFFAT H) [T FTTE
fot oY wm & wmay & fagre v s #t
qu 7 far s

w1 a5 &9 £ f& fage woeTe
FEETd AR 9T 5m A gl # feaga
WEEA AT FR A IF M A gl
;& fag =Y o a1 frw @
T g ? nindw F awrain &
e F STy aneat fadt &

wut g wea § e fagre Haaardte
wEATH v & sz nw Wy fowey
dwa 3o % gy fawre s ar wr d
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far sy, P vt wwgare # figre
Y Awer waver fear ay ?

fagre ¥ svwrs wfw § et &w
gfead &1 uw & s & fagre wy
grer-fiT W & fag w7 o X
fagre g ¥ §fa Aa oY vy sfagi
¥ WYE fwrrr—fawef frar &2

fagre g § 7% fold Rt
form & aarar @ & s Fd T w i faoray
Y oY & wearew § froraz gé ¥ W
el ae A1 O F waw 2 @ g,
fom ¥ fagdy Wi FATET & gl &
frafad & fagre w) Agraar £y v q ?

Qs & awe rar § e ety goeTe
F fawd AY7 91T AT { fagre w w9
wa faar 1 1970 ¥ 10 ¥ =W,
1971 ¥ gAMA &7, 19727 99T ZN
\YT 1973 % 4 e z7 waTer fagre A
fear mat 1 g7 A AT ¥y Aar ¥
FA AT MG R 1w awz & fE fagre
#Y afr-ad warw wr woar wW @1 @Y
¢ wafs fagre ¥wmmsyrarAT g
gw

fagre % wf ag ooy frwrd aYwamd
ol Y &Y W & | R AR RE
ave i fagrg averT & fawre-fomd &
aifs ¥2 ¥ [g@aT A 37 At )
wra §f snifaa fear o o fae
Ay 99w T g@ra{rgy Ak ?

darfoa fas Ywgrd war vy
Fowre fagre 7 wfaw agads oy wr
@ mguryrmgriwras?

fagre # walerew & fom g wy
waty § fr wfw qare sy wm gt
dfen g o A fer ar ap §y
W fag wr bl aoere v ar
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fagre wveTc ¥ W awre-fand v
Y Wi agi wfw gare am fed
W W R KT AT ' AT B8R
et & afdy sy Farsdr @) & A 1
grak?
18 hrs

THE MINISTER OF STATE IN Tilk
MINISTRY OF AGRICULTURE
(SHRI AN’ \SAHEB P. SHINI'E)
Sir, 1 am thankful fo Shastrpi for
bringing up this discusrion because
sometimes luck of communication or
misunderstanding can create a prob-
Jen. In the case of Bihar, there
srems 1o be a considerable amnw !
of musunderstanding among member:
regarding central help to that State
At the outset, ] would like to submut
that it will be our endeavour and
continuous effort to give the maxtmum
assistancy to Bihar in regard to the
management of its food economv.
But in the present political mituation
in Bihar, some interested parties arc
trying to exaggerate and add to the
difficultics of the management of its
food economy at the moment, Per-
bhaps I will not be misunderstood if
1 say that the food shortage in Biha:
is not to acute asg is being mention-
ed, not by hon, member here but by
somebody else outside, who are in-
terested in political agitations.

For instance, Shri Shastri made the
point that the deficit of Bihar is abbut
10 lakh tonnes a year. That is to say,
if one lakh tonnes of foodgrains are
supplied every month, according to
him the deficit can be made up, 1
may say that the actual mflow of
foodgrains to Bihar Is ‘very close to
one lakh tonnes; it is about 75000
to B0N00 tonnes. When the nw
whest policy was adopted, we had o
reduce the allocation to all other
State Governments becsuse there
would naturslly be some inflow on
trade account in all the deficit States.
But we dig not reduce the alloca-
tion to Bihar, In fact, in the month
of August we have increased the

1256 LS—13
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allotment to Bihar from 40,000 to
45,000 tonnes, The information which
I am giving is the most up to date
and the figures which the hon, Mem-
bers may have will be a little out
of date. In addition to that, wheat
permits have been issued for 84,000
tonnes to be taken to Bihar and ac-
tually 47000 tonnes have been put
on rail. So, by and large, 25,000 tu
30,000 tonnes a month would be
moved to Bihar on trading account
for meeting the requirements of flour
mills and other industry. In addi-
tion to this. there 15 nu ban on the
movement of coarse grains and so
quite a large quuntity of maize and
other things are mowving on trade
account. So, 70.000 to 80,000 tonnes
per month, including Government
allotment from the Central poo!, are
moving to Bihar, Therefore, it should
not be very difficult for Bihar to tide
over the situation.

1 jemeniber that when the United
Front Government in Bihar had some
political differences with us, they
were pressing for the allotment of 4
lakh tonnes a month. Ultimately, the
Government of India judiciously
came to the conclusion that 1,80,000
tonnes shouid be vnough to meet the
requirements, though it was a very
difffrult situation. Actually, an allot
ment of that level did help them to
meet the situation in 1966-67,

1 really feel very sorry for Bihar
because uitimately the problem of
foodgramns of any State can be salved
only by attending to the problems
of production and by identifving the
factors which are coming in the way
of production, North Bihar is very
fertile in soil in the whole sub-
continent but the yield per acre in
North Bihar is the lowest. So, we
have to look into the problem. Hon.
Members should appreciate that des-
pite difficulties the production of
Bihar is coming up. The production
in 1970-71 was 78 lakhs which rose
to 90 lakh tonnes in 1971-72 and 93
lakh tonnes in 1972-T3. The current
year's production is quite higher
compared to the production -
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1070-T1, So. with the sizable allot-

ment from the Central poo], it should
be possible for Bihar to meet the
requirements of the situation, I cen
assure hon. Members that we are
constantly in touch with the State
Government, we are continuously hav.
ing dlalogue with them and (ontinu-
ouvsly reviewing their position. We
shall extend all necessary help to
the Bihar Government to tide over
the Jean months. to which the han.
Member made a reference.

There is some misunderstanding
and there is an impresion that snme
arbitrary allotments are made by the
Government of India We do not
make any arbitrary allotments, Thero
are some very hcavy deficit pockets
in India like Kerala, West Bengal.
Maharashtra, and Gujarat and then
comes Bihar Delli is of vourse in
a different category because i1t s not
a producing area; 1t I» an urban area
These are the five problens Stales
from the point of view of fond vcono-
my. Almost 80 per cent of our food
allotment goes to thesc five States nf
Maharashtra, Gujarat, Kerala, West
Bengal and Bihar, dependnng on their
difficulties. For instance, almost 20
lakh tonnes of foodgfainsg were given
to Bihar in 1967. We do fake into
consideration the level of production
in different areas.

Unfortunately, in this country, the
level of per capita consumption differs
from State to State In 1965, the

Enquiry Committee which
went into the problems of food
management n the country suggested
a food budget and working of a num-
ber of details. When we went into
details in consultation with the Chief
Ministers. we found that this exercise
wag not likely to Jead us anywhere
For example, in Haryana, the per
head consumption is 220 to 240 Kgs.
annuslly, How can you reduce it?
We cannot reduce the per head con-
sumption, If a farmer or a labourer
Ing 240 Kgs. annually, we cannot re-
duce his ration, Though rationally,
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it may appear to be a very sound pro-
position, in fact, it is a very difficult
proposition. In this country, the
lowest per capita consumption is im
Kerala and the  highest is in
Haryana Punjab, Himachal Pra-
desh and J. & K. Therefore, it
would be very difficult to thunk of
distributing foodgrains on per head
basis. or on the basis of equal quan-
tum. It f5s a very difficult exercise to
do due to different climate conditions,
different habits of the people diffe-
rent economic conditions of the peo-
Fle 1n different States, But the Gov-
ernment  of India’s effory is that
thrcugh public distribution system,
wea yre trying to reduce the disparity.

I would lika to take thiy oppor-
tunity to dispel an impression as it
the Government of India is thinking
of reducing public distribution <ys-
tem. 1 would like to assure the hon
Muembers from Bihar and other Statess
that vur intention is to see that
public  distribution system 5 ®ot
reducd in any way On the con-
trary we propose to strengthen it
Of course, we are having varions ex-
periments  We learm through experi-
ence But gur intention 1. lhat the
level of public distributron gystem
in the country should not he reduced
My own understanding of the situa-
tion is, whether the preschl economic
difficulties are there or not, that ia
this country, the public distribution
system of a very high size is a must
Therefore. it will have to be linked
with procurement,

What is necessary is to lay equal
emphasis on procurement. Unforte-

nothing wrong in that
same, we have to lay equal empbasis
on procurement also. Unless we pro-
cure and substantial quantities
to central peol, how is it possible
make it availably %o defieit Stetas?
We will have to link production pre-

vey

curement and distribotion in o
rational way,



309 Foedgreins ailotted BRAVANA 5 1898 (SAKA) Foodgraing sllotied 310

to States during Januagry~June
1074 (HAH. Dis.)

(8hri Annasaheb P. Shinde]

Just as we lock into the production
figures of individual States, at the
same time, the consumption pattern in
different States is also to be looked
into, We have also to take the level
of central stocks It is on that basis
that we try to make allotments.

Today morning, therc was a Ques-
tion on minimum standard of mutn-
tion which did not come up and
whicly was to be replied by Prof
Nurul Hasan. According to the medi-
cal standard prescribed, the availa-
bility of cereals in this country Is
almost equal to our requiraments,
But the difficulty is that we do not
get adequate amount of vegetables,
adequate amount of fats and proteins
in the country, The entire consump-
tion is predominently cereal-oriented
We consume toc much of cersals
the problem. I need not dwell on
them now.

1 would only like to assure the
House that the Government of India
docs Ro by certain principles. Of
course, we have to take certain prag-
matic decisions because we have to
consider the central stock position.
But other issues are taken into con-
mderation on the basis of certain
principles, We make allotments on
the basis of local production, on the
basiy of State production. The con-

would like to assure the hon, Mem-
ber thet we will continue to make
effortg to help Bihar.

;
]

7
EE‘
A
i
t7ts]
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next four months would be much
larger as compared to the last few
months.

SHRI RAMAVATAR SHASTRIL
What about railwaymen?

SHRI S M.
about O.P?

BANERJEE: What

SHEI ANNASAHEB P. SHINDE:
This vear U.P. had some difficulties.
There was some setback to prod{ifion
iva  there were some difficulties.
But the prospects of kharif crop in
U.P, because of very good rainfall,
are very good....

SHRI S, M. BANERJEE: 1 have
cuit-manufacturing companies. Peo-
ple have lost their jobs.
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o wonw foret TEC: W ¥ AT
& grew fae At & fad s anw
4z o7 wirgar sM7 g7 @) wwel
g% g fagre i it ;@ T
1 & A oY a% wm A g B
# v wgm g 6 g FF F Am
P ¥ ereT Wy & wgmen faad
T g1 ?

ME. CHAIRMAN: It 1s not strietly
relevant to the question

JULY 38, 1974

Poodgrging allotted to 313
States during Janudry-June
1974 (H.AH. Dis.)
SHRI ANNASAHEB P. SHINDE:
Implementation of land reforms is
the responsibility of the State Gov-
ernments

MR, CHAIRMAN: The House
stands adjourned till 11.00 am, to-
moTTOW,

1813 hra,
The Lok Sabha then adjourned 6ill

Eleven of the Clock on Tuwsday, July
30 1974/Sravana 8, 1898 (Saka).

MUIPND—P M.R—-3256 L.§ —}C—2030~29-§-74-—471.





